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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION 623 OF 2024

IN THE MATTER OF:

AJAY KUMAR SINGH ...APPLICANTS
VERSUS

SEIAA, UTTAR PRADESH AND ORS. ...RESPONDENTS

REPLY ON BEHALF OF THE MEMBER SECRETARY, SEIAA - UTTAR
PRADESH.ALONGWITH THE SUPPORTING AFFIDAVIT.

MOST RESPECTFULLY SHOWETH.

. This This Compliance Report is respectfully submitted in pursuance of the
directions of the Hon’ble National Green Tribunal (NGT) in O.A. No. 623/2024
(Ajay Kumar Singh v. State Level Environment Impact Assessment Authority
Uttar Pradesh & Ors.), vide its Order dated 06.08.2024, wherein the Applicant
alleges that certain Environmental Clearances in the State of Uttar Pradesh have been
granted in violation of Guidelines purportedly contravening established norms. In
compliance with the aforesaid directive, the undersigned hereby furnishes the
following clarifications and measures undertaken to address the concerns raised

before this Hon’ble Tribunal. The order states:

“....4. In these original applications, the Applicant has also questioned the
ECs which have been issued to the PPs on the ground that they have been

issued in violation of the Guidelines Annexure-7. The plea of the Applicant is
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2.

4.

that the ECs are granted in the State of UP in complete violation of the norms

in an arbitrary manner.”

That in compliance with the aforementioned directions of the Hon’ble Tribunal,
this Compliance Report addresses the concerns raised and provides detailed
submissions regarding the EC issued to Respondent No. 2,3 and 4 as well as the
relevant factual matrix and efforts undertaken to ensure adherence to statutory

requirements and guidelines.

REGARDING EC ISSUED, DATED 10.11.2023 TO RESPONDENT NO.-2:

That an online application dated 30.01.2023 was submitted by the project
proponent seeking the grant of Terms of Reference for the proposed Common
Bio Medical Waste Treatment Facility (CBWTF), namely M/s R.S. BMW
Services, situated at Plot No. C-20, Sathariya Industrial Development Authority
(SIDA), Sathariya, Jaunpur.

That Standard Terms of Reference were auto- and dynamically generated on
31.01.2023 by the State Level Environment Impact Assessment Authority, Uttar
Pradesh, and issued to M/s R.S. BMW SERVICES, NDL Tower Third Floor,
Behnanpurwa, Near Wave Mall, Gomti Nagar, Lucknow-226010, Uttar
Pradesh.The concerned copy of Standard Terms of Reference, dated 31.01.2023,

is being filed herewith and marked as Annexure No.-1.

5. That an online application dated 07.09.2023 was submitted by the project

proponent for the grant of Environment Clearance (EC) for the proposed
CBWTF, M/s R.S. BMW Services, Plot No. C-20, Sathariya Industrial
Development Authority (SIDA), Sathariya, Jaunpur.



6. That the “Revised Guidelines for Common Bio-medical Waste Treatment and
Disposal Facilities, 2016,” issued by the Central Pollution Control Board
(CPCB), prescribe certain provisions regarding land area requirements for
establishing a Common Biomedical Waste Treatment Facility. Salient points
include:

A. Land requirement:
Sufficient land must be allocated to the CBWTF (Common Bio-Medical
Waste Treatment Facility) for essential installations, including storage (for
both treated and untreated waste), treatment equipment, vehicle washing bay,
parking, ETP, incineration ash storage, administrative room, space for DG

set, etc.

B. Preferred Minimum Size:
A CBWTF should preferably be set up on a plot measuring at least one acre;
however, development on adjacent plots is permissible. A CBWTF must not
be spread across two or more plots in different areas, unless for vehicle

parking located in the close vicinity.

C. Relaxation in Municipal Limits/Rural Areas:
For new CBWTFs (both in municipal limits having population more than 25
lakh or in rural areas), the land area requirement may be relaxed (but not
below 0.5 acre) by the SPCB/PCC, with additional control measures such as
zero liquid discharge, increase in stack height, stringent emission norms,
odour control measures, or any other measures as deemed necessary by the
prescribed authority, on a case-to-case basis, in consultation with CPCB.
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That in view of the aforementioned provisions, the project proponent submitted
land documents issued by Sathariya Industrial Development Authority (SIDA),
Jaunpur, vide Letter No. 684(1), dated 21.01.2023.The concerned copy of Letter
No. 684(1), dated 21.01.2023, issued by Sathariya Industrial Development
Authority (SIDA), Jaunpur, is being filed herewith and marked as Annexure
No.-2.

The project proponent also submitted a letter issued by the Uttar Pradesh
Pollution Control Board (UPPCB), bearing Letter No. H00136/C-6/NOC-
169/2023, dated 30.08.2023.The concerned copy of the said letter dated
30.08.2023 is being filed herewith and marked as Annexure No.-3.

That the case was considered in the 788th SEAC-2 Meeting, dated 19.09.2023,
wherein the SEAC-2 discussed the matter and recommended granting
Environment Clearance for the proposal of Common Bio Medical Waste
Treatment Facility (CBWTF), M/s R.S. BMW Services, Plot No. C-20, SIDA
Sathariya, Jaunpur, along with Standard Environmental Clearance prescribed by
the Ministry of Environment, Forest and Climate Change (MoEF&CC),
Government of India, and subject to additional conditions.The concerned copy
of the Minutes of the 788th SEAC-2 Meeting, dated 19.09.2023, is being filed

herewith and marked as Annexure No.-4.

10.That subsequently, the case was considered in the 767th SEIAA Meeting, dated

26.10.2023, wherein the Authority discussed the matter and recommended
granting Environment Clearance for the CBWTF proposal by M/s R.S. BMW
Services, Plot No. C-20, SIDA Sathariya, Jaunpur.The concerned copy of the
Minutes of the 767th SEIAA Meeting, dated 26.10.2023, is being filed herewith

and marked as Annexure No.-5.



11.That thereafter, the SEIAA, vide EC Identification No. EC23B057UP110206,
dated 10.11.2023, issued the grant of Environment Clearance for the proposed
project activity under the provisions of the EIA Notification, 2006.The
concerned copy of EC Identification No. EC23B057UP110206, dated
10.11.2023, is being filed herewith and marked as Annexure No.-6.

REGARDING EC ISSUED, DATED 22.11.2023 TO RESPONDENT NO.-3:

12.That an online application dated 22.08.2022 was made by the project proponent
regarding the grant of Terms of Reference for the proposed Common Bio
Medical Waste Treatment Facility (CBWTF), VRBA Bio Waste Solution Pvt.
Ltd., E-46, Industrial area, Ramnagar, Phase-1, Chandauli, Uttar Pradesh.

13.That Standard Terms of Reference were auto- and dynamically generated on
24.08.2022 by the State Level Environment Impact Assessment Authority, Uttar
Pradesh, and issued to M/s Vrba Bio Waste Solution Private Limited, Lane No.-
3, N1/66-R-25, Shiv Prasad Gupta Colony, Lanka, Varanasi-221005, Uttar
Pradesh. The concerned copy of Standard Terms of Reference, dated
24.08.2022, is being filed herewith and marked as Annexure No.-7.

14.That an online application dated 08.02.2023 was made by the project proponent
for the grant of Environment Clearance for the proposed CBWTF, VRBA Bio
Waste Solution Pvt. Ltd., E-46, Industrial area, Ramnagar, Phase-1, Chandauli,
Uttar Pradesh.

15.That the project proponent submitted the land document issued by the Uttar
Pradesh State Industrial Development Authority (UPSIDA), vide Letter No.-
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324, dated 25.05.2022, through State Bank of India, Prayagraj, under the E-
Auction process, to VRBA Bio Waste Solution Pvt. Ltd., E-46, Industrial area,
Ramnagar, Phase-1, Chandauli, Uttar Pradesh.The concerned copy of Letter
No0.-324, dated 25.05.2022, issued by the Regional Manager, UPSIDA,
Varanasi, along with supporting land documents and the State Pollution Control
Board’s Inspection Report, dated 22.08.2022 (for the purpose of CTE), is being

filed herewith and marked as Annexure No.-8.

16.The case was considered in the 734th SEAC-1 Meeting, dated 14.03.2023,

wherein the Committee discussed the matter and directed the project proponent

to submit the following information:

I. Gap analysis report from UP Pollution Control Board, Lucknow.
I1. Certificate/Letter from the Chief Medical Officer, Chandauli, regarding the
requirement of a Common Biomedical Waste Treatment Facility.
[1l. A point-wise reply to the issues raised in the complaint letter dated
11.03.2023 of Shri Hari Om Sharan Dwivedi, Director, M/s Sangam
Mediserve Pvt. Ltd.

It was resolved that the matter would be discussed after submission of the
requisite online information on the prescribed portal. The concerned copy of the
Minutes of the 734th SEAC-1 Meeting, dated 14.03.2023, is being filed herewith

and marked as Annexure No.-9.

17.That subsequently, the case was considered in the 717th SEIAA Meeting, dated

05.04.2023, wherein the Authority concurred with the recommendation of the

SEAC that the matter be discussed only upon submission of the requisite online
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information on the prescribed portal. The concerned copy of the Minutes of the
717th SEIAA Meeting, dated 05.04.2023, is being filed herewith and marked as

Annexure No.-10.

18.That the project proponent submitted the letter issued by the Chief Medical
Officer, Chandauli, vide Letter No. Mu.chi.a/vivid/2023/585, dated 20.05.2023,
and Letter No. 1213/jan soochana/23-24, dated 01.07.2023, along with Letter
No. H00931/C-6/NOC-163/2023, dated 18.09.2023, issued by the Uttar Pradesh
Pollution Control Board (UPPCB).The concerned copy of Letter No.
Mu.chi.a/vivid/2023/585, dated 20.05.2023, issued by the Office of the Chief
Medical Officer, Chandauli, as well as Letter No. 1213/jan soochana/23-24,
dated 01.07.2023, and Letter No. H00913/C-6/NOC-163/2023, dated
18.09.2023, issued by the UPPCB, is being filed herewith and marked as
Annexure No.-11(COLLY).

19.The case was considered in the SEAC-2 788th Meeting, dated 19.09.2023,
subsequent to the submission of responses to queries raised by SEAC-1 in its
734th  Meeting, dated 14.03.2023. After discussion, the Committee
recommended granting Environmental Clearance for the aforesaid proposal
along with the standard conditions prescribed by the MoEF&CC, Government
of India, and additional conditions.The concerned copy of the Minutes of the
788th SEAC Meeting, dated 19.09.2023, is being filed herewith and marked as

Annexure No.-12.
20.That subsequently, the case was considered in the 767th SEIAA Meeting, dated

26.10.2023, wherein the Authority agreed with the recommendation of SEAC
that the matter shall be discussed only after submission of the requisite online
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information on the prescribed portal. The concerned copy of the Minutes of the
767th SEIAA Meeting, dated 26.10.2023, is being filed herewith and marked as

Annexure No.-13.

21.That further, the SEIAA, vide EC Identification No. EC23B057UP110406,
dated 22.11.2023, issued the grant of Environment Clearance for the proposed
project activity under the provisions of the EIA Notification, 2006. The
concerned copy of EC Identification No. EC23B057UP110406, dated
22.11.2023, is being filed herewith and marked as Annexure No.-14,

REGARDING EC ISSUED, DATED 01.07.2023 TO RESPONDENT NO.-4:

22.That an online application dated 04.04.2023 was made by the project proponent
seeking the grant of Terms of Reference for the proposed CBWTF, M/s AV Bio
Medical Waste Services, Plot No. A-2/36, Sector-15, at Gorakhpur Industrial
Development Authority (GIDA), Gorakhpur.

23.That Standard Terms of Reference were auto- and dynamically generated on
06.04.2023 by the State Level Environment Impact Assessment Authority, Uttar
Pradesh, and issued to M/s AV Biomedical Waste Services, 1 F 964 Vardan
Khand, Gomti Nagar Extension, Lucknow-226010, Uttar Pradesh.The
concerned copy of Standard Terms of Reference, dated 06.04.2023, is being

filed herewith and marked as Annexure No.-15.

24.That an online application dated 08.05.2023 was made by the project proponent
for the grant of Environment Clearance for the proposed CBWTF, M/s AV Bio
Medical Waste Services, Plot No. A-2/36, Sector-15, GIDA, Gorakhpur.

12
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25.That the project proponent submitted a letter issued by the Gorakhpur Industrial
Development Authority (GIDA), Gorakhpur, vide Letter No. Memo/GIDA/Plot
No. A-2/36/Sector-13, dated 22.10.2012.The concerned copy of Letter No.
Memo/GIDA/Plot No. A-2/36/Sector-13, dated 22.10.2012, issued by GIDA,

Gorakhpur, is being filed herewith and marked as Annexure No.-16.

26.That additionally, the project proponent submitted a letter issued by the UPPCB,
bearing Letter No. 74/N.O.C-516/2023, dated 26.04.2023, in the name of M/s
AV Biomedical Waste Services, 1 F 964 Vardan Khand, Gomti Nagar
Extension, Lucknow-226010, Uttar Pradesh. The concerned copy of Letter No.
H00136/C-6/NOC-169/2023, dated 30.08.2023, issued by UPPCB, is being filed

herewith and marked as Annexure No.-17.

27.That the case was considered in the 761st SEAC-2 Meeting, dated 07.06.2023,
wherein the Committee discussed the matter on the basis of documents and
presentations made by the project proponent. Consequently, the Committee
recommended granting Environmental Clearance for the above proposal, along
with the standard environmental clearance conditions prescribed by the
MoEF&CC, Government of India, and subject to additional conditions.The
concerned copy of the Minutes of the 761st SEAC-2 Meeting, dated 07.06.2023,
Is being filed herewith and marked as Annexure No.-18.

28.That subsequently, the case was considered in the 744th SEIAA Meeting, dated
16.06.2023, wherein the SEIAA concurred with the recommendation of the
SEAC to grant EC for the proposed project, i.e., a Common Bio Medical Waste
Treatment Facility (CBWTF), M/s AV Bio Medical Waste Services, Plot No. A-
2/36, Sector-15, GIDA, Gorakhpur, with one additional condition that Real-time
emission monitoring system to be installed on the stack.The concerned copy of

13
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the Minutes of the 744th SEIAA Meeting, dated 16.06.2023, is being filed

herewith and marked as Annexure No.-19.

29.That thereafter, the SEIAA, vide EC Identification No. EC23B057UP110682,
dated 01.07.2023, issued the grant of Environment Clearance for the proposed
project activity under the provisions of the EIA Notification, 2006.The
concerned copy of EC Identification No. EC23B057UP110682, dated
01.07.2023, is being filed herewith and marked as Annexure No.-20.

30.That the State Environment Impact Assessment Authority (SEIAA) reiterates its
unwavering commitment to adhering to all relevant legal provisions and
guidelines, including those laid down in the EIA Notification of 2006, as well as
the directives issued by the Central Government and other competent authorities.
The SEIAA functions in close adherence to the rule of law, ensuring the
protection of the environment and sustainable development. That the SEIAA
remains ever ready to place itself at the disposal of the Hon’ble National Green
Tribunal (NGT), respectfully awaiting any further instructions and directions to

facilitate effective and lawful environmental governance.

Through

\q\ )Q%
Date:24.02.2025

Place: New Delhi
PRIYANKA SWAMI
ADVOCATE
COUNSEL FOR SEIAA, UTTAR PRADESH
F-13, JANGPURA, NEW DELHI 110014
E-mail:advpriyankaswami@gmail.com
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION 623 OF 2024

IN THE MATTER OF:
AJAY KUMAR SINGH ...APPLICANTS
VERSUS
SEIAA, UTTAR PRADESH AND ORS. ...RESPONDENTS
AFFIDAVIT

I, ANURAG YADAYV, aged about 48 years s/o Sh. PN SINGH is presently posted
as_DEPUTY DIRECTOR, REGIONAL OFFICE, NOIDA, DIRECTORATE
OF ENVIRONMENTAL,U.P. Presently at New Delht

1. That I am posted as stated above and well conversant with the facts of the
present case and as such competent to swear this affidavit on behalf of

Member Secretary, SEIAA before this Tribunal.

2. That the accompanying Compliance report has been drafted by our counsel

upon my instructions.

3. That the contents of the accompanying Compliance report are true and correct,
and the knowledge has been derived from official records and nothing

material has been concealed therefrom.
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ANNEXURE-1| 1405

File No.7574
Goverment of India
State Level Environment Impact Assessment Authority
Uttar Pradesh

*k%k

To,

M/s R.S. BMW SERVICES

NDL Tower Third Floor, Behnanpurwa Near Wave Mall, Gomti Nagar,
Lucknow-226010

Uttar Pradesh

Tel.No.-; Email:rs.omw2022@gmail.com

Sub. Terms of Reference to the Common Bio Medical Waste Treatment Facility (CBWTF)
M/s R.S. BMW Services Plot No. C-20 at Sathariya Industrial Development Authority (SIDA)
Sathariya Jaunpur, NDL Tower Third Floor, Behnanpurwa Near Wave Mall, Gomti Nagar

Dear Sir/Madam,

This has reference to the proposal submitted in the Ministry of Environment, Forest
and Climate Change to prescribe the Terms of Reference (TOR) for undertaking detailed EIA
study for the purpose of obtaining Environmental Clearance in accordance with the provisions of
the EIA Notification, 2006. For this purpose, the proponent had submitted online information in the
prescribed format (Form-1 ) along with a Pre-feasibility Report. The details of the proposal are
given below:
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1. Proposal No.: SIA/UP/INFRA2/416082/2023

Common Bio Medical Waste Treatment Facility
(CBWTF) M/s R.S. BMW Services Plot No. C-
20 at Sathariya Industrial Development
Authority (SIDA) Sathariya Jaunpur

2. Name of the Proposal:

3. Category of the Proposal: INFRA-2

4. Project/Activity applied for: 7(d)(a)Common Bio-Medical Waste Treatment
Facility

5. Date of submission for TOR: 30 Jan 2023

Date : 31-01-2023

Member Secretary
( Member-Secretary, SEIAA)

Office : Uttar Pradesh Pollution Control Board
Phone No : Mobile : 9839603636
Email id : msseiaaup@gmail.com

Note : This is auto tor granted letter.

In this regard, under the provisions of the EIA Notification 2006 as amended, the Standard TOR
for the purpose of preparing environment impact assessment report and environment
management plan for obtaining prior environment clearance is prescribed with public consultation
as follows:

18



7(da):

STANDARD TERMS OF REFERENCE FOR CONDUCTING

ENVIRONMENT IMPACT ASSESSMENT STUDY FOR BIO-MEDICAL
WASTE TREATMENT FACILITIES AND INFORMATION TO BE INCLUDED
IN EIA/EMP REPORT

I.

ii.

iii.

iv.

Vi.

Vil

viil.

iX.

xi.

Project Details
Importance and benefits of the project.

Reasons for selecting the site with details of alternate sites
examined/rejected /selected on merit with comparative statement and
reason/basis for selection. The examination should justify site
suitability in terms of environmental damages, resources
sustainability associated with selected site as compared to rejected
sites. The analysis should include parameters considered along with
weightage criteria for short-listing selected site.

The cost of the Project (capital cost and recurring cost) as well as the
cost towards implementation of EMP should be clearly spelt out.

Details of various waste management units with capacities for the
proposed project. Details of utilities indicating size and capacity to be
provided.

List of waste to be handled and their characteristics. Details of
temporary storage facility for storage of Bio-medical waste at project
site.

Other chemicals and materials required with quantities and storage
capacities.

Detailed design of pre-treatment and waste stabilization facility of Bio-
medical waste.

Project proponents would also submit a write up on how their project
proposal conform to the stipulations made in the " Bio-Medical Waste
Management Rules, 2016 ", notified by the MoEF&CC on 28t March,
2016.

Process description along with major equipment and machineries,
process flow sheet (quantitative) from Bio-Medical waste material to
disposal to be provided.

Details of man-power requirement (regular and contract).

A detailed layout of the project site indicating all the project
components.

1407
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II.

xii.

Xiii.

III.

Xiv.

XV.

XVI.

XVii.

Xviii.

Xix.

IV.

XXi.

Road and Traffic

Submit the details of the road/rail connectivity along with the likely
impacts and mitigative measures

Examine the details of transportation of Bio-Medical wastes, and its
safety in handling.

Land Environment

Detailed soil analysis of the site including its permeability, water
holding capacity be included.

Submit the present land use and permission required for any
conversion such as forest, agriculture etc.

Specify the land area and space allotted for each activity proposed
within the facility. The area requirements for each activity shall be
calculated as per the CPCB guidelines for the specified activity.

Status of the land purchases in terms of land acquisition Act. If
acquisition is not complete, stage of the acquisition process and
expected time of complete possession of the land.

The EIA would address to the conformity of site to the stipulations as
made in the Bio-Medical Waste Management Rules, 2016 and
Hazardous and Other Wastes (Management and Trans-boundary
Movement) Rules, 2016 and will have a complete chapter indicating
conformity to the said rules. NOC shall be obtained from State
Pollution Control Board/Committee (SPCB/SPCC) regarding site
suitability for establishment of Bio-Medical Waste Treatment
Facilities.

Post project reclamation management program with financial
allocation.

Environmental Monitoring and Management
Examine and submit the details of on line pollutant monitoring.

Project proponent must ensure Good Combustion Practice (GCP) to
reduce the possibilities of formation of ‘Total dioxins and furans’. In
addition, GCP must be coupled with appropriate End-of-the-pipe
treatment at low temperature to reduce the emission of ‘Total dioxins
and furans’ below the standards. Further, the project proponent must
provide detailed Standard operating procedure (SOPs) for sampling
and monitoring of ‘Total dioxins and furans’.

20



XXii.

Xxiii.

XXiv.

XXV.

XXVi.

XXVii.

XXViii.

XXiX.

XXX1.

VI.

XXXil.

XXXiii.

XXX1V.

XXXV.

Environmental Management Plan should be accompanied with
Environmental Monitoring Plan and environmental cost and benefit
assessment. Regular monitoring shall be carried out for odour control

Water quality around the landfill site shall be monitored regularly to
examine the impact on the ground water.

A detailed draft EIA/EMP report should be prepared in accordance
with the above additional TOR and should be submitted to the

Ministry in accordance with the Notification.

Air Quality Index shall be calculated for base level air quality.

Baseline data on Ground water quality is required.

Possible carbon footprint contribution from each activities and
mitigation measures proposed shall be included as part of
Environment Management Plan.

Waste Management
Examine and submit details of the proposed odour control measures.

The storage and handling of Bio-Medical wastes shall be as per the
Bio-Medical Waste Management Rules, 2016.

Details of storage and disposal of pre-processing and post-processing
rejects/inerts and products. List of proposed end receivers for the
rejects/inerts/products should be provided. MoUs to be submitted in
this regard.

Details of hazardous/solid waste generation and their management.

Water Environment

Detailed hydro-geological studies and possible impact if any accidental
contamination occurs shall be included.

Examine and submit details of monitoring of water quality around the
landfill site.

Examine and submit details of impact on water body and mitigative
measures during rainy season.

Details of Drainage of the project up to 5 km radius of study area. If
the site is within 1 km radius of any major river, peak and lean
season river discharge as well as flood occurrence frequency based on
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VII.

XXXVi.

XXXVii.

VIII.

XXXVIil.

IX.

XXXIX.

x1.

xli.

XI.

xlii.

xliii.

peak rainfall data of the past 30 years. Details of Flood Level of the
project site and maximum Flood Level of the river shall also be
provided.

Water Management
Details of effluent treatment and recycling process.

A certificate from the local body supplying water, specifying the total
annual water availability with the local authority, the quantity of
water already committed, the quantity of water allotted to the project
under consideration and the balance water available. This should be
specified separately for ground water and surface water sources,
ensuring that there is no impact on other users.

Energy Management

A certificate of adequacy of available power from the agency supplying
power to the project along with the load allowed for the project.

Disaster Management Plan

Submit details of a comprehensive Disaster Management Plan
including emergency evacuation during natural and man-made
disaster.

Hazard identification and proposed mitigation measures.
Green Belt

A detailed Plan for green belt development.
Socioeconomic Environment

Public hearing to be conducted for the project in accordance with
provisions of Environmental Impact Assessment Notification, 2006
and the issues raised by the public should be addressed in the
Environmental Management Plan. The Public Hearing should be
conducted based on the ToR letter issued by the Ministry and not on
the basis of Minutes of the Meeting available on the web-site.

The project proponents shall satisfactorily address all the
complaints/suggestions that have been received against the project till
the date of submission of proposals for Appraisal.
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xliv.

XIII.

xlv.

Court Cases

Details of litigation pending against the project, if any, with direction
Jorder passed by any Court of Law against the Project should be
given.

Miscellaneous

Any further clarification on carrying out the above studies including
anticipated impacts due to the project and mitigative measure, project
proponent can refer to the model ToR available on Ministry website
http:/ /moef.nic.in/Manual/Incinerator

ok ok K ok ok ok ok ok o K ok ok ok
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ANNEXURE-2

Sathariya Industrial Development Authority (SIDA)

JAUNPUR

Ref, Noégqcu SIDA-IA Satharlya PiotNo. G20 Dated. %)= [~ 1<

I./"1‘ M/s R.S. BMW Services

Shri Diwakar Singh (Partner)
S/o Shri Narendra Bahadur Singh
R/o 1/64A, Sector-1, Gomati Nagar Vistar,
Gomati Nagar. Lucknow-226010
2, M/s R.S. BMW Services
Shri Vinay Kumar Ral (Partner)
S/o Shri Ravindra Nath Rai
R/o Lane No.3 Laxmi Nagar,
Kanchanpur, Kakarmalta, Varanasi-221004

Sub.:- Allotment of land in Industrial Area Sathariya
sitefire e waslan # 4R amdes

Dear Sir/ fiig #8ie,

With reference to your application dated 23-11-2022 for allotment of land in our

Industrial Area Sathariya at Jaunpur we have alloted to you plot No. C-20 in our industrial area

Sathariya at Jaunpur on the conditions noted below for setting up an industrial unit to manufacture

Common Bio-Medical Waste Treatment and Disposal Facility.

WA A fud wte & stelffe o weeiar | 9 odes & ame aWes G 23.11.

2022 ® W= A = Feifea sl W stelfe a9 waeRa 9 ofve at Afeew dve

mﬁﬁﬂﬁi%éﬁﬂﬂﬂﬁﬁiﬁﬂﬂﬁﬁ#ﬁﬁgﬁé$w$§mmﬂqn
s B # |

1

The area of the plot is 5794.00 sq. Mtr.
EUE W1 HFHE 5794.00 T MEw F

The date of this letter will be treated as the date of allotment of the above plot in you favour.
™ A B Yy ared uw F avdE qEve @ wmes @ {fy aei awed

The interest chargeable as per clause 5§ below on the (total) balance outstanding
parmium will be computed from the date of allotment as defined in clause 2 above and
payable half yearly on 1st day of January and 1st day of July each year. The first of
such payment will be due on 1st Jan.. 2024.

T TER 2 ¥ ofeafie G quve & sy ffgy wm e oee s @ =To
ﬁwﬁémmm%mﬂ&nm|mwwgﬁm.
2024 |

[a] There are construction of value of Rs. existing on the plot, cost of
which shall have to be paid by you along-with reservation money as
mentioned in clause 4 below.

w LA T o R LB L Sl T el UG el e
4 ¥ Sfeaftsa amewr =il & | B & 8

You shall deposit at this office an amount of Rs 30,39,750.00 [Eamest Money of Rs.
20,30,000.00 has been adjusted] towards reservation money in respect of the above
plot latest by.........ccec. this amount [together with Earnest money] is approximately
equal to 25% of the total premium of the plot at the provisional rate of Rs. 3500/- per sq.
mt and locational chares @Rs —— per sq. mt. for first five acres and is subject to adjustment
according to actual measurement of the piot. If the above amount falls short of the amount
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[

equal to 25% of the total premium according to actual measurement, the balance will
be deposited by you within seven days of the receipt of the demand from us. If the
payments are nol made as stipulated above this allotment will stand automatically
cancelled/and the whole amount of Eamest Money deposited by you will stand
forfeited to this authority, even if the area of the piot either exceeds or is less than the
area applied for to the extent of 20% or less of the area applied for. However, if the
area of the land alloted either exceeds the area applied for or falls short of the area
applied for by an area more than 20% of it, the Earnest money will not be forfeited if
this allotment is not accepted, provided an intimation is sent to us in this respect by the
date stipulated above.

NOTE: The premium mentioned herein is provisional and is liable to be enhanced in

accordance with the provisions of licence agreement/Lease Deed.

C Lol g i R R ¢ TP IUe EvS B RS0 aar
%0 30,39,760.00 (¥0 20,30,000.00 T tRIEY eFRIRT W WAEIEA &4 & %) FH
T BT gl TWE U8 oA o 3500 /— Wi @ MR W W R
waef Y TEd Gt UHe A o w0 —— Wiy o Hiex

i

%,
4 2
8 4

;

f

|

o4
£

;
+
111
282
ég@g

iz
13
{9322
bt |

]
]
4443

el

AR WifRrERer & o We }
20% ww F9 O ARF ) o IR

Aratea &5 BT 20% © AE 3 & 9 IH I T AWGN B

ﬁﬂmnmﬁfm#ﬁﬁhﬁmﬂaﬁmﬁﬂq;mm
Psfan STeEv gER O B @ R A s © 4 o )

s atf qfE e Saa wed & e e s/ uEE Rew @
?mi1 .

The remaining 75% of the provisional premium shall have to be paid by you in ten
equal half yearly instalments each of which will be due for payment on Ist day of
January and Ist day of July each year, The Ist instalment of such payment will fall due
for payment on 01-01-2024 the second and subsequent instaiments of premium will
fall due on Ist day of July and Ist day of January each year. An interest 12% per
annum shall be charged on the outstanding (balance) premium with effect from the
date of allotment and will be payable alongwith instaiment of premium as stipulated in
clause 3 above subject to a rebate of 2% per annum on payment on or before the
prescribed date and if there are no arrears of dues. The amount of the balance
premium and the interest due on if from time to time shall remain first charge on the
land and the building and machinery created thereon till it is (they are) paid in full.

|

3

%
o
.

] 1

NOTE-The premium mentioned herein is provisional and is liable to be enhanced in

accordance with the provisions of Licence Agreement/Lease Deed-

ﬁ%ﬂ%mmmﬂwmmwmﬁmﬁmﬁmﬁmaﬁ
27 ffy v T TEe el A vEeh S At | 36 WeR A sErr # wm frw A
¥ faf 01.01.2024 277 | B vd wetum Bt o fowa ot 2a ol e =
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131

Toell Sorg iR veel Sad BFft | S wER-3 T aER wE 99 9 difem o
mﬁﬁfﬁﬂ1mﬂlﬁmiﬂﬂ?%méﬂm1ﬁmﬁﬁ$ﬁﬁ%ﬁmmuﬁ
BT A 2% TE W T W e Feeh, gvd 2% s 9 @) W 9w 9
N 90 W W aw B o e’ T8 o o Te 9w ek 9f ew w®
T WA AR o W amd Al o e & wuE wWw & @

%ﬂ;ﬂhﬁﬁmmmﬁhﬁ#mﬁﬁuﬁmﬁwﬁﬁ
; |

The stamp duty, the registration charges and legal expenses involved in the execution of
the Lease Deed and other agreements form time to time will have to be bome by you.

veel faem o wo—wma ® s e T P ¥ el wry e
1 (FHaee o 7o AR =a & 4R SISt 98 S B |

In the event of canceliation of allotment on account of any default on your part, the
following amounts will stand forfeited to the Sathariya Industrial Development Authority.

vt fEd gfe & Fwr e few @ 9w @1 g # e geiRT seefa
afrenfres Fera mieEsm & e F Wy By e

(a) Interest @ 12% per annum form the date of allotment on the total unpaid
premium form time to time till the date of cancellation of allotment without allowing
rebate in interest, mentioned in clause 5 above irespective of the fact whether the
dues had been paid in time or not.

ged B R W amed P 89 @ Bl 76 w9 | g9 99 4R
WFTH W 12% affe 9 37 § =, red ge e 98 enft, =’ 3 @
wram FeiRa R 9@ o s T Ay T

AND/ &1

(b) Use and Occupation charges/Lease Rent, water maintenance charge, water
charge & Maintenance charge etc from the date of allotment upto the date of

cancellation.

amdes @ fofr § ses Few g9 o iy a9 Swn g /e =
WA oh, A Ioh [9 -7 Gob AN |

AND/ Tar

(¢) in the case of constructed sheds alloted by S.I.D.A. 5% of the cost of shed
towards depreciation.

witrEer grr e it amafen €t & vt ¥ Ve @ W@ g Wy i e
& Hid o4 $1 5%

The Balance amount, if any out of the deposits made by you till then, after
deducting the amounts to be forfeited as above, will be refundable. In case the total of
the amounts paid is less than the amounts to be forfeited you shall be liable to pay the
difference and the same shall be recoverable by the authority form you.

7 ¥ T B aidl eI e oMY FNT e a9t ¥ | o
it WY FAT AE P e a1 FE | R (&) g o eRafin eude @ @
TE T T SR W W BRNL o I F MW @ 3@ T B H9E S
B e aw it e a9e Y 9Far &)

Inthe event of surrender of the allotment, the following amounts will stand forfeited to
the Sathariya Industrial Development Authority.
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[4]

FEes ® gadv 3 Tww # A asafa aaeRa e e ot @ o
i wey B @R

(a) Interest @ 12% per annum form the date of allotment upto the date of
surrender of the allotment on the total balance (unpaid), premium from time to
time allowing the rebate (in interest) irrespective of the fact whether the
payments were made in time or not.

e # O A anes 3 wrder A B 07 TE—ww w® 7@ 9w AR
A T 12% S A T & @ e e s e W et @ s
frefRe fafer @ o1 sws @15 Ry 3 )

AND/ =

(b) Use and Ocupation Charges/ Lease Rent water maintenance charge, water charge
& Maintenance charge etc from the date of allotment till the date of surrender.

yrdes o R | werdor & By 5% SwarT g /e Y, e w-wam
Y[oh, Vel Yo [ -G ow Y|
ANDY/ wre(

(c) 5% of the cost of the shed towards depreciation in case of constructed shed
alloted by S.|.D.A.

vt g i o amEfea 9=f @ 5w e wey P 98t @ e 1=
@ 5%

The balance amount, if any, out of the deposits made by you fill the date of
surrender after deducting the amounts to be forfeited as above, will be refundable. in case
the total of the amounts paid is less than the amounts to be forfeited, you shall be fiable to
pay the difference and the same shall be recoverable by the authority from you.

T W T R el Sl Seee 39 BN wE et ¥ | o
W 9w a9 9w e e on s Al (e g o et § el @ R
TR W Al aeRiEt @ oW Brfl @t sF @ o 3 ot I @ aeT afgw
B for o miteew ae gee TR Sed £

The plot has been alloted on as it is where it is basis and leveling etc, if any, is to be
undertaken by you at your expenses. You will pay to the Sathariya Industrial
Development Authority within 30 days from the date of the demands made by this
Authority from time to time such recurring fee in the nature or service and / or
maintenance charges as determined by this Authority. In case of default you will be
liable to pay interest @ 12% p.a. on the amount due.

FUF TE qEvs ww B el & Imm W omaftw R omwr & ak s
HETFTFER FAae FAI, afE I A TH W TE €| 9 wewiar e
fawm wimwr g Peife da wn /s - g @ s @ ot ge
1 YIAE FE-FE W WRe gR1 A A @ fiW B9 @ e s & s
Al 78 e gei¥ @ 12% e @ W [ = 2y By

(a) You will obey and submit to the rules of Municipal or other authority now
existing or hereafter to exist so for as the same relate to the immovable
property in the Industrial Area or so for as they affect the health, safety and
convenience of the others inhabitants of the place, and will not release any
cbnoxious gaseous, liguid or solid effluents form the unit in any case,
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p k

12,

(b)

(c)

(d)

(e)

(5]

Y FRY swE T wiEe & @ ™ w Reme & s sfe F st
7 ardm, 99 Ao @ ew W ae Seor w0 ol gee 8 wet 7w 2
sfeifrs &= fean sae wwfer @ s=fm 89 o1 o8t 9@ a9@) e o9
& ¥ e & wren, g R gRw o gear g g Rl of T A
FFN go1g A & W afdoey awdm ww @ S vk Aetl a@ B

You will establish at your own cost an appropriate and efficient effluent
treatment system/ plant and will ensure that it is ready and functional as per the
norms and specifications expected laid down or stipulated by the State Effluent
Board/U.P. Poliution Control Beard and any other authority established by law
for the time being in force before the production is commenced in the unit set
up on the plot of land covered by this letter.

FU WE G @ WU SUgW oYl §UA Soaie wied g /e i
w0 3R ghien o @& g8 von Some oive /Som ygrr Pras oftee we
foft o o, o R g wnfie 81 g ofde W Feffe wee a
fagm Prdel ot ow v W B P aeY B ORI B s uz e
W u g wafe yft ue vl gemE A S wRe o 9 e 86

Whenever Municipal Corporation or Board, Cantonment Board, Zila Parishad,
Town Area or (any) other local bodies [body] take over this Industrial Area of
S.1.D.A. you will become liable to pay and discharge all rates, taxes, charges,
claims and outgoing chargeable imposed and assessment of every description,
which may be assessed, charged or imposed upon then by the local body and
will abide by the laws rules and direction of the local body

wa N Y wETfee @1 TR wfem et gRwe, frer oReg, Tes R
awa s (P1) sftgfem wrfa P @ v shofe e s
7 72 dMfe g swrala & o & @@ auer e B % 9w
wrg fem g Feifs o @8 ™ o% Sved, get, A v S
R B HE @ S E B R ey ek o e o7 999 s W
Y Y SR e P ot B Pred s Pt @ aee w)

In case boiler is to be installed and coal is to be used, you will obtain clearance
from the authorities concarmed.

gfe ToR WNE T T BES B WA FNAT B, 6 SIue weEid
witrRat F st we s anfy
You will make appropriate arrangements at your own cost for proper disposal
of waste water produced in your unit.

Y A TE W Y IHE B vEow a6 & A it auges ayavenr w601

You will apply for and obtain power connection from the local agency/U.P. Power
Corparation Ltd. as the case may be at your end and cost.

T WY AT W T W W W dfweer/ Sowo uew wruneE oo | o o6
fufyy 81 aof g ¥ aEvnE Rod 9r @ R andes F0 ok 99 o B |

Before execution of Lease Deed you shall have to :-

0]

(i)

Clear all dues upto the date of executing lease deed as mentioned in clause-3
4, 5and 26 of this letter

Any other formalties required, if any.
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[6]
T e Fpiee v | g e -

1. 9 e uH # WEIR-3, 4, 5 7 26 ¥ Sfefua smmm & @ g vee
faeie fwmes & @ @ &)

2 o9 e aifva siueiRear! ofy o & o s ey

12.(A) You shall have to deposit Udyog Aadhar memorandum.,

13.

14,

15.

TN AR YERveEs wEr fEar S aifad sy

You will have to take over prossession of the land executing the lease deed within 30
days from the date of inviting you to do 86 or within 3 months from the date of this
letter whichever is earlier.

o yeer faer Frefea @ A s ol o g e e A R W a0 AR @
=Y W I T B ol 9 fF W 3 e o oft gge wera 81 9yt @& @ ura
Y |

The Lease Deed for the plot(s) will be executed only when- (Not applicable)
yavE (1) 1 veel o of Frenfe o s sefe— (@ =46)

(a) The factory has been established and commercial production has been
commeanced to the satisfaction of this Authority.

witEwer wae W fF snamr wfe @ T € ek 9w ot
TETET AR B AT 8|

OR/ 39aT

(b)  The loan has been sanctioned for the project for which this allotment is being
made by the financial institution (requiring creation of mortgage) and the same
has asszured, In writing to S.I.D.A. for making the lumpsum payment of total
balance premium of land out of the first disbursement of the sanctioned loan on
behalf of the allottee. In the event, we may be able to allow first charge to such
institution and transfer to it the original Lease Deed in exchange for registered
duplicate copy there of.

forg aRaieFT 89 T8 arden far on w1 & 9we forg fawha wen (R @
HaE FAT ) WO a7 % o weshar et Rem almwr 5
foftem amrares € & wiga = 9 nuw @REr # ¥ 9F wRn @Ed %
agel) Tw I HqH Wfew w1 uw e graT e wiRmwe w5t ww aft) 9w
T # 7E wiEew & Baly 9w # veE TR # aa § 9o @ o
el fAerm # g fafue oft & sga 5@ uee e o wRn w
ERIING HY Wl €|

The allotment will be cancelled if and when there happens any one of the events
mentioned below and the same consequences will follow as stated in clause 7 above.

o} @ e o Frefafem § o fefy g8 amges Pre av Rar o@m @ &w
e 7 4 aftfa uftom g0 -

(a) If you fail to execute licence Agreement/ Lease Deed and / or take possession
of the land as mentioned in clause nos. 11 and 13 within the time stipulated in
clause 13, the time being of essence.
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16

17.

18.

19.

20.

[7]

nﬁ:mmmﬁﬁwﬁnmﬁrﬁmmmmﬁ:ﬁaﬁﬂaﬁﬁ?ﬁ
:{;_;Tw/ veer fer @1 Praes 78 w2 qu/ s 5 @7 wer w2 S o
T wfEwr o oad 2

OR/ Jear

(b) If you fail to make payment of interest and/or premium on or before the due
date(s) as mentioned in clause 5 of this letter.

afe & T 93 @ ywn 5 F shaten R B @) @ @ e o
TS T/ AT i W @ A T 5w 3

You shall not employ in the unit any process generating smoke or fumes or involving
use of chimney and any use of fossil fuel in the process which may cause atmospheric
pollution and / or would not discharge liquid effluent which may be obnoxious by nature
or cause pollution. Your unit should not invoive any significant emission of particles
and / or gaseous substance in the air.

I e goE K O e Il o1 w9 wx e Rew gt a1 e ewe
B e fored Rerft ool & i wfban o Bt ofaredie & @ v @ Rl
TATIRT H W Seu B aur /semn Sy i 7Y g o Rty o8 o R
W AfETHe 81 I W 9w Teger B | ATH! 5HE o #41 4 B Seowmy " 4
T T/ ST ATt were %1 gegoel A€ B miRy |

In employing labour for the industry, skilled, semi skilled or unskilled, shall give
preference to one or two able-bodied persons from the families whose land has been
acquired for the purpose of the said Industrial Area.

U FHE H [YE SEimye U SEve FAamar @ Al ¥ a1 9wt @
ar &1 e w9 W gl aftedt # ol wee =, R 9f e sefe g3
# v sl @ 1f @

You shall also be liable to pay maintenance/ service charges in addition to other dues
as per the demand made by the authority.

4 Wb @ orfien s Wity grr W T Y-t e /WA oo o1 of
HIAT ST BT |

The balance premium alongwith stipulated interest will constitute the first charge on
the alloted plot till fully paid.

T W9 f W G 39 W PRt @ 4 37 e @ a6 qETe W One YR
%ﬂmwﬁ@waﬁa’rmﬁf

You will pay use and occupation charges/lease rent at the rate of Rs. 1.00/- per Sq.M.
per year during the first thirty years; Rs. 2.50/- per Sq.M. per year during the next thirty
years after expiry of the first thirty years and Rs. 5.00/- per Sq.M. per year during the
next thirty years after expiry of the first sixty years. Use and occupation charges are
payable lill the date lease is granted to you whereafter lease rent will have to be paid.

a9 uEe 30 7 P 3@ ¥ wo 1.00/— Wy Fidew ufy of afv 30 a8t Ty @

1% 3ot 30 9 9 AW F w0 250 /- vy FhAER Wiy af o e ot A Ty @

& el 30 7§ B sEE A wo 500/- W THER wfy of @ 5w A g—sugm
/A ¥ am B9 | e Ry W @ AR 9% —ew ues o s
tee R u W o & 2
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21.

23.

24,

25.

2B.

27.

[B]

The alioteeflicenceellessee of S.1.D.A. will mention in the postal address of his
correspondence letters invariably the name of S.1.D.A. Industrial Area.

™ wiE & el /Seih 9N /UgeaR W TEER/UH $ @ W A
weEfea e e mitever @ ateifre @ e W @ fant

Ali the payments to the authority should be made only through Bank Draft/pay order
in favour of 5.1.0.A. payable at Sathariya or Jaunpur No payments in cash or through
cheques would be accepted.

TH WEE ) W g Twosrgodoto’ & vy F washar s W # 27 i
TI9E /9 TR gWT el o wifdy | e A 9% g #iE e Ser T8 R
AT |

You will utilise minimum 30% area of the plot by covering it by roof/permanent shed
within the specified period as contained in the Lease Deed, failing which the allotment
of the piot(s) will be cancelled.

Qﬁaﬁéﬁﬁﬁﬂﬁ?ﬂmﬂﬁﬁ**ﬁﬂ?mg‘?a}qﬁﬂqm%mﬁ
wM%wﬁamgmw . AT Evel §r aae e
B |

it will be your sole responsibility to get NOC from UPPCB (U.P. Pollution Control
Board) and if it is not furnished to this authority you will be liable for action according
to law and S.1.D.A. would not be responsible for any of your act for omissions which
may be in contravention to the U.P, Pollution Control Board rules environmental laws.

Fowo wguY PAg=am aftee & sFfer M- W R Saa amer € afde g
Iy &y g% wlEs o 7 wEe T @ ave feg R @ sER e R
FRAE B W wEd 2| e B w5 3 fow s sowo A=
ot @ el /oalfere sl R &1 ooowmm e 8 waefa Gear:|
wiftevor Swardr FE B |

You shall have to pay Rs 80/- per months for water supply maintainance charge, which
is liable to be changed.

TS W0 80/ — WRE # W @ G-I W1 A HEA B, @
fr wa—wg W gftad= v o wear 21 w

You shall have to pay Rs. 5.00 per Sq.M. per year on 1st January every year for
maintainance charges. 10% rebate shall be given for timely payment This year
payment should be made within two months from date of allottment, After two months
14% Annual interest shall be charged.

P! FoE o gEell TWadl B w0 s00 W T drew ufy af B I A w—En
Ueh & pram S e | it e @ grem s woo% o g & oref
T 78 YT e REm € @) Aw P gy w5 o W A @ gvEm 9
A e 14% e @ @ 2§ @ F 9 PeE B B

It is compulsory to start production after establishing unit within 38 months from the
date of allottment. If production is not started within scheduled time, 3% of the original
premium (Including Transfer levy if applicable) of the plot per year shall be charged as
time extansion fee or plot shall be cancelled.
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(9]
AT BAE W 36 WE @ AW IHE WG $@ TEA TH S Afyad @)
FEiftT F W e g% T FE 91 290 original premium (g Yo wfkw
AL EF W W #) B 3% T gfe gew 9 @ 2a wrm, s wave e B
A B A @ ot

28.  Afer possession of plot is taken and before approval of building plan you shall have
lo plant 88 no. of trees on your plot.
AE] FEA JE B O¥EN G WA AEE WG @ s Y@vs W S8 gE o
FfHard &y
N\
s
(Harsh Pratap Singh)
Additional Chief Executive Officer
SIDA, Jaunpur
NO. rsisnsnnnd SLDANMA ...covvvereenn fAlIOHIA Sathariya Plot No. C-20 Dated ...
Copy forwarded for information and necessary action to :
wierfety et gd srevae e &y e

The Deputy Commissioner Industry, District Industries and Enterprise Promotion
Centre, Jaunpur.
>

f,-f’

(Harsh Pratap Singh)
Additional Chief Executive Officer
SIDA, Jaunpur
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16. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within 30

days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

12. Common Bio Medical Waste Treatment Facility (CBWTF) at Plot No. C-20 at Sathariva

Industrial Development Authority (SIDA) Sathariya, District- Jaunpur, U.P., M/s R.S.

BMW Services, 8220/7574/STA/UP/INFRA2/435159/2023

The consultant informed the committee that they are strictly following the rules, regulations

and other instructions of QCI/NABET. A presentation was made by the project proponent along with
their consultant M/s Rian Enviro Pvt. Limited, Patna. Based on the documents submitted and

presentation made by the project proponent along with the consultant, the following facts have

emerged: -

1. The environmental clearance is sought for Common Biomedical Waste Treatment Facility at Plot
No.- C-20 at Sathariya Industrial Development Authority (SIDA) Sathariya Jaunpur, Uttar
Pradesh, M/s R S BMW Services.

2. The standard terms of reference in the matter were issued through online Parivesh Portal on
31/01/2023 and EIA report submitted through online Parivesh Portal on 07/09/2023.

3. Salient features of the project as submitted by the project proponent:

S.No.

Parameters Description
1. Identification of The Proposed project of CBWTF falls under Category B-1, schedule 7(da)
Project as per the EIA Notification 14th Sep, 2006 and subsequent amendments
dated 1st December, 2009 & 17th April, 2015.
2. Project Proponent M/s R.S. BMW Services
3. Brief description of Biomedical waste is generated from all health care institutions; nursing
nature of the project homes, clinics, dispensaries, veterinary institutions, animal houses,
pathological laboratories, blood banks etc. The responsibility of collection,
treatment and safe disposal of all types of solid wastes rests with the
generator.
A Common Bio-medical Waste Treatment Facility (CBWTF) is proposed to
be set up where bio-medical waste, generated from a number of healthcare
units, will be suitably treated as per the prescribed procedure & norms laid
down in the regulation.
Proposed project of setting up of the Common Bio- medical Waste
Treatment Facility includes Incinerator, Autoclave, Shredder and Effluent
Treatment Plant. The present proposal is to utilize 0.58 ha land for setting
up of Biomedical Waste Treatment Facility.
4. Salient Features of the Project
5. Proposed plant Proposed Capacity of CBWTF:
capacity Equipment Capacity Number
Incinerator (One + one standby) 250 kg/hr 2
Autoclave 1000 litre/Batch 2
Shredder 150 kg/hr 1
Chemical Disinfection Tank 1500 Ltr 1
Effluent Treatment Plant 10 KLD 1
6. Category of Projects Category “B1” and Schedule- 7(da)
7. Number of working 365
days
8. Total Plot Area 0.58 Ha
9. Khasra Number Plot No.- C-20
10. Location Plot No.- C-20 at Sathariya Industrial Development Authority (SIDA)
Sathariya Jaunpur, Uttar Pradesh
11. Coordinates of the L. 25°38'58.56"N 82°13'54.23"E
Plant 2. 25°38'58.59"N 82°13'57.17"E
3. 25°38'55.99"N 82°13'54.39"E
4. 25°38'56.11"N 82°13'56.36"E
12. Elevation 108meter-110 meter
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13. Nearest habituated area | Sarai Dingur, Approx. 1.23 km towards North-West
14. Nearest Main Public NH-31 is about Approx. 1.12 Km towards North.
Road
15. Nearest Railway Badshahpur Railway Station, approx. 4.13 km in West direction.
station/Airport Chaudhary Charan Singh International Airport, approx. 182 km in North
West direction.
16. Nearest water body Varna River, approx. 8.13 km in SSW direction
17. Water requirement Water requirement for the proposed CBWTF projectis 11 KLD.
Fresh- 7.10 KLD
Recycled- 3.90 KLD
18. Source of water Ground water Supply (Water will be abstracted only after getting NOC from
CGWA).
19. Wastewater Waste water generated from the treatment of Biomedical waste during
Generation autoclaving, washing of floors, and domestic purpose etc. is 5.25 KLD and
it shall be treated in effluent treatment plant and reuse in process
20. Man Power During Construction phase, the labors and workers will be hired from
nearby villages. Total 20 persons are proposed to hire for plant operation
including officers, skilled and unskilled workers.
21. Air Pollution Control Wet Scrubber, Cyclone and Bag Filter
Device
22. Nos. of Stack 2
23. Power requirement DG Set of 82.5 KVA is proposed for the project and lines will be taken
from the authorized electricity board. ~ 1% of the total power load will meet
through solar energy.
24. Alternative site No Alternative site is examined
25. Land form, Land use The land for project is Plot No. C-20 at Sathariya Industrial Development
and land ownership Authority (SIDA) Sathariya Jaunpur, Uttar Pradesh.
26. Project Cost The estimated cost of the Project is Rs. 4.85 Cr.

4. Water calculation details:

S. Requirement for Water Process Waste water | ETP | Recycled/
No. Consumption Losses generation losses Reuse
A. Process (Scrubbing) 2.40 1.40 1.00 0.20 0.80
B. Steam Generation 0.20 0.05 0.15 0.05 0.10
(Autoclaving)
C. Miscellaneous i.e., Floor 3.80 0.20 3.60 0.60 3.0
washing, Vehicle washing etc.
D. Domestic Purpose 0.60 0.10 0.50 0.00 0.00
E. Green Belt 4.0 4.0 0.00 0.00 0.00
Total (KL/Day) 11.0 5.75 525 0.85 3.90
7.10 (Fresh) + 3.90
(Recycle)
= Waste water (4.75 KLD) is being generated from the Industrial Process will be subjected to
Proposed ETP (Capacity- 10.0 KLD). Treated water from (3.90 KLD) will be reused in
scrubber for cooling purpose and green belt purpose.
= The entire system shall be a zero discharge system in terms of wastewater discharge from the
process as recirculated through ETP.
= Domestic Wastewater shall be treated in a soak pit/septic tank.
5. Solid waste details:

Total No. of Employees

[ 20

Assuming per capita solid waste generation rate as 0.2 kg/capita/day

Quantity of solid waste generated 4.0 kg/day

Organic solid waste: 60 % of the total | 2.40 kg/day

waste

Inorganic solid waste : 40 % of the 1.60 kg/day

total waste

Disposal of domestic solid waste Domestic wastes are segregated at source, collected in bins and
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| composted.

6. Hazardous waste details:

S1. Source Quantity of hazardous Category according to Treatment/ Disposal
No. waste Schedule I of hazardous
Generated (Approx.) waste
1. Spent Oil from DG 5.0 MTPA 5.1 Handed over to
set authorized recyclers/re-
processors
2. Discarded Containers 100 Nos./Annum 33.1 Handed over to
/Barrels authorized recyclers/re-
processors
3. Sludge from Wet 1.0 MTPA 37.1 Send to TSDF / Co
Scrubbers processing industries.
4. Ash from incinerator 5.0 MTPA 37.2 Send to TSDF / Co
and flue gas cleaning processing industries.
residue

7. There is no any litigation pending against project till dated 19/09/2023.
8. The project proposal falls under category—7(da) of EIA Notification, 2006 (as amended thereof).

The project proponent also submitted a letter dated 30/08/2023 issued by UPPCB, Lucknow.
UPPCB in its letter dated 30/08/2023 mentioned is as follows:

" Ffid Hodl0Seg0elonho & WTdd Wd & fecad! Suel § $raferd el H Sude
T B AR fAfdcarerdl 4 Sueiel 989 @ el feaq -

SIS HT M fafdoarerl # SUciel 989 @ e e @ ANy Aidbferd o fafdoe
3URre @l A (fhowrmo / fa)
SEE 2367 591.75
SIFQR 7561 1890.25
AR 3443 860.75
TITRTS 15471 3867.75
FedMgR 5085 1271.25
BLS) 2865 716.25
YATTG 4310 10775
IR 41102 102755

AT BRI & fb Fafid HI0HI080CIoTHo & JRATAd Il | 75 fohwiio Xfead gl @ iR
03 HodloSY0IOTH HHH |IH HEd, FUSHIT, WITRIT, ¥l Ulfdes g (3fv<an) o fofo, 83T, #eal
o, W@WWWW@HW YAMR BRRG & a1 S Al
aﬂo&ﬁomoéﬁowo # gAFRER T ot & 600 farm0 /v §|
o 98 A R o Hodloseodonmo § SRR B Wee 12 el SRR B
it g€ 99 fafde smfde 250 UM /feT ST BIaT & v W o9 fafde sl @1 80 gfoerd wRT
SIS Srufie ¥ o & O 39 U H gl Sia (URe JAT 102755 fhow0 /faT o gIRd
UM 82204 00 /137 = SWRIga A T Hodi0SYpCIovwo §IRT fferead 7200 fdhoTmo / fast
SNRIE QUi BT ARaRYT fhar ST Jahdr € den Sfaa Qrufde 3o 10204 fhowmo /fed & fvaror
=g faRad Hodoseodiomo @ sravaadr arf |

The consultant (EIA Coordinator) also submitted an affidavit dated 05/08/2023 mentioning is
as follows:

1. I, Muzaffar Ahmad, S/o Shri S.Igbal Ahmad is EIA Coordinator of M/s Environment
Management Division of M/s India Glycols Limited, Kashipur.
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I have prepared the EIA/EMP report for the proposal (EC) in Name of Common Biomedical
Waste Treatment Facility at Plot No.- C-20 at Sathariya Industrial Development Authority
(SIDA) Sathariya Jaunpur, Uttar Pradesh, M/s R S BMW Services with my team.

I have personally visited the site of proposal and certify that no construction activity has been
undertaken on the project site for the present proposal.

I am satisfied with that all the necessary data/information submitted along with application
EIA/EMP are true and correct.

I certify that expansion of this project has been uploaded for the first time on Parivesh Portal.

I certify that there is no mismatch between information/data provided on online application and
hard copy/presentation which will be submitted after acceptance of application.

I state that all the TOR points have been complied and all the issues raised during public hearing
have been properly addressed in EIA report.

The EIA/EMP report for the proposal is prepared by my team as per guidelines laid down by
QCI/NABET.

RESOLUTION AGAINST AGENDA NO-12

The committee discussed the matter and recommended grant of environmental

clearance on the proposal as above along with standard environmental clearance conditions
prescribed by MoEF&CC, Gol and following additional conditions:

Additional Conditions:

1.

Proposed CBWTF shall comply with the revised guidelines (location criteria) for Common Bio-
medical Waste Treatment and Disposal Facilities issued by CPCB on December 21st 2016 with
respect to establishment of new CBWTE.

In compliance with the Hon'ble Supreme Court order dated 13/01/2020 in IA no. 158128/2019
and 158129/2019 in Writ petition no. 13029/1985 (MC Mehta Vs. Gol and others) anti-smog guns
shall be installed to reduce dust during excavation.

Proponent shall comply with the action plan for CSR submitted by PP at the time of EIA
presentation. Compliance report of investment under CSR to be submitted regularly to the
Directorate, UPPCB and District Administration.

The project proponent should develop green belt in the premises of CBWTF unit as per the plan
submitted. PP shall also follow the guidelines of CPCB/UPPCB/Development authority for green
belt as per the norms.

Proposed CBWTF shall comply with the guidelines for Bio-medical Waste Treatment and
Disposal, transportation & storage facilities etc. issued by CPCB from time to time.

Standard Environmental Clearance Conditions prescribed by MoEF&CC:

L

Statutory compliance:

1. The project proponent shall obtain forest clearance under the provisions of the Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
involved in the project.

2. The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

3. The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and be approved by the Chief Wildlife Warden. The recommendations of
the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation report
shall be furnished along with the six-monthly compliance report. (in case of the presence of
schedule-I species in the study area)

4. The project proponent shall obtain Consent to establish/Operate under the provisions of the
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Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of
Pollution) Act, 1974 from the concerned State Pollution Control Board/ Committee.
Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Wastes
(Management and Handling) Rules, 20016 including section 129 to137 of Central Motor
Vehicle Rules1989.

The project shall fulfill all the provisions of hazardous Wastes (Management, Handling and
Transboundary Movement) Rules, 2016 including collection and transportation design etc
and also guidelines for Common Hazardous Waste Incineration — 2005, issued by CPCB
Guidelines of CPCB/MPPCB for Bio-medical Waste Common Hazardous Wastes
incinerators shall be followed.

The project proponent shall obtain the necessary permission from the Central Ground Water
Authority, in case of drawl of ground water / from the competent authority concerned in case
of drawl of surface water required for the project.

A certificate of adequacy of available power from the agency supplying power to the project
along with the load allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department shall be obtained, as
applicable by project proponents from the respective competent authorities

Air quality monitoring and preservation:

The project proponent shall install an emission monitoring system including Dioxin and
furans in monitor stack emission with respect to standards prescribed in Environment
(Protection) Rules 1986 and connected to SPCB and CPCB online serves and calibrate these
systems from time to time according to equipment supplier specification through labs
recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories.
Periodical air quality monitoring in and around the site including VOC, HC shall be carried
out.

Incineration plants shall be operated (combustion chambers) with such temperature,
retention time and turbulence, to achieve Total Organic Carbon (TOC) content in the slag
and bottom ashes less than 3% or their loss on ignition is less than 5% of the dry weight of
the material.

Venture scrubber (alkaline) should be provided with the incinerator with stack of adequate
height (Minimum 30 meters) to control particulate emission within 50 mg/Nm3.

Appropriate Air Pollution Control (APC) system shall be provided for fugitive dust from all
vulnerable sources, so as to comply with prescribed standards. All necessary air pollution
control devices (quenching, Venturi scrubber, mist eliminator) should be provided for
compliance with emission standards.

Masking agents should be used for odour control.

Water quality monitoring and preservation:

The project proponent shall install effluent monitoring system with respect to standards
prescribed in Environment (Protection) Rules 1986 through labs recognized under
Environment (Protection) Act, 1986 or NAB L accredited laboratories.

Waste water generated from the facility shall be treated in the ETP and treated waste water
shall be reused in the APCD connected to the incinerator. The water quality of treated
effluent shall meet the norms prescribed by State Pollution Control Board. Zero discharge
should be maintained.

Process effluent/any waste water should not be allowed to mix with storm water.

Total fresh water use shall not exceed the proposed requirement as provided in the project
details. Prior permission from the competent authority shall be obtained for use of fresh
water.
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A sewage Treatment Plant shall be provided to treat the wastewater generated from the
project. Treated water shall be reused within the project.

A certificate from the competent authority for discharging treated effluent/ untreated
effluents into the Public sewer/ disposal/drainage systems along with the final disposal point
should be obtained.

The leachate from the facility shall be collected and treated to meet the prescribed standards
before disposal.

Magnetic flow meters shall be provided at the inlet and outlet of the ETP & all ground water
abstraction points and records for the same shall be maintained regularly.

Rain water runoff from the hazardous waste storage area shall be collected and treated in the
effluent treatment plant.

Noise monitoring and prevention:
The ambient noise levels should conform to the standards prescribed under E(P)A Rules,

1986 viz. 75 dB(A) during daytime and 70 dB(A) during night-time.

Energy Conservation measures:
Provide solar power generation on roof tops of buildings, for the solar light system for all

common areas, street lights, parking around the project area and maintain the same
regularly;
Provide LED lights in their offices and residential areas

Waste management:
Incinerated ash shall be disposed of at approved TSDF and MoU made in this regard shall

be submitted to the Ministry prior to the commencement.

The solid wastes shall be segregated as per the norms of the Solid Waste Management
Rules, 2016.

A certificate from the competent authority handling municipal solid wastes should be
obtained, indicating the existing civic capacities of handling and their adequacy to cater to
the M.S.W. generated from the project.

Any wastes from construction and demolition activities related thereto shall be managed so
as to strictly conform to the Construction and Demolition Rules, 2016

No landfill site is allowed within the CBWTF site.

The Project proponent shall not store the Hazardous Wastes more than the quantity that has
been permitted by the CPCR/SPCB.

Green Belt:
Green belt shall be developed in the area as provided in project details, with native tree

Green belt shall be developed in an area equal to 33% of the plant area with a native tree
species in accordance with CPCB guidelines. The greenbelt shall inter alia cover the entire
periphery of the plant.

Public bearing and Human health issues:
Feeding of materials/Bio-medical waste should be mechanized and automatic no manual
feeding is permitted.
Proper parking facility should be provided for employees & transport used for collection &
disposal of waste materials.
Necessary provision shall be made for fire-fighting facilities within the complex.
An emergency preparedness plan based on the Hazard Identification and Risk Assessment
(HIRA) and Disaster Management Plan shall be implemented.
An emergency plan shall be drawn in consultation with SPCB/CPCB and implemented in
order to minimize the hazards to human health or the environment from fires, explosions or
any unplanned sudden or gradual release of hazardous waste or hazardous waste constituents
to air, soil or surface water.
Provision shall be made for the housing of construction labour within the site with all
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necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP,
safe drinking water, medical health care, creche etc. The housing may be in the form of
temporary structures to be removed after the completion of the project.

7. Occupational hearth surveillance of the workers shall be done on a regular basis.

IX.  Corporate Environment Responsibility:

1. The project proponent shall comply with the provisions contained in this Ministry’s OM
vide F.No. 22-65/2017-1A.11 1 dated 1st May 2018, as applicable, regarding Corporate
Environment Responsibility.

2. The company shall have a well laid down environmental policy duly approved by the Board
of Directors. The environmental policy should prescribe standard operating procedures to
have  proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest /wildlife norms/ conditions.
The company shall have defined system of reporting infringements / deviation / violation of
the environmental / forest / wildlife norms / conditions and / or shareholders / stake holders.
A copy of the board resolution in this regard shall be submitted to the MoEF&CC as a part
of the six-monthly report.

3. A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will directly to
the head of the organization.

4. Action plan for implementing EMP and environmental conditions along with the
responsibility matrix of the company shall be prepared and shall be duly approved by the
competent authority. The year-wise funds earmarked for environmental protection measures
shall be kept in a separate account and not be diverted for any other purpose. Year rise
progress of implementation of action plan shall be reported to the Ministry/Regional Office
along with the Six Monthly Compliance Report.

5. A self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out.

X.  Miscellaneous:
1. The project proponent shall prominently advertise it at least in two local newspapers of the

District or State, of which one shall be in the vernacular language within seven days
indicating that the project has been accorded environment clearance and the details of
MoEFCC/SEIAA website where it is displayed

2. The copies of the environmental clearance shall be submitted by the project proponents to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date of
receipt.

3. The project proponent shall upload the status of compliance with the stipulated environment
clearance conditions, including results of monitored data on their website and update the
same on half-yearly basis.

4. The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the Ministry of Environment,
Forest and Climate Change at the environment clearance portal.

5. The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently and put on the website of
the company.

6. The criteria pollutant levels namely; SPM, RSPM, SP, NOx (ambient levels as well as stack
emissions) or critical sectoral parameters, indicated for the project shall be monitored and
displayed at a convenient location near the main gate of the company in the public domain.
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The project proponent shall inform the Regional Office as well as the Ministry, the date of
financial closure and final approval of the project by the concerned authorities, commencing
the land development work and start of production operation by the project.

The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made in the
EIA/EMP report, commitments made during Public hearings and also that during their
presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).
Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and attract action under the provisions of the Environment
(Protection) Act, 1986.

The Ministry may revoke or suspend the clearance if the implementation of any of the above
conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time-bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance with the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of the
Regional Office by furnishing the requisite data/information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes
(Management and Trans boundary Movement) Rules, 2016 and the Public Liability
Insurance Act, 1991 along with their amendments and rules and any other orders passed by
the Hon'ble Supreme Court of India / High Courts/NGT and any other Court of Law relating
to the subject matter.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within 30
days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

(Prof. Jaswant Singh) (Dr. Amrit Lal Haldar) (Dr. Shiv Om Singh)

(Tanzar Ullah Khan) (Ashish Tiwari) (Dr. Harikesh Bahadur Singh)

Member Member Member

Member Member-Secretary Chairman

Nodal, SEAC-2

MoM prepared by Secretariat in consultation with
Chairman & Members on the basis of decisions
taken by SEAC-2 during the meeting.
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Annexure-1

General and Specific Conditions for Gitti, Patthar & Boulder Mining Projects: -

A. General Conditions:

1.

10.

11.

12.

13.

14.
15.

16.

17.

This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under the law.

Any addition of the mining area, change of Khasra numbers, enhancement of capacity, change
in mining technology, modernization, and scope of working shall again require prior
environmental clearance as per EIA notification, 2006.

No change in the calendar plan including excavation, the quantum of mineral and waste shall be
made.

Mining will be carried out as per the approved mining plan. In case of any violation of the
mining plan, the Environmental Clearance given by SEIAA will stand cancelled.

Four ambient air quality monitoring stations shall be established in the core zone as well as in
the buffer zone for RSPM, SPM, SO,, NO, monitoring. The location of the stations should be
decided based on the meteorological data, topographical features, and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Pollution Control Board. The monitored data for criteria pollutants shall be
regularly uploaded on the company's website and also displayed on the website.

Data on ambient air quality (RPM, SPM, SO,, NO) should be regularly submitted to the
Integrated Regional Office, MoOEF&CC, Gol, Lucknow and the State Pollution Control Board /
Central Pollution Control Board once in six months.

Ambient air quality at the boundary of the mine premises shall conform to the norms prescribed
in MoEF notification no. GSR/826(E) dated 16.11.09.

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading, and at transfer points shall be provided and
properly maintained.

Measures shall be taken for control of noise levels below 85 dBA in the work environment.
Workers engaged in operations of HEMM, etc. shall be provided with earplugs/muffs and
health records of the workers shall be maintained.

Industrial wastewater (workshop and wastewater from the mine) should be properly collected,
treated to conform to the standards prescribed under GSR 422 (E) dated 19th May 1993 and
31st December 1993 or as amended from time to time. Oil and grease traps shall be installed
before the discharge of workshop effluents.

Personnel working in areas shall be provided with protective respiratory devices like masks and
they shall also be imparted adequate training and information on safety and health aspects.
Special measures shall be adopted to prevent the nearby settlements from the impacts of mining
activities.

The transportation of the materials shall be limited to the day hours’ time only.

Provision shall be made for housing the laborers within the site with all necessary infrastructure
and facilities such as fuel for cooking, mobile toilets, safe drinking water, medical health care,
créche, etc. The housing may be in the form of temporary structures to be removed after the
completion of the project.

A separate Environmental Management Cell with suitably qualified personnel shall be setup
under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The Project Proponent shall inform the Integrated Regional Office, MoEF&CC, Gol, Lucknow
and State Pollution Control Board regarding the date of financial closures and final approval of
the project by the concerned authorities and the date of start of land development work.
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The funds earmarked for environmental protection measures shall be kept in a separate account
and shall not be diverted for other purposes. The year-wise expenditure shall be reported to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution Control Board

The Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution Control Board
shall monitor compliance with the stipulated conditions. A complete set of documents including
Environment Impact Assessment Report, Environmental Management Plan, Public hearing, and
other documents information should be given to the Integrated Regional Office, MoEF&CC,
Gol, Lucknow and State Pollution Control Board

A copy of the environmental clearance shall be submitted by the Project Proponent to the Heads
of the Local Bodies, Panchayat, and Municipal Bodies as applicable in the matter.

The Project Proponent shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue
of the clearance letter informing that the project has been accorded environmental clearance and
a copy of the clearance letter is available with the State Level Environment Impact Assessment
Authority (SEIAA).

The Project Proponent has to submit a regular half-yearly compliance report of the stipulated
prior environmental clearance terms and conditions in hard and soft copy to the SEIAA, U.P.
on 1* June and 1st December of each calendar year.

The SEIAA may alter/modify the above conditions or stipulate any further condition in the
interest of environmental protection.

Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this clearance and attract action
under the provisions of the Environment (Protection) Act, 1986.

Specific Conditions:

At the time of operation, the project proponent will comply with all the guidelines issued by the
Government of India/State Govt./District Administration related to Covid-19.

This environmental clearance does not create or verify any claim of the applicant on the
proposed site/activity.

In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and the area is less
than 05ha, but factually the distance is less than 500 mt, and the mine is located in the cluster of
area equal to or more than 05ha, the E.C issued will stand revoked.

This environmental clearance shall be subject to a valid lease in favor of the project proponent
for the proposed mining proposals. In case, the project proponent does not have a valid lease,
this environmental clearance shall automatically become null and void.

The Environmental clearance will be co-terminus with the mining lease period/Mining Plan
whichever is less. The Mining plan approved by the Dept. of Mines and Geology shall be
strictly implemented and shall not be operated beyond the validity period.

Explosive cannot be stored on the site. The Project proponent shall take approval from Chief
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

A comprehensive EIA including mining areas within 15 K.M. to assess the impact of the mining
activity on the surrounding area shall be undertaken and a report submitted to this Authority
within one year.

No two pits shall be simultaneously worked i.e. before the first is exhausted and reclamation
work completed, no mineral bearing area shall be worked.

After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation work in the exhausted pit shall be completed to ensure that
reclamation, forest cover, and vegetation are visible during the first year of mining operations in
the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of
mined pit shall be completed before any new ore-bearing area is worked for expansion.

An adequate buffer zone shall be maintained between two consecutive mineral-bearing
deposits.

The sprinkling of water on haul roads to control dust will be ensured by the project proponent.
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Green belt development shall be carried out considering CPCB guidelines including the
selection of plant species and in consultation with the local DFO / Agriculture Department.
Herbs and shrubs shall also form a part of the afforestation programme besides tree plantation.
The company shall involve local people in the plantation programme. Details of year-wise
afforestation programme including rehabilitation of mined-out area shall be submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow every year.

Blast vibrations study shall be conducted and an observation report submitted to the Integrated
Regional Office, MoOEF&CC, Gol, Lucknow and UPPCB within six months. The report shall
also include measures for the prevention of blasting associated impact on nearby houses and
agricultural fields.

Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be
carried out in the daytime only. The project proponent shall ensure prevention of displacement
of human beings/wild animals/birds etc. and in case any such displacement is caused due to
blasting/mining operation by any chance the project proponent shall take suitable measures for
their rehabilitation and resettlement.

Appropriate arrangement for shelter and drinking water for the mining workers has to be
ensured at the mining site.

Maintenance of village roads used for transportation of minerals is to be done by the
company regularly at its own expenses. The link roads from mining area to main road shall be
constructed as all-weather road with black topping and maintained by the project proponent.
The surface runoff rain water harvesting/rain water recharge and water conservation measures
will be taken by project proponent in consultation with central /State ground water Board .The
project proponent shall plan and implement collection drain and siltation basins of adequate size
to arrest the silt and sediment flows from the mining area. The supernatant of the siltation basin
and rain water harvested water shall be utilized for watering the haulage area, roads and green
belt development etc.

Status of implementation shall be submitted to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow and UP Pollution Control Board within six months and thereafter every year from the
next consequent year.

The self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out.

Measures for prevention and control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes.
Dumps shall be protected by retaining walls.

Trenches/garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest silt from being carried to water bodies. An adequate number of Check
Dams and Gully Plugs shall be constructed across seasonal/perennial nallahs if any flowing
through the ML area and silts arrested. De silting at regular intervals shall be carried out.
Garland drain of appropriate size, gradient, and length shall be constructed for both mine pit and
waste dump and sump capacity shall be designed keeping 50% safety margin over and above
peak sudden rainfall (based on 50 years data) and maximum discharge in the area adjoining the
mine site. Sump capacity shall also provide an adequate retention period to allow proper settling
of silt material. Sedimentation pits shall be constructed at the corners of the garland drains and
de silted at regular intervals.

Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be
regularly monitored for contamination and depletion due to mining activity and records
maintained. The monitoring data shall be submitted to the Integrated Regional Office,
MOoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly. Further, monitoring
points shall be located between the mine, and drainage in the direction of flow of groundwater
shall be set up and records maintained.

Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation (including schools and other public amenities located
nearest to sources of dust generation as applicable) and records submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly.
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Baseline data for ambient air quality shall be generated and maintained and RSPM level in
ambient air in the nearby human habitation (villages) shall also be monitored along with other
parameters.

Corporate Environmental Responsibility (CER) shall be by the project proponent and the details
of the various heads of expenditure are to be submitted as per the guidelines provided in the
recent CER notification No. 22-65/2017-1A.11I dated 01/05/2018. Work to be executed with the
installation of five hand pumps for drinking water, solar light in villages of streets, construction
of two numbers of toilets at the primary school with name displayed and address and details of
the beneficiary and gram Pradhan along with phone number, photographs should be submitted
to Directorate as well as to the District Magistrate / Chief Development officers.

Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable
mechanisms so that no spillage of mineral/dust takes place.

Occupational health and safety measures for the workers including identification of work-
related health hazards, training on malaria eradication, HIV, and health effects on exposure to
mineral dust, etc. shall be carried out.  Periodic monitoring for exposure to respirable mineral
dust on the workers shall be conducted and records maintained including the health records of
the workers. Awareness programmes for workers on the impact of mining on their health and
precautionary measures like the use of personal protective equipment etc. shall be carried out
periodically. A review of the impact of various health measures shall be conducted followed by
follow-up action wherever required.

The project proponent will ensure for employing local people as per requirement, necessary
protection measures around the mine pit and waste dump, and garland drain around the mine pit
and waste dump.

Topsoil / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of the
mined-out area. Topsoil shall be separately stacked for utilization later for reclamation and
shall not be stacked along with overburden.

Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept
active for long period. The maximum height of the dump shall not exceed 20 m, each stage shall
preferably be of a maximum of 10 m and the overall slope of the dump shall not exceed 35°.
The OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with suitable
native species to prevent erosion and surface runoff.

Monitoring and management of rehabilitated areas shall continue until the vegetation becomes
self-sustaining. Compliance status shall be submitted to the Regional Office, Ministry of
Environment & Forests, Gol, Lucknow, and U.P. Pollution Control Board on a six-monthly
basis.

The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved
by the Indian Bureau of Mines.

Permission for the abstraction of groundwater shall be taken from Central Ground Water Board.
Regular monitoring of ground and surface water sources for level and quality shall be carried
out by establishing a network of existing wells and constructing new piezometers during the
mining operation. The monitoring shall be carried out four times in a year i.e., premonsoon
(AprilMay), monsoon (August), post-monsoon (November), and winter (January), and the data
thus collected shall be regularly sent to MoEF&CC, Central Ground Water Authority, and
Regional Director, Central Ground Water Board.

The wastewater from the mine shall be treated to conform to the prescribed standards before
discharging into the natural stream. The discharged water from the Tailing Dam, if any shall be
regularly monitored and report submitted to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow, Central Pollution Control Board, and the State Pollution Control Board.
Hydrogeological study of the area shall be reviewed by the project proponent annually. In case
the adverse effect on groundwater quality and quantity is observed mining shall be stopped and
resumed only after mitigating steps to contain any adverse impact on groundwater is
implemented.

Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of minerals and others shall have valid permissions as prescribed under Central
Motor Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals shall be
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covered with a tarpaulin or other suitable enclosures so that no dust particles / fine matters
escape during the period of transportation. No overloading of minerals for transportation shall
be committed. The trucks transporting minerals shall not pass through the wildlife sanctuary if
any in the study area.

Prior permission from the Competent Authority shall be obtained for the extraction of
groundwater if any.

A final mine closure plan, along with details of Corpus Fund, shall be submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board 5
years in advance of final mine closure for approval.

Project Proponent shall explore the possibility of using solar energy where ever possible.
Commitment towards CER has to be followed strictly.

Regular health checkup record of the mineworkers has to be maintained at the site in a proper
register. It should be made available for inspection whenever asked.

Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB,
and other Govt. Agencies from time to time.

The blasting will be done only after getting permission from the Mining Department.

Page 53 of 62

46



Minutes of 788" SEAC-2 Meeting Dated 19/09/2023

Annexure-3

General and Specific Conditions for Sand/Morum Mining Proposals

General Conditions:

1.

2.
3.

o

11.
12.

13.

14.

15.

16.

17.

18.

19.

20.

21.
22.

This environmental clearance is subject to allotment of mining lease in favour of project proponent
by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in process and
or mining technology, modernization and scope of working shall again require prior Environmental
Clearance as per the provisions of EIA Notification, 2006 (as amended).

Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified by
competent authority along-with copy of the Environmental Clearance letter will be displayed on a
hoarding/board at the site. A copy of site plan will also be submitted to SEIAA within a period of 02
months.

Mining and loading shall be done only within day hours’ time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

It shall be ensured that standards related to ambient air quality/effluent as prescribed by the Ministry
of Environment & Forests are strictly complied with. Water sprinklers and other dust control majors
should be applied to take-care of dust generated during mining operation. Sprinkling of water on
haul roads to control dust will be ensured by the project proponent.

All necessary statutory clearances shall be obtained before start of mining operations. If this
condition is violated, the clearance shall be automatically deemed to have been cancelled.

Parking of vehicles should not be made on public places.

No tree-felling will be done in the leased area, except only with the permission of Forest
Department.

No wildlife habitat will be infringed.

It shall be ensured that excavation of minor mineral does not disturb or change the underlying soil
characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining operation of Sand/Moram will not in any way disturb the, velocity
and flow pattern of the river water significantly.

It shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its
nesting. A report on the same, vetted by the competent authority shall be submitted to the RO, PCB
and SEIAA within 02 months.

Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB
and SEITAA within six months.

Hydro-geological study shall be carried out by a reputed organization/institute within six months and
establish that mining in the said area will not adversely affect the ground water regime. The report
shall be submitted to the RO, PCB and SEIAA within six months. In case adverse impact is
observed /anticipated, mining shall not be carried out.

Adequate protection against dust and other environmental pollution due to mining shall be made so
that the habitations (if any) close by the lease area are not adversely affected. The status of
implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and this activity
should be completed before the start of sand mining.

Need-based assessment for the nearby villages shall be conducted to study economic measures
which can help in improving the quality of life of economically weaker section of society. Income
generating projects/tools such as development of fodder farm, fruit bearing orchards, vocational
training etc. can form a part of such program me. The project proponent shall provide separate
budget for community development activities and income generating programmes.

Green cover development shall be carried out following CPCB guidelines including selection of
plant species and in consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should be
utilized for green cover/tree plantation.

Dispensary facilities for first-aid shall be provided at site.

An Environmental Audit should be annually carried out during the operational phase and submitted
to the SETAA.
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The District Mining Officer should quarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooperation to the District Mining Officer by furnishing the
requisite data/information/monitoring reports. In case of any violations of stipulated conditions the
District Mining Officer will report to SETAA.

The project proponent shall submit six monthly reports on the status of compliance of the stipulated
environmental clearance conditions including results of monitored data (both in hard & soft copies)
to the SEIAA, the District Officer and the respective Regional Office of the State Pollution Control
Board by 1st June and 1st December every year.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila Parisad/
Municipal Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other
suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before discharging
into water bodies the treated effluent should conform to the standards prescribed by MoEF/CPCB.
Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

Special Measures shall be adopted to protect the nearby settlements from the impacts of mining
activities. Maintenance of Village roads through which transportation of minor minerals is to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

Measure for prevention & control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or other
suitable material.

Under corporate social responsibility a sum of 5% of the total project cost or total income whichever
is higher is to be earmarked for total lease period. Its budget is to be separately maintained. CER
component shall be prepared based on need of local habitant. Income generating measures which
can help in upliftment of poor section of society, consistent with the traditional skills of the people
shall be identified. The programme can include activities such as development of fodder farm, fruit
bearing orchards, free distribution of smokeless Chula etc.

Possibility for adopting nearest three villages shall be explored and details of civic amenities such as
roads, drinking water etc proposed to be provided at the project proponent’s expenses shall be
submitted within 02 months from the date of issuance of Environment Clearance.

The funds earmarked for environmental protection measures should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reported to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P and UPPCB.

Action plan with respect to suggestion/improvement and recommendations made and agreed during
Public Hearing shall be submitted to the District mines Officer, concern Regional Officer of UPPCB
and SEIAA within 02 months.

Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act, 1972
from the competent authority, if applicable to this project.

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be taken in
consultation with the State Wildlife Department. For the purpose, awareness shall be created
amongst the workers about the nesting sites so that such sites, if any, are identified by the workers
during operations of the mine for taking required safeguard measures. In this regards the safety
notified zone should be left so that the habitat/nesting area is undisturbed.

The project proponent shall undertake adequate safeguard measures during extraction of river bed
material and ensure that due to this activity the hydro geological regime of the surrounding area
shall not be affected.

The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the project.
Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation with
the State Pollution Control Board. It shall be ensured that there is no leakage of oil and grease in the
river from the vehicles used for transportation.

Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying the
mineral shall not be overloaded.

Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water,
medical health care, créche etc. (MoEF circular Dated : 22-09-2008 regarding stipulation of
condition to improve the living conditions of construction labour at site).
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Personnel working in dusty areas should wear protective respiratory devices and they should also be
provided with adequate training and information on safety and health aspects. Occupational health
surveillance program of the workers should be undertaken periodically to observe any contractions
due to exposure to dust and take corrective measures, if needed.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila Parishad/
Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal. The clearance letter shall also
be put on the website of the Company by the proponent.

The environmental statement for each financial year ending 31st March in Form-V as is mandated to
be submitted by the project proponent to the concerned State Pollution Control Board as prescribed
under the Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the
website of the company along with the status of compliance of environmental clearance conditions
and shall also be sent to the Integrated Regional Office, MoEF&CC, Gol, Lucknow by e-mail.

The green cover development/tree plantation is to be done in an area equivalent to 20% of the total
leased area either on river bank or along road side (Avenue Plantation).

Debris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment.

Safety measures to be taken for the safety of the people working at the mine lease area should be
given, which would also include measure for treatment of bite of poisonous reptile/insect like snake.
Periodical and Annual medical checkup of workers as per Mines Act and they should be covered
under ESI as per rule.

Specific Conditions:

1. The Environmental clearance will be co-terminus with the mining lease period/mining plan
whichever is less.

2. At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration related to Covid-19.

3. Environment management in according to environmental status and impact of the project.

4. During the school opening and closing time transportation of minerals will be restricted.

5. Selection of plants for green belt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time to time.

6. No mining activity should be carried out in-stream channel as per SSMMG, 2016.

7. Pakkamotorable haul road to be maintained by the project proponent.

8. A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

. Permission from the competent authority regarding evacuation route should be taken.

10. One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

11. Provision for cylinder to workers should be made for cooking.

12. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

13. Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road. Width of the haul road shall be more than 6 meter.

14. Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

15. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer.

16. Provision for two toilets and hand pumps should be made at mining site.

17. Drinking water for workers would be provided by tankers.

18. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

19. A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

20. Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent
and the details of the various heads of expenditure to be submitted as per the guidelines provided
in the recent CER notification No. 22-65/2017-1A.111 dated 01/05/2018.
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Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the
Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.
The excavated mining material should be carried and transported in such a way that no obstruction
to the free flow of water takes place. Suitable measure should be taken and details to be provided
to concern Department.

Submit annual replenishment report certified by an authorized agency. In case the replenishment is
lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

The project proponent shall ensure that if the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of statuary committee of National board for wild life
under the provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement of
work.

If in future this lease area becomes part of cluster of equal to or more than 05 ha. then additional
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster
conditions otherwise it will amount to violation of E.C. conditions. If the certificate related to
cluster provided by the competent authority is found false or incorrect then punitive actions as per
law shall be initiated against the authority issuing the cluster certificate.

Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National
Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

To avoid ponding effect and adverse environmental conditions for sand mining in area,
progressive mining should be done as per sustainable sand mining management guidelines 2016.
In case it has been found that the E.C. obtained by providing incorrect information, submitting that
the distance between the two adjoining mines is greater than 500mt. and area is less than 05 ha,
but factually the distance is less than 500 mt and the mine is located in cluster of area equal or
more than 05 ha, the E.C issued will stand revoked.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis for
midterm review of conditions of Environmental Clearance.

The mining work will be open-cast and manual/semi mechanized (subject to orders). Heavy
machine such as excavator, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be involved at any stage.

It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width
which-ever is less, shall be left on both the banks of precise area to control and avoid erosion of
river bank. The mining is confined to extraction of sand/moram from the river bank only.

The project proponent shall undertake adequate safeguard measures during extraction of river
bank material and ensure that due to this activity the hydro-geological regime of the surrounding
area shall not be affected.

The project proponent shall adhere to mining in conformity to plan submitted for the mine lease
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine
lease i.e. the distance from the bank of river to be left un-worked (Non mining area), distance from
the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon season.
The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the
provision thereof shall be strictly followed.

The project proponent will provide personal protective equipment (PPE) as required, also provid
adequate training and information on safety and health aspects. Periodical medical examination of
the workers engaged in the project shall be carried out and records maintained. For the purpose,
schedule of health examination of the workers should be drawn and followed accordingly.

The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the impact
zone shall be monitored periodically. Further, quality of discharged water if any shall also be
monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)].

Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas
prone to air pollution and having high levels of particulate matter such as loading and unloading
point and all transfer points. Extensive water sprinkling shall be carried out on haul roads.

It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by
the Central Pollution Control Board in this regard.
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The extended mining scheme will be submitted by the proponent before expiry of present mining
plan.

Four ambient air quality-monitoring stations should be established in the core zone as well as in
the buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be
decided based on the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Pollution Control Board.

Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours
engaged for the project work.

Solid waste material viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules.
Natural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project.

Digital processing of the entire lease area in the district using remote sensing technique should be
done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and
report be submitted to Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P. and
UPPCB.

The project authorities shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of
the clearance letter informing that the project has been accorded environmental clearance and a
copy of the clearance letter is available with the State Pollution Control Board and also at web site
of the SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow, CPCB, State PCB.

The MoEF&CC/SEIAA or any other competent authority may alter/modify the above conditions
or stipulate any further condition in the interest of environment protection.

Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this clearance and attract action under
the provisions of Environment (Protection) Act, 1986.

Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997.

Waste water from potable use be collected and reused for sprinkling.

A width of not less than 50 meter or 10% width of river can be restricted for mining activities
from river bank. A condition can be imposed that mining will be done from river activities from
river bank.
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Annexure-2
Standard Terms of Reference for the Mining Project prescribed by MoEF&CC. Gol

Year-wise production details since 1994 should be given, clearly stating the highest production achieved in
any one year prior to 1994. It may also be categorically informed whether there had been any increase in
production after the EIA Notification 1994 came into force, w.r.t. the highest production achieved prior to
1994,

A copy of the document in support of the fact that the proponent is the rightful lessee of the mine should be
given.

All documents including approved mine plan, EIA and Public Hearing should be compatible with one
another in terms of the mine lease area, production levels, waste generation and its management, mining
technology etc. and should be in the name of the lessee.

All corner coordinates of the mine lease area, superimposed on a High Resolution Imagery/ toposheet,
topographic sheet, geomorphology and geology of the area should be provided. Such an Imagery of the
proposed area should clearly show the land use and other ecological features of the study area (core and
buffer zone).

Information should be provided in Survey of India Toposheet in 1:50,000 scale indicating geological map
of the area, geomorphology of land forms of the area, existing minerals and mining history of the area,
important water bodies, streams and rivers and soil characteristics.

Details about the land proposed for mining activities should be given with information as to whether mining
conforms to the land use policy of the State; land diversion for mining should have approval from State
land use board or the concerned authority.

It should be clearly stated whether the proponent Company has a well laid down Environment Policy
approved by its Board of Directors? If so, it may be spelt out in the EIA Report with description of the
prescribed operating process/procedures to bring into focus any infringement/deviation/ violation of the
environmental or forest norms/ conditions? The hierarchical system or administrative order of the Company
to deal with the environmental issues and for ensuring compliance with the EC conditions may also be
given. The system of reporting of non-compliances / violations of environmental norms to the Board of
Directors of the Company and/or shareholders or stakeholders at large, may also be detailed in the EIA
Report.

Issues relating to Mine Safety, including subsidence study in case of underground mining and slope study in
case of open cast mining, blasting study etc. should be detailed. The proposed safeguard measures in each
case should also be provided.

The study area will comprise of 10 km zone around the mine lease from lease periphery and the data
contained in the EIA such as waste generation etc. should be for the life of the mine / lease period.

Land use of the study area delineating forest area, agricultural land, grazing land, wildlife sanctuary,
national park, migratory routes of fauna, water bodies, human settlements and other ecological features
should be indicated. Land use plan of the mine lease area should be prepared to encompass preoperational,
operational and post operational phases and submitted. Impact, if any, of change of land use should be
given.

Details of the land for any Over Burden Dumps outside the mine lease, such as extent of land area, distance
from mine lease, its land use, R&R issues, if any, should be given.

A Certificate from the Competent Authority in the State Forest Department should be provided, confirming
the involvement of forest land, if any, in the project area. In the event of any contrary claim by the Project
Proponent regarding the status of forests, the site may be inspected by the State Forest Department along
with the Regional Office of the Ministry to ascertain the status of forests, based on which, the Certificate in
this regard as mentioned above be issued. In all such cases, it would be desirable for representative of the
State Forest Department to assist the Expert Appraisal Committees.

Status of forestry clearance for the broken up area and virgin forestland involved in the Project including
deposition of net present value (NPV) and compensatory afforestation (CA) should be indicated. A copy of
the forestry clearance should also be furnished.
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Implementation status of recognition of forest rights under the Scheduled Tribes and other Traditional
Forest Dwellers (Recognition of Forest Rights) Act, 2006 should be indicated.

The vegetation in the RF / PF areas in the study area, with necessary details, should be given.

A study shall be got done to ascertain the impact of the Mining Project on wildlife of the study area and
details furnished. Impact of the project on the wildlife in the surrounding and any other protected area and
accordingly, detailed mitigative measures required, should be worked out with cost implications and
submitted.

Location of National Parks, Sanctuaries, Biosphere Reserves, Wildlife Corridors, Ramsar site Tiger/
Elephant Reserves/(existing as well as proposed), if any, within 10 km of the mine lease should be clearly
indicated, supported by a location map duly authenticated by Chief Wildlife Warden. Necessary clearance,
as may be applicable to such projects due to proximity of the ecologically sensitive areas as mentioned
above, should be obtained from the Standing Committee of National Board of Wildlife and copy furnished.
A detailed biological study of the study area [core zone and buffer zone (10 km radius of the periphery of
the mine lease)] shall be carried out. Details of flora and fauna, endangered, endemic and RET Species duly
authenticated, separately for core and buffer zone should be furnished based on such primary field survey,
clearly indicating the Schedule of the fauna present. In case of any scheduled- I fauna found in the study
area, the necessary plan alongwith budgetary provisions for their conservation should be prepared in
consultation with State Forest and Wildlife Department and details furnished. Necessary allocation of funds
for implementing the same should be made as part of the project cost.

Proximity to Areas declared as 'Critically Polluted' or the Project areas likely to come under the 'Aravali
Range', (attracting court restrictions for mining operations), should also be indicated and where so required,
clearance certifications from the prescribed Authorities, such as the SPCB or State Mining Department
should be secured and furnished to the effect that the proposed mining activities could be considered.

R&R Plan/compensation details for the Project Affected People (PAP) should be furnished. While
preparing the R&R Plan, the relevant State/National Rehabilitation & Resettlement Policy should be kept in
view. In respect of SCs /STs and other weaker sections of the society in the study area, a need based sample
survey, family-wise, should be undertaken to assess their requirements, and action programmes prepared
and submitted accordingly, integrating the sectoral programmes of line departments of the State
Government. It may be clearly brought out whether the village(s) located in the mine lease area will be
shifted or not. The issues relating to shifting of village(s) including their R&R and socio-economic aspects
should be discussed in the Report.

One season (non-monsoon) [i.e. March-May (Summer Season); October-December (post monsoon season);
December-February (winter season)|primary baseline data on ambient air quality as per CPCB Notification
of 2009, water quality, noise level, soil and flora and fauna shall be collected and the AAQ and other data
so compiled presented date-wise in the EIA and EMP Report. Site-specific meteorological data should also
be collected. The location of the monitoring stations should be such as to represent whole of the study area
and justified keeping in view the pre-dominant downwind direction and location of sensitive receptors.
There should be at least one monitoring station within 500 m of the mine lease in the pre-dominant
downwind direction. The mineralogical composition of PM10, particularly for free silica, should be given.
Air quality modeling should be carried out for prediction of impact of the project on the air quality of the
area. It should also take into account the impact of movement of vehicles for transportation of mineral. The
details of the model used and input parameters used for modeling should be provided. The air quality
contours may be shown on a location map clearly indicating the location of the site, location of sensitive
receptors, if any, and the habitation. The wind roses showing pre-dominant wind direction may also be
indicated on the map.

The water requirement for the Project, its availability and source should be furnished. A detailed water
balance should also be provided. Fresh water requirement for the Project should be indicated.

Necessary clearance from the Competent Authority for drawl of requisite quantity of water for the Project
should be provided.

Description of water conservation measures proposed to be adopted in the Project should be given.

Details of rainwater harvesting proposed in the Project, if any, should be provided.

Impact of the Project on the water quality, both surface and groundwater, should be assessed and necessary
safeguard measures, if any required, should be provided.
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Based on actual monitored data, it may clearly be shown whether working will intersect groundwater.
Necessary data and documentation in this regard may be provided. In case the working will intersect
groundwater table, a detailed Hydro Geological Study should be undertaken and Report furnished. The
Report inter-alia, shall include details of the aquifers present and impact of mining activities on these
aquifers. Necessary permission from Central Ground Water Authority for working below ground water and
for pumping of ground water should also be obtained and copy furnished.
Details of any stream, seasonal or otherwise, passing through the lease area and modification / diversion
proposed, if any, and the impact of the same on the hydrology should be brought out.
Information on site elevation, working depth, groundwater table etc. Should be provided both in AMSL and
bgl. A schematic diagram may also be provided for the same.
A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular form (indicating the
linear and quantitative coverage, plant species and time frame) and submitted, keeping in mind, the same
will have to be executed up front on commencement of the Project. Phase-wise plan of plantation and
compensatory afforestation should be charted clearly indicating the area to be covered under plantation and
the species to be planted. The details of plantation already done should be given.The plant species selected
for green belt should have greater ecological value and should be of good utility value to the local
population with emphasis on local and native species and the species which are tolerant to pollution.
Impact on local transport infrastructure due to the Project should be indicated. Projected increase in truck
traffic as a result of the Project in the present road network (including those outside the Project area) should
be worked out, indicating whether it is capable of handling the incremental load. Arrangement for
improving the infrastructure, if contemplated (including action to be taken by other agencies such as State
Government) should be covered. Project Proponent shall conduct Impact of Transportation study as per
Indian Road Congress Guidelines.
Details of the onsite shelter and facilities to be provided to the mine workers should be included in the EIA
Report.
Conceptual post mining land use and Reclamation and Restoration of mined out areas (with plans and with
adequate number of sections) should be given in the EIA report.
Occupational Health impacts of the Project should be anticipated and the proposed preventive measures
spelt out in detail. Details of pre-placement medical examination and periodical medical examination
schedules should be incorporated in the EMP. The project specific occupational health mitigation measures
with required facilities proposed in the mining area may be detailed.
Public health implications of the Project and related activities for the population in the impact zone should
be systematically evaluated and the proposed remedial measures should be detailed along with budgetary
allocations.
Measures of socio economic significance and influence to the local community proposed to be provided by
the Project Proponent should be indicated. As far as possible, quantitative dimensions may be given with
time frames for implementation.
Detailed environmental management plan (EMP) to mitigate the environmental impacts which, should
inter-alia include the impacts of change of land use, loss of agricultural and grazing land, if any,
occupational health impacts besides other impacts specific to the proposed Project.
Public Hearing points raised and commitment of the Project Proponent on the same along with time bound
Action Plan with budgetary provisions to implement the same should be provided and also incorporated in
the final EIA/EMP Report of the Project.
Details of litigation pending against the project, if any, with direction /order passed by any Court of Law
against the Project should be given.
The cost of the Project (capital cost and recurring cost) as well as the cost towards implementation of EMP
should be clearly spelt out.
A Disaster management Plan shall be prepared and included in the EIA/EMP Report.
Benefits of the Project if the Project is implemented should be spelt out. The benefits of the Project shall
clearly indicate environmental, social, economic, employment potential, etc.
Besides the above, the below mentioned general points are also to be followed:-

a) Executive Summary of the EIA/EMP Report

b) All documents to be properly referenced with index and continuous page numbering.
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Where data are presented in the Report especially in Tables, the period in which the data
were collected and the sources should be indicated.

Project Proponent shall enclose all the analysis/testing reports of water, air, soil, noise etc.
using the MoEF&CC/NABL accredited laboratories. All the original analysis/testing reports
should be available during appraisal of the Project.

Where the documents provided are in a language other than English, an English translation
should be provided.

The Questionnaire for environmental appraisal of mining projects as devised earlier by the
Ministry shall also be filled and submitted.

While preparing the EIA report, the instructions for the Proponents and instructions for the
Consultants issued by MoEF&CC vide O.M. No. J-11013/41/2006-IA.1I(I) dated 4th
August, 2009, which are available on the website of this Ministry, should be followed.
Changes, if any made in the basic scope and project parameters (as submitted in Form-I and
the PFR for securing the TOR) should be brought to the attention of MoEF&CC with
reasons for such changes and permission should be sought, as the TOR may also have to be
altered. Post Public Hearing changes in structure and content of the draft EIA/EMP (other
than modifications arising out of the P.H. process) will entail conducting the PH again with
the revised documentation.

As per the circular no. J-11011/618/2010-IA.II(T) dated 30.5.2012, certified report of the
status of compliance of the conditions stipulated in the environment clearance for the
existing operations of the project, should be obtained from the Regional Office of Ministry
of Environment, Forest and Climate Change, as may be applicable.

The EIA report should also include: (i) surface plan of the area indicating contours of main
topographic features, drainage and mining area, (ii) geological maps and sections and (iii)
sections of the mine pit and external dumps, if any, clearly showing the land features of the
adjoining area.
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(ii) If the earlier and present lease holder are different then environmental footprint
of the site and mitigation measures should be included in EIA-EMP report.

12- In case of expansion / renewal of earlier EC, following information should be submitted

a. Status of compliance of earlier EC conditions by Integrated Regional Office,
MoEFCC, Gal, Lucknow.

b. Copy of CTE and CTO issued by SPCB.

¢. Status of submission of six-monthly compliance report to EC granted earlier

d. Court cases, if any.

13- Observations raised in public hearing, replies submitted by project proponent, suitable
modifications carried out should be a part of EIA-EMP report.

14-PP [/ consultant In compliance to Hon'ble NGT order dated 06.05.2022 in OA no.
141/2021 (With report dated 31.03.2022) Raj Kumar Vs. State of UP and Others and with
OA no. 141/2021 Rajkaran Karn Vs. State of UP and Others, will submit replenishment
study, duly approved by DGM, along with EIA-EMP report for seeking EC.

15- Project Proponent should submit action plan for carrying out plantation at least @1,000
plants / ha of lease area. In this case, PP should prepare a plan, duly approved either by
Forest Department or Horticulture Department, for planting at least 8000 plants, either
on government land or community land, within a periphery of 5 km from the boundary
of the lease area along with provision for maintenance for 5 years. Survival of plants
below Uttar Pradesh Forest Department’s survival rate will be treated as violation of EC
condition.

16-In consultation with District Environment Authority or an Authority nominated by
concerned DM, project proponent will prepared a conservation and management plan
for rejuvenation and management of water bodies having total surface area of more
than 40 ha. Funds for the same will be kept in a separate bank account and six monthly
compliance status will be presented by project proponent before the nominated
authority in the District.

17- Along with the EIA-EMP report, PP / consultant will also submit in tabular form as to how
they have addressed entire ToR while preparing draft EIA-EMP report for PH. Further, PP
/ consultant will submit in tabular form as to how they have addressed issues raised
during public hearing and have incorporated the same in flnal EIA-EMP report. A
presentation to this effect should be made before SEAC at the time of EIA-EMP
presentation.

18- Number of mining projects are coming up in district. Department of Geology & Mines,
GoUP to carry out regional EIA-EMP report including carrying capacity of environmental
components to assess the capacity to further bear the pollution load for such areas
within a period of 1 year and submit the same to SEIAA, UP for evaluation.

19- Department of Geology & Mines, GolUP in consultation with UPSPCB will establish
required number of CAAGMS in district within a period of one year and submit geo-

referenced map of these stations along with data. Details of existing CAAQMS, if any, be
submitted within a period of three months.

10. Common Bio Medical Waste Treatment Facility (CB Bio Waste Solution Pvt. Ltd. at

[ a a P - li r Pradesh, M/s VRBA Bio
lu 7624 P/INF

SEIAA agreed with the recommendation of SEAC to grant environmental clearance to the

project.
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Government of India
Ministry of Environment, Forest and Climate Change
(lIssued by the State Environment Impact Assessment
Authority(SEIAA), UTTAR PRADESH)

Tha -1
R.5. BMW SERVICES

gilh]'gwer Third Floor, Behnanpurwa Near Wave Mall, Gomti Nagar -

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance gEC% to the proposaed Project Activity
under the provision of EIA MNotification 2006-regarding

The project details along with terms and conditions are appended herewith from page
no 2 onwards

and Virtuo

)
IE 'I-l\
E 'g SirfMadam
L This is in reference to your application for Environmental Clearance (EC)
3 = in respect of project submitted <to the-SE|AA vide proposal number
E o SIA/UP/INFRAZ2/435159/2023 dated. 04-Sep 2023, The particulars of the
3 O environmental clearance granted to the project are as below.
e :
o
E ?r 1. EC Identification No. EGZBBE&?U#‘]H]EDE
. = b 3 2. File No. 8220-7574
m b= E‘ 3. Project Type Rew
] T W 4. Category B
|.E m 5. Project/Activity including Ttd)(a)Commen Bio-Medical Waste
> v 4&' Schedule No. X Treatment Facility
= > 6. MName of Project Common-Bio:Medical Waste Treatment
X 2 E Facility [CBWTF) M/s R.S BMW Services
o g Plat No. C-20 at Sathariya Industrial
q o Development Authority (5IDA) Sathariya
a ¢ = Jaunpur
o u"-j 1. Name of Company/Organization R.5. BMW SERVICES
E ":;" 8. Location of Project UTTAR PRADESH
o 9. TOR Date A
U
=
©
T
&
S

[(e-sig ned)
Ajay Kumar Sharma
Date: 10811/2023 ember Secretary

SEIAA - (UTTAR PRADESH)

MNote: A valid environmental clearance shall be one that has EC identification

number & E-Sign generated from PARIVESH. Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification Mo. - EC23BO5TUP110206 . File No. - 8220-7574 Date of lssue EC - 1011142023 Page 1of 8
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Magar, Lucknow- 226010
E-Mail- dosuplkoEvyahoo.com, seizaup@yaboo.com
Phons no- 05221-2300541

Reference- MoEFCC Proposal no-SIA/UP/INFRAZ/435159/2023 & SEIAA, U.P. & File no-8220-7574

Sub: Environmental Clearance for Proposed Common Biomedical Waste Treatment Facility at Plot No.-
€-20 at Sathariya Industrial Development Authority {SIDA) Sathariya Jaunpur, Uttar Pradesh, M/s R §
BMW Services.

Dear Sir,

This is with reference to your application / letter dated 30-01-2023 & 13-09-2023 on ahove
mentioned subject. The matter was considered by 788" SEAC in meeting held on 19-09-2023 and 7677
SEIAA meeting held on 26-10-2023.

A presentation was made by the project proponent along with their consultant M/s Rian Enviro
Pvt. Limited, Patna to SEAC on 19-09-2023.

Project Details Informed by the Project Proponent and their Consultant
The project propanent, through the documents and presentation gave following details about
their project —

1. The environmerital clearance is sought for Common Biomedical Waste Treatrment Facility at Plot No.-
C-20 at Sathariyva Industrial Development Authority (SIDA) Sathariva Jaunpur, Uttar Pradesh, M/s R S
BMW Services.

The standard terms of reference in the matter were issued through online Parivesh Portal on
31/01/2023 and EIA report submitted through online Parivesh Portal on 07/09/2023.

3. Salient features of the project 3s submitted by the project proponent:

[

5.MNo. Paramelers Deseription

1; ldentification of The Proposed project of CBWTF falls under Categery B-1, schedule
Project 7{da) as per the EMA Notification 14th Sep, 2006 and subseguent

- | amendments dated 1st December, 2009 & 17th April, 2015.
2. Project Proponent M/s R.5. BMW Services

3. Brief description of Biomedical waste is generated from all health care institutions; nursing
nature of the project hores, clinics, dispensaries, veterinary Institutions, animal houses,
pathological laboratories, blood hanks ete. The responsibility of
collection, treatment and safe disposal of all types of solid wastes rests
with the generator.

& Common Bio-medical Waste Treatment Facility (CBWTF) is proposed
to be set up where bio-medical waste, generated from a number of
healthcare units, will be suitably treated as per the prescribed
procedure & niorms laid down in the regulation.

Proposed project of setting up of the Common Bio- medical Waste
Treatment Facility Includes Incinerator, Autoclave, Shredder and
Effluent Treatment Plant. The present proposal is to utilize 0.58 ha land
for setting up of Biomedical Waste Treatment Facility.

i Salient Features of the Project ) -
A Proposed plant Proposed Capacity of CBWTF:
c_a;:a:'lw | Equipment | Capacity | Mumber

EC Identification Mo. - EC23BO5TUP110206 . File No. - 8220-7574 Date of lssue EC - 1011142023 Page 2 of 8




Incinerator (One + one 250 ke/hr 2
standby)
Autoclave 1000 2
fitre/Batch
Shredder 150 ke/hr 1
Chemical Disinfection Tank 1500 Ltr 1
Effluent Treatment Plant 10 KLD 1
6. Category of Projects Category “B1"” and Schedule- 7{da)
7 Num berof working 365
days
2. Total Plot Area 0.58 Ha
g, Khasra Number Plot No.- C-20
10. Location Plot No.--C-20 at Sathariva Industrial Development Autharity (SIDA)
Sathariya launpur, Uttar Pradesh
11, Coordinates of the I 25°33'586R"N ' 82°13'04.23"E
Plant P 25°38°C8.09"N 82°13'57.17"E
3, 25°38'55.99"N 87°13'54.39"F
4. 25°38'56,11"N B2713'56.36"E
12, Elevation 108meter-110 meter
13. Mearest habituated Sarai Dingur, Approx. 1.22 km towards North-West
area
14. Mearest Main Public MH-31 is about Approx. 1.12 Km towards MNorth.
Road
ic. Mearest Rallway Badshahpur Railway Station, approx. 4.13 km in West direction,
station/Airport Chaudhary Charan Singh International Airport, approx. 182 km in North
West direction.
16. Nearest water body Varna River, approx. 8.13 kmiin S5W direction
17. Water reguirement Water requiremeant for the proposed CBWTF projectis 11 KLD,
Fresh- 7.10 KLD
Recycled- 3.90 KLD
18. Source of water Ground water Supply (Water will be abstracted only after getting NOC
from CGWA).
19, Wastewater Waste water generated from the treatment of Biomedical waste during
Generation autoctaving, washing of floors, and domestic purpose etc, i5 5.25 KLD
and it shall be treated in effluent treatment plant and reuse in process
20. Man Power During Construction phase, the labors and workers will be hired from
nearby villages. Total 20 persons are proposed to hire for plant
aperation including officers, skilled and unskilled waorkers,
21 Air Pollution Control Wet Scrubber, Cyclone and Bag Filter
Device j
22, MNos, of Stack 2
23. Power requirement DG Set of 82.5 KVA is proposed for the profect and lines will be taken
from the authorized electricity board. ~ 1% of the total power load will
meet through solar energy.
24, Alternative site 'NI:_': Alférn-étiﬁe E“;iT.E ié Exan:nined
25. Land form, Land use The land for project is Plot Mo, C-20 at Sathariva Industrial
and land ownership Development Authority (S10D4) Sathariyva launpur, Uttar Pradesh.
26. Project Cost The astitmated cost of the Project is Rs. 4.85 Cr.
4. Water calculation details:
5 Requirement for Water Frocess Waste water ETP | Recycled/
Mo, Consumpiion Losses generation losses Reuse
EC |dentification Mo. - EC23BO5TUP110206  File No. - 8220-7574 Date of lssue EC - 10M1/2023 Page 3 of 8
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A. Process (Scrubbing) 2.40 1.40 1.00 0.20 0.30
8. Steam Generation 0.20 0.05 0.15 .05 0.10
AAutstiaving
C. Miscellaneous j.e., Flaor 3.50 0.20 3.60 0.60 3.0
washing, Vehicle washing
et
. Domestic Purpose 0.60 0.10 .50 0.00 0.00
E, Green Belt 4.0 4.0 .00 0.00 0.00
Total (KL/Day) 11.0 L.75 5.25 {0.85 3.90
7.10 (Fresh) =+ 3.90
(Recycle)

Ln

Waste water (475 KLD) is being generated from the Industrial Process will be subjected to
Proposed ETP (Capacity- 10.0 KLD), Treated water from (3.90 KLD) will be reused in scrubber for
cooling purpose and green belt purpase,
The entire system shall be a zero discharge system in terms of wastewater discharge from the

process as recirculatad

throughETP.

Domestic Wastewater shall be treated in 2 soak pitfseptic tank.
Solid waste details:

6. H [ Toral No. of Employees | 20
e Assuming per capita solid waste generation rate as 0.2 kg/capita/day
x Quantity of solid waste generated 4.1‘.]1(5}:331.!
3 | Organic solid waste: 60 % of the 2.40 kg/day
M | total waste
d Inorganic salid waste ; 40 % of the 1.60 kg/day
O | total waste
= Disposal of domestic solld waste Domestic wastes are segregated at souree, collected in bins
3 and composted.
waste detalls:
sl Saurce Quantity of hazardous | Category according to Treatment/ Disposal
M, waste Schedule | of
Generated (Approx.) hazardous waste
Y Spent Oil from DG S.0MTPA o Handed owver to
et authorized recyclers/re-
processors
r Discarded 100 Nos./Annum 331 Handed over to
Containers /Barrels authorized recyclers/re-
DIOCessors
3. Sludge from Wet 1.0 MTPA 37.1 Send to TSDF / Co
Serubbers processing industries,
4, Ash from incinerator 5.0 MTPA 37.2 Send ta TSDF / Co
and flue gas processing industries.
cleaning
residues

7. There is no any litigation pending against project till dated 19/08/2023.
8. The project proposal falls under category—7{da) of EI4 Motification, 2006 (as amended thereof).
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Additional Conditions:

Proposed CBWTF shall comply with the revised guidelines (logation criteria) for Common Bio-medical
Waste Treatment and Disposal Facilities issued by CPCB on December 21st 2016 with respect to
establishment of new CBWTF.

In compliance with the Hon'ble Supreme Court order dated 13/01/2020 in |A no. 158128/2019 and
158129/201% in Writ petition no. 13029/1985 {MC Mehta Vs, Gol and others] anti-smog guns shall be
installed to reduce dust during eXcavation.

Proponent shall comply with the action plan for CSR subitted by PP at the time of EIA presentation,
Compliance report of investment under C5R to be submitted regularly to the Directorate, UPPCE and
District Administration.

The project proponent should develop green belt in the premises of CBWTF unit as per the plan
submitted. PP shall also follow the guidelines of CPCB/UPPCE/Development authority for green belt
as perthe norms.

Proposed CBWTF shall comply with the guidelines for Blo-medical Waste Treatment and Disposal,
transportation & storage facilities etc. issued by CPCB from time to-time.

Standard Environmental Clearance Conditions prescribed by MoEF&CC:

Statutory compliance:

1. The project proponent shall obtain forest clearance under the provisions of the Forest
{Conservation) Act, 1986, in caze of the diversion of forest land for non-forest purpose involved in
the project.

2. The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

3. The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management
Plan and be approved by the Chief Wildlife Warden. The recommendations of the approved Site-
Specific Conservation Plan / Wildlife Management Plan shall be implemented in consultation with
the State Forest Department. The implementation report shall be furnished along with the six-
monthly compliance report. {in case of the presence of schedule-| species in the study area)

4, The praject proponent shall obtain Consent to establish/Operate under the provisions of the Air
(Preventicoh & Control of Pollution) Act, 1981 and the Water (Prevention & Controlof Pollution)
Act, 1974 from the concerned State Pollution Control Board/ Committee,

5. Transportation and handiing of Bio-medical Wastes shall be as per the Biomedical Wastes
(Management and Handling] Rules, 200186 including section 129 10137 of Central Motor Vehicle
Rules1989,

6. The project shall fulfill all the provisions of hazardous Wastes (Management, Handling and
Transhoundary Movement) Rules, 2016 including collection and transportation design etc and
also guidelines for Comman Hazardous Waste Incineration — 2005, issued by CPCE Guidelines
of CPCE/MPPCE for Bio-medical Waste Common Hazardouws Wastes incinerators shall be
followed.

7. The project proponent shall obtain the necessary permission from the Central Ground Water
Authority, in case of drawl of ground water / from the competent authority concérned in case of
drawl of surface water required for the project.

8. A certificate of adequacy of available power from the agency supplying power to the project
along with the load allowed for the project should be obtained.

9. All other statutory clearances such as the approvals for storage of diesel from Chief Controller
of Explosives, Fire Department, Civil Aviation Department shall be obtained, as applicable by
project proponents from the respective competent authorities

Air guality monitoring and preservation:

1. The project proponent shall install an emission monitoring system including Dioxin and furans
i mohitor stack ermission with respect to standards prescribed i Environment (Protection)
Rules 1986 and connected to SPCB and CPCB online serves and calibrate these systems from
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time to time according to equipment supplier specification through labs recognized under
Environment {Protection) Act, 1986 or NABL aceredited laboratories.

Periodical air guality monitoring in and around the site including VOC, HC shall be carried out.
Inicineration plants shall be operated (combustion chambers) with such temperature, retention
time and turbulence, to achieve Total Organic Carbon [TOC) content in the slag and bottom
ashes less than 3% or their loss on igniticn is [ess than 5% of the dry weight of the material.
Venture scrubber (alkaling) should be provided with the incinerator with stack of adequate
height {Minimum 30 meters) to control particulate emission within 30 mg/Nm3,

Appropriate Air Pollution Control (APC) system shall be provided for fugitive dust from all
vulnerable sources, so a5 to comply with prescribed standards. All necessary air pollution
control devices {guenching, Venturi scrubber, mist eliminator) should be provided for
compliance with emission standards.

Masking agents should be used for odour control.

Water guality monitoring and preservation:

The project proponent shall install effluent monitoring system with respect to standards
prescribed in Environment {Protection) Rules 1986 through labs recognized under Environment
(Protection) Act, 1986 or NAB L accredited laboratories.
Waste water generated from the facility shall be treated in the ETP and treated wasle waier
shall be reused in the APCD connected to the incinerator. The water guality of treated effluent
shall meet the norms prescribed by State Pollution Control Board. Zera discharge should be
maintained.
Process effluent/any waste water should not be allowed to mix with storm water.
Total fresh water use shall not exceed the proposed reqguirement as provided in the project
details. Prior permission from the competent authority shall be obtained for use of fresh water.
A sewsge Treastment Plant shall be provided to treat the wastewater generated from the
project. Treated water shall be reused within the project.
& certificate from the competent authority for discharging treated effluent/ untreated effluents
into the Public sewer/ disposalfdrainage systems along with the final disposal point should be
ohtained.
The leachate from the facility shall be collected and treated to meet the prescribed standards
before dispasal.
Magnetic flow meters shall be provided at the inlet and outlet of the ETR & all ground water
abstraction points and records for the same shall be maintained regularly.
Rain water runoff from the hazardous waste storage area shall be collected and treated in the
effluent treatment plant,

Naise monitoring and prevention;
The ambient naise levels should conform to the standards prescribed under E{P)A Rules, 1988
viz. 75 dB(A) during daytime and 70.dB{A) during night-time.

Energy Conservation measures:
Provide solar power generation an roof tops of buildings, for the solar light system for all
common areas, street lights, parking around the project area and maintain the same regularly;
Frovide LED lights in their offices and residential areas

Waste management:
Incinerated ash shall be disposed of at approved TSDF and Mol made in this regard shall be
submitted to the Ministry prior to the commencement.
The solid wastes shall be segregated as per the norms of the Solid Waste Management Rules,
2016.
& certificate from the competent authority handling municipal solid wastes should be obtained,
indicating the existing civic capacities of handling and their adeguacy to cater to the M.SW.
generated from the project
Ary wastes from construction and demoliticn activities refated thereto shall be managed 5o as
ta strictly conform to the Construction and Demolition Rules, 2016
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Mo landfill site is allowsd within the CEWTF site.
The Project proponent shall not store the Hazardous Wastes more than the guantity that has
been permitted by the CPCR/SPCB.

Green Belt:
Green belt shall be developed in the area as provided in project details, with native tree Green
beit shall be developed in an area equal to 33% of the plant ares with 3 native tree species in
accordance with CPCB guidelines. The greenbelt shall inter alia cover the entire periphery of the
plant.

Public bearing and Human health lssues:
Feeding of materials/Bio-medical waste should be mechanized and automatic no manual
feeding is permitted,
Froper parking facility should be provided for employees & transport used for collection &
disposal of waste materials.
Mecassary provision shall be made for fire-fighting facilities within the complex.
An emergency preparedness plan based on the Hazard ldentification and Risk Assessment
[HIRA) and Disaster Management Plan shall be implemented.
An emergency plan shall be drawn in consultation with SPCB/CPCE and implemented in order to
minimize the hazards to human health or the environment fram fires, explosions or any
unplanned sudden or gradual release of hazardous waste or hazardous waste constituents to
air, soil or surface water,
Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobijle teilets, mobile STP, safe drinking
water, medical health care, creche etc. The housing may be inthe form of temporary structures
to be removed after the completion of the project
Occupational hearth suryeillance of the workers shall be done oh a regular basis.

Camnra te Environment Responsibility:
The project proponent shall comply with the provisions contained in this Ministry's OM vide
F.No, 22-65/2017-1A.11 | dated 1st May 2018, as applicable, regarding Corporate Environment
Responsibility.
The company shall have a well laid down environmental policy duly approved by the Board of
Directors. The environmental policy should prescribe standard operating procedures to have
proper checks and balances and to bring into focus any infringements,/deviation/violation of the
environmental / forest fwildlife norms/ conditions. The company shall have defined system of
reporting infringements [ deviation [/ violation of the environmental / forest / wildlife riorms /
conditions and [ or shareholders [ stake holders. A copy of the board resalution in this regard
shall be submitted to the MoEF&CC as a part of the six-monthly report.
A separate Environmental Cell both at the project and company head guarter level, with
gualified personnel shall be set up under the control of senior Executive, who will directly to the
head of the organization.
Acétion plan for implementing EMP and environmental conditions along with the responsibility
matrix of the company shall be prepared and shall be duly aspproved by the competent
authority. The year-wise funds earmarked for environmental protection measures shall be kept
in a8 separate account and not be diverted for any other purpose. Year rise progress of
implementation of action plan shall be reported to the Ministry/Regional Office along with the
Six Manthly Compliance Report,
A& self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried ocut.

Mizcellaneous:
The project proponent shall prominently advertise it at least in two local newspapers of the
District or State, of which one shall be in the vernacular language within seven days indicating
that the project has been accorded environment clearance and the details of MoEFCC/SEIAA
website where it is displayed
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2. The copies of the environmental clearance shall be submitted by the project proponents to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days from the date of receipt.

3. The project proponent shall upload the status of compliance with the stipulated environment
clearance conditions, including results of monitored data on their webszite and update the same
on haif-yearly basis,

4. The project proponent shall submit six-rmonthly reports on the status of the compliance of the
stipulated environmental conditions on the website of the Ministry of Environment, Forest and
Climate Change at the environment clearance portal.

5. The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently and put on the website of the company.

6. The criteria pollutant levels namely; SPM, RSPM, 5P, NOx [ambient levels as well as stack
emissions) or critical sectoral paramerters; Indicated for the project shall be monitored and
displayed at a convenignt location near the main gate of the company in the public demain.

7. The project proponeént shall inform the Regional Office as well as the Ministry, the date of
financial closure and final approval of the project by-the concerned authorities, commencing the
land development work and start of production cperation by the project.

8. The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government

9, The project praponent shall abide by all the commitments and recommendations made in the
EIA/EMP report, cofmmitments made during Public hearings and also that during their
presentation to the Expert Appraisal Committes.

10. Mo further expansion or modifications in the plant shall be carried out without prior approval of
the Ministry of Environment, Forests and Climate Change {(MoEFBCC).

11. Concealing factual data or submission of false/fabricated data may result in revocation of this
environmental clearance and attract action under the provisions of the Environment
(Protection) Act, 1986,

12. The Ministry ray revoke or suspend the dearance if the implementation of any of the above
conditions is not satisfactory.

13. The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time-bound manner shall implement these conditions.

14, The Regional Office of this Ministry shall monitor compliance with the stipulated conditions. The
project authorities should extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite datafinformation/monitoring reports.

15, The shove conditions shall be enforced, inter-alia under the provisions of the Water (Prevention
& Control of Pollution) Act, 1974, the Air (Prevention & Controlof Pollution) Act, 1981, the
Environment {Protection) Act, 1986, Hazardous and Other Wastes (Management and Trans
boundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with their
amendments and rules and any other arders passed by the Hon'ble Supreme Court of India /
High Courts/NGT and any other Court of Law relating to the subject matter.

16. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within 30 days
as prescribed under Section 16 of the National Gresn Tribunal Act, 2010,

Concealing factual data and information or submission of false/fabricated data and failure to comply
with any of the conditions stipulsted in the Prior Environmental Clearance attract action under the
pravision of Environmental (Protection) Act, 1936.

This Environmental Clearance is subject to ownership of the site by the project proponents in
confirmation with approved Master Plan for launpur In case of violation; it would not be effective and
would automatically be stand cancelled.

The project proponent has to ensure that the proposed site in not a part of any no-
development zone as required/prescrived/identified under law. In case of the violation this permission
shall automatically deemed to be cancelled. Also, in the event of any dispute on ownership or land use
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of the proposed site, this Clearance shall automatically deemed to be cancelled. 1 453
Further project proponent has to submit the regular & monthly compliance report regarding

general & specific conditions as specified in the E.C. letter and comply the provision of EIA notification

2006 {as Araended).
These stipulations would be enforced among others under the provisions of Water (Prevention

and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the

Envirenment (Protection) &ct, 1936, the Public Liabkility (Insurance) Act, 1991 and EFA Notification, 2006
including the amendments and rules made thereafier.

Copy, through email, for information and necessary action to —

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — psforest20615@gmail.com)

2. loint Secretary, Ministry of Environment, Forest and Climate Change, Government of India, 3rd
Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 {email —
sudheer.ch@gov.in)

3. Deputy Director General of Forests [C], Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow —
226020 (email - rocz.lko-mef@nic.in)

4. District Magistrate, Jaunpur.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow-226010 (email — ms@ uppch.com)

6. Copy to Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA

Signature Not \Verified

Digitally signed '_.'A; Kumar Sharma
Designation; Mempb ecretary

Date and Time: 1 F2023 12:40:13
P
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1454 ANNEXURE-7

File No.7222
Goverment of India
State Level Environment Impact Assessment Authority
Uttar Pradesh

*k%k

To,

M/s VRBA BIO WASTE SOLUTION PRIVATE LIMITED
Lane No- 3, N1/66-R-25 Shiv Prasad Gupt Colony Lanka,
Varanasi-221005

Uttar Pradesh

Tel.No.--1; Email:ratandeo72@gmail.com

Sub. Terms of Reference to the Proposed Common Bio Medical Waste Treatment Facility
(CBWTF) VRBA Bio Waste Solution Pvt. Ltd. E-46, Industrial area, Ramnagar, Phase-1,
Chandauli, Uttar Pradesh, Lane No- 3, N1/66-R-25 Shiv Prasad Gupt Colony Lanka

Dear Sir/Madam,

This has reference to the proposal submitted in the Ministry of Environment, Forest
and Climate Change to prescribe the Terms of Reference (TOR) for undertaking detailed EIA
study for the purpose of obtaining Environmental Clearance in accordance with the provisions of
the EIA Notification, 2006. For this purpose, the proponent had submitted online information in the
prescribed format (Form-1 ) along with a Pre-feasibility Report. The details of the proposal are
given below:
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1. Proposal No.: SIA/UP/MIS/82713/2022

Proposed Common Bio Medical Waste
Treatment Facility (CBWTF) VRBA Bio Waste
Solution Pvt. Ltd. E-46, Industrial area,
Ramnagar, Phase-1, Chandauli, Uttar Pradesh

2. Name of the Proposal:

3. Category of the Proposal: INFRA-2

4. Project/Activity applied for: 7(d)(a)Common Bio-Medical Waste Treatment
Facility

5. Date of submission for TOR: 22 Aug 2022

Date : 24-08-2022

Member Secretary
( Member-Secretary, SEIAA)

Office : Uttar Pradesh Pollution Control Board
Phone No : -1 Mobile : 9839097497
Email id : msseiaaup@gmail.com

Note : This is auto tor granted letter.

In this regard, under the provisions of the EIA Notification 2006 as amended, the Standard TOR
for the purpose of preparing environment impact assessment report and environment
management plan for obtaining prior environment clearance is prescribed with public consultation
as follows:
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7(da):

STANDARD TERMS OF REFERENCE FOR CONDUCTING

ENVIRONMENT IMPACT ASSESSMENT STUDY FOR BIO-MEDICAL
WASTE TREATMENT FACILITIES AND INFORMATION TO BE INCLUDED
IN EIA/EMP REPORT

I.

ii.

iii.

iv.

Vi.

Vil

viil.

iX.

xi.

Project Details
Importance and benefits of the project.

Reasons for selecting the site with details of alternate sites
examined/rejected/selected on merit with comparative statement and
reason/basis for selection. The examination should justify site
suitability in terms of environmental damages, resources
sustainability associated with selected site as compared to rejected
sites. The analysis should include parameters considered along with
weightage criteria for short-listing selected site.

The cost of the Project (capital cost and recurring cost) as well as the
cost towards implementation of EMP should be clearly spelt out.

Details of various waste management units with capacities for the
proposed project. Details of utilities indicating size and capacity to be
provided.

List of waste to be handled and their characteristics. Details of
temporary storage facility for storage of Bio-medical waste at project
site.

Other chemicals and materials required with quantities and storage
capacities.

Detailed design of pre-treatment and waste stabilization facility of Bio-
medical waste.

Project proponents would also submit a write up on how their project
proposal conform to the stipulations made in the " Bio-Medical Waste
Management Rules, 2016 ", notified by the MoEF&CC on 28t March,
2016.

Process description along with major equipment and machineries,
process flow sheet (quantitative) from Bio-Medical waste material to
disposal to be provided.

Details of man-power requirement (regular and contract).

A detailed layout of the project site indicating all the project
components.
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II.

xii.

Xiii.

III.

Xiv.

XV.

XVI.

XVii.

Xviii.

Xix.

IV.

XXi.

Road and Traffic

Submit the details of the road/rail connectivity along with the likely
impacts and mitigative measures

Examine the details of transportation of Bio-Medical wastes, and its
safety in handling.

Land Environment

Detailed soil analysis of the site including its permeability, water
holding capacity be included.

Submit the present land use and permission required for any
conversion such as forest, agriculture etc.

Specify the land area and space allotted for each activity proposed
within the facility. The area requirements for each activity shall be
calculated as per the CPCB guidelines for the specified activity.

Status of the land purchases in terms of land acquisition Act. If
acquisition is not complete, stage of the acquisition process and
expected time of complete possession of the land.

The EIA would address to the conformity of site to the stipulations as
made in the Bio-Medical Waste Management Rules, 2016 and
Hazardous and Other Wastes (Management and Trans-boundary
Movement) Rules, 2016 and will have a complete chapter indicating
conformity to the said rules. NOC shall be obtained from State
Pollution Control Board/Committee (SPCB/SPCC) regarding site
suitability for establishment of Bio-Medical Waste Treatment
Facilities.

Post project reclamation management program with financial
allocation.

Environmental Monitoring and Management
Examine and submit the details of on line pollutant monitoring.

Project proponent must ensure Good Combustion Practice (GCP) to
reduce the possibilities of formation of ‘Total dioxins and furans’. In
addition, GCP must be coupled with appropriate End-of-the-pipe
treatment at low temperature to reduce the emission of ‘Total dioxins
and furans’ below the standards. Further, the project proponent must
provide detailed Standard operating procedure (SOPs) for sampling
and monitoring of ‘Total dioxins and furans’.
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XXii.

Xxiii.

XXiv.

XXV.

XXVi.

XXVii.

XXViii.

XXiX.

XXX1.

VI.

XXXil.

XXXiii.

XXX1V.

XXXV.

Environmental Management Plan should be accompanied with
Environmental Monitoring Plan and environmental cost and benefit
assessment. Regular monitoring shall be carried out for odour control

Water quality around the landfill site shall be monitored regularly to
examine the impact on the ground water.

A detailed draft EIA/EMP report should be prepared in accordance
with the above additional TOR and should be submitted to the

Ministry in accordance with the Notification.

Air Quality Index shall be calculated for base level air quality.

Baseline data on Ground water quality is required.

Possible carbon footprint contribution from each activities and
mitigation measures proposed shall be included as part of
Environment Management Plan.

Waste Management
Examine and submit details of the proposed odour control measures.

The storage and handling of Bio-Medical wastes shall be as per the
Bio-Medical Waste Management Rules, 2016.

Details of storage and disposal of pre-processing and post-processing
rejects/inerts and products. List of proposed end receivers for the
rejects/inerts/products should be provided. MoUs to be submitted in
this regard.

Details of hazardous/solid waste generation and their management.

Water Environment

Detailed hydro-geological studies and possible impact if any accidental
contamination occurs shall be included.

Examine and submit details of monitoring of water quality around the
landfill site.

Examine and submit details of impact on water body and mitigative
measures during rainy season.

Details of Drainage of the project up to 5 km radius of study area. If
the site is within 1 km radius of any major river, peak and lean
season river discharge as well as flood occurrence frequency based on
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VII.

XXXVi.

XXXVii.

VIII.

XXXViii.

IX.

XXXIX.

x1.

xli.

XI.

xlii.

xliii.

peak rainfall data of the past 30 years. Details of Flood Level of the
project site and maximum Flood Level of the river shall also be
provided.

Water Management
Details of effluent treatment and recycling process.

A certificate from the local body supplying water, specifying the total
annual water availability with the local authority, the quantity of
water already committed, the quantity of water allotted to the project
under consideration and the balance water available. This should be
specified separately for ground water and surface water sources,
ensuring that there is no impact on other users.

Energy Management

A certificate of adequacy of available power from the agency supplying
power to the project along with the load allowed for the project.

Disaster Management Plan

Submit details of a comprehensive Disaster Management Plan
including emergency evacuation during natural and man-made
disaster.

Hazard identification and proposed mitigation measures.
Green Belt

A detailed Plan for green belt development.
Socioeconomic Environment

Public hearing to be conducted for the project in accordance with
provisions of Environmental Impact Assessment Notification, 2006
and the issues raised by the public should be addressed in the
Environmental Management Plan. The Public Hearing should be
conducted based on the ToR letter issued by the Ministry and not on
the basis of Minutes of the Meeting available on the web-site.

The project proponents shall satisfactorily address all the
complaints/suggestions that have been received against the project till
the date of submission of proposals for Appraisal.
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XII.

xliv.

XIII.

xlv.

Court Cases

Details of litigation pending against the project, if any, with direction
Jorder passed by any Court of Law against the Project should be
given.

Miscellaneous

Any further clarification on carrying out the above studies including
anticipated impacts due to the project and mitigative measure, project
proponent can refer to the model ToR available on Ministry website
http:/ /moef.nic.in/Manual/Incinerator

ok ok K ok ok ok ok o K ok ok ok
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ANNEXURE-8


Wiy 33 &E
STATE BANK OF INDIA

ICATE OF SAL
P riy)
2 [?r:’l';r::rmnnl] Rules, 2002]

CERTI
(For Immovab

[Rulo — 9 (6) of the Sacurlly Inlorosl

Wwhireas.
The undersigned Shri Sushil Kumar Sarg) S/o Shii Ram Jns nged 37 yoars baing the Amhc:ued
Oficer of the Siale Bank ol India under Sacunilisallon ant Roconstruchan af Financial Mﬁl:l n'

and Enforcement of Secunly interest Acl, 2002 and In oxcrciso of the powers conformed uhnal?ni
seclion 13 read with rule 9 of the Sacunly Intoresl {Enforcement) Rules, 7002 sofd on uﬁ!ﬁ‘.ﬁ?
ihe State Bank of India in favour urm‘;h. £y Bl!ﬂli‘ﬂus,:ﬂtﬁtlﬁ_ngﬂmqgmm o
25, Shiv Prasad Colony, Varanasi, Uttar Pradesh - 221006, the immovable property = nw5h I
| Siate Bank of India by ffs Motal Alloy (Propriotar Shi

handauli, Uttar

the sehedule below secured in favor o
surendra Prasad Jalswal), E-48, industirial Area, Ramnagar, Phose - 1. © A
h Crodit offered by Stale Bank of Ind!
ges two croro sixioen

he

Pradesh — 221110 towards the financial facility Cas
e undersigned acknowladges the receip! of Rs.2,16,46.000.00 (FUF
only), being the sale price in full as the lighest bid amouni in o
on of lhe scheduled property Tne sate ol \he
ured credior nsted

taes lerty six thousand
Juchon and handed over the delivery and pOSSEssi

schedu'ed propery was made free from all encum
palow o daposit of Ine money demanded by the undersigned

o o

rances known o the seC

Description of the immoy
at plot No. E-46 situated within ihe industnal

amnagar, District = Chandauli admeasufing

me no. 111.Pages a8, Book no. 1.

d on 24.03 1887 in ine office of Sud-

Land and bullding bearing survey no E-46 situated
Surendra Prasad

araa a! Ramnagar in Village - Palnawa, Pargana - R
ed al Boock na 1, Volu

ares 1771 square meler, regisler
Volume 110, Pages 176/213, Document no 5 regisiere

Regisirar. Ramnagar,Varanasi in the name of M/s Metal Alloy, proprietor Shr

Jaiswal

Bounded: .
‘Nonh Pigl No. E-33

South  |Road_ e By =l

East ' Plot No. E47

west Piot No. E-45 -.

-
Date: 04 0B.2022 (Authorized Qfficer)
Place Prayagraj (Allahabad) State Bank of India
&} banksbl ToTee it Tl T, yemas
W et HEka0 4ol s, st v &_FauAchery Road. 11l Floor
S81 (f=dn, STTTOX - 21102 SBI Busicing. Prayagea| - 211002

=g e 10K ) Wl
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e Lail ™ -
ur:}iwrnl dire rmvntnnmut?ﬁun:mlc.c

s

" Poyarmi:2 002
0. 4 JUPSIDALM /v

State Bank of Indin

Cirereril Ascels Recovery Ianclh,

4, Kutehery Road 1* Floor SBI Nullding y

) » Pfi'aﬂ':"f’“ #

N ;‘A:\ fff/fmﬁﬂ(?}fcr m’f

Subjecti=Reyuest for Issuance of NOC for c-nuction nndd intimation of pcmliup.
dues il tmnaler levy of plut No. 146, (dustrinl Arei amnagaf.of

Lhmmml_lLﬂllL‘!LQ'-LII!ﬁlF.\HH.UJM.{F.Mﬂlﬂl-hlhm

 Afne 3

¢ Nu. HMLIIMI.!.IHZHZZ-ZHI 15 duted 13.05.2022. In

Wt NOC hay alrendy been jaaued v
11696 dated 10

Nil,
Kindly reter to your lell
ide this oflice lener

this reaand it is o inform you W
12,2021

No. SER20210209/1005/29038/13037/SIDC-IA Ramnogar-
10 S131 8CB, Vamnnsi, There is dues ol Rs. 168.00 is outstundin

£ GST on aforesaid plot. Kindly tnke action accordingly.

Regional Manager

g owards Lease Keut .
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Minutes of 734" SEAC-1 Meeting Dated 15/03/2023

8. The EIA teport for the Proposal will be prepared by my team as per guideline latd down by
QCINABET.

BRESOLUTION AGATNST AGENDA NO. 07

The committes discussed the marter and recommended to issue the standard terms of

reference for the preparation of ETA as annexed at annexure-2 to the minutes. The commitiee
also stipulated following additional TOR Points:

Additional TOR:

L

Ly

e B

10.

11

To emsure proper momtoring, the project proponent consultant should provide evidence in
form of {A) Raw Data (B) Logbook of their site visit along with aciivities carried out during
monttoring (C) Beal time photographs showing monitoring machine, public, lab person efc.
Proprictor/proprietor representative should be present at the time of monitoring and
monitoring should be conducted as per CPCB SOP NABET/QCT ouidelines. Lab responsible
person should be present at the time of EIA presentation

ETA coordinator & FAE should give a photo affidavit during ETA presentation that they have
personally visited the site & they have also taken all the mitisating measures for any critical
1ssues involved in the project.

The project proponent will have to inform the schedule of monitoring/data collection
programme to the SEIAA, UP before start of data collection. In case of failure, the collected
baseline monitoring data will be treated as null and void.

The details of equipment used for baseline monitoring alongwith its photograph mentioning
date, time and geo coordinates for preparation of EIA report should be clearly displayed to the
people present during public hearing and the complete details related to monttoring period
must be mentioned in the minutes of public hearing.

Original 1ab analysis report of the project proposal along with ETA report should be uploaded
on Parivesh Portal.

Combined EML of all mines in a cluster should be submitted at the time of ETA.

The project proponent’Consultant should identify the core & buffer zone (2.5 km) of the
mining site.

Agreement’ Consent between project proponent and competent authority?’ landowner for
havlage road from lease site to link road to be submitted at the time of EIA presentation
Proponent/Consultant should submit the plan‘information along with technology
(photographs of water sprinklers’ tankers) to be implemented for mitigating dust at source
points i lease area and haplage read during operation activity/vehicular movement
Technolosy should be displaved at the time of EIA presentation

Proposed plantation plan with area specific plant species, number of plants to be planted and
piace of plantation along with a proper taap to be submitted at the time of EIA presentation.
Water requirement details alonz with source of water and the permission/ agreement with the
concernmng autherity’ person to be submitted at the time of EIA presentation

2. Proponent/consultant  shall present TOR  specific/additional condition:  compliance,

observation/sugoestions raised during the public hearing and commitment made by the project
proponent in a tabular form with a time bound plan at the time of EIA presentation

. Corporate Soctal Responsibility {CSE) to be prepared as per the MoEF guidelines and present

it at the time of ETA presentation

8. Common Bio Medical Waste Treatment Facilitv (CBWTE) VEBA Bio Waste

Solution Pvt. Lid. E-46. Industrial area. Ramnagar. Phase-1. District- Chandauli.
Shri Ratan Deo Singh, M/s VRBA Bie Waste Solution Pvt. Ltd. File No. 7624/7222/

Proposal No. SIATPINFEAI41T371/2023

The consultant informed the commitiee that they are strictly following the rules, regulations

and other instructions of QCI'NABET. A presentation was made by the project proponent along with
their consultant M's Environment Management Division of Ms India Glhyeols Limited Kashipur,

Page 17 of 35
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Minutes of 734" SEAC-1 Meeting Dated 14/03/2023

The committee discussed the matter and duected the project proponent to submit following

informiation
1.
2
Biomedical Waste Treatment Facility.
3:
in above letters.
9,

Gap analysis report from UP Pollution Control Board, Lucknow.
Certificate Letter from Chief Medical Officer, Chandauli regarding requirement of Commion

The committee also gone through the compliant letter dated 11032023 of Shn Han Om Sharan
Drwivedi, Director, M's Sangam Mediserve Pvi. Ltd. and opined that the aforesaid letter is being
shared with project proponent with the direction to submut point wise reply on the 1ssues razed

The matter will be dizcussed after submission of online information of prescribed portal.

Chikasi SandMorrum Mining Project on Betwa River at Khand No. 24/12. Village-

Chikasi, Tehsil- Sarila, District- Hamirpur, Shri Gulab Dangi. Area- 8.316 ha. 7639/
Propesal No. SIATPAIIN/417425/2023

The consultant informed the commuttes that they are strictly following the riles, regulations
and other instroctions of QCI'NABET. A presentation was made by the project proponent along with
ther consultant M's Cogmzance Research India Pvi: Ltd. Based on the documents submitted and
presentation made by the project proponent along with the consuitant, the following facts have

emerged: -

1. The terms of reference iz sought for Sand Mormum Mining at Khand No. 24/12, Village- Chikasi,
Tehsil- Sarila, District- Hamurpur, UP., (Leased Area 8316 ha), Mz Kanshma Engineening
Garage Workshep.

2. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIAUPMIN/AL 74252023

2. FileXNo. allotted by SEIAA UP 1629

3. Name of Proponent Mz Kanshma Engmeering Garage Workshop

Prop. Shri Gulab Singh Danm |
4. Full correspondence addres: of proponent | Registered Address: Paher Bujurg Chirgaon, District- fhans
and mobile No. (Uttar Pradesh)
Mobile No- |
S Name of Broret P rapoasl Teioed Sanl Noron e woieet i Betwn
Biver

6. Project location (PlotKhasra/'Gata NoJ) Ehand No_ 2412

7. Name of River Betwa

B Name of Village Chilkasi

2. Tehz:l Sanla

10, District Hamirpur

11. Name of Minor Mineral Sapd Mormm

12 Sanctioned Leaze Area (in Ha.) 8314

13, Max & MinmRT within leaze area Max- 112 mRL and Min- 110 mBL

L4 Pillar Coordinates (Vernified by DMO) Pillar No. Longitude Lattude

A 25°50M41.93"N TIY5352"E
B 25730 343°N 70720'5 90"E
C 2573002 200N T9R29°20.71"E
D 25°50745.55° 79°20°20.34"E

13. Total Geological Feserves 221313 eam

t6. Total Minzable Fezerves m LOI 124740 comivr

17. Total Propozed Production 124730 cumive

13. Proposed Production/vear 124740 cum

19 Sanctioned Period of Mine leaze 5 years

20. Method of Mimino Open Cast Semi-mechanized Method

Page 18 of 35
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ANNEXURE-10

Mintes of the 717 Meeting of the SEIAA, UP held on 05.04,2023

8. Qmmnn_ﬁmm_t!!nl wg__ Truatmtnt Facility (CBWTF) gnun Bio w:gu §nm;!gg . ;;g.

m lut . Ltd, File No, ?ﬁ!iﬂ'mf 9w

UP/INF 417371/2023
SEIAA agreed with the recommendation of SEAC that the matter shall be discussed after
submission of online information on prescribed portal,

9, ikasi Sa rrum Mining Pr n Betwa River at No. 24 Village- Chikasi

SE{QE,{EIH{ 417425/2023
SEIAA agreed with the recommendation of SEAC to issue additional ToR to the title

proposal for conducting EIA studies. SEIAA added following points to ToR-

1- All pages of technical documents/EIAJ/EMP etc. should be signed by the consultant and
project proponent both,

2- The lease area its address and production per annum should match with as mentioned in
DSR and Lol. In case there Is any difference clarification/ amendment letter from
competent authority shall be submitted along with EIA. EIA and public hearing shall be
conducted as per the lease area its address and production per annum mentiened in DSR
and Lal.

3- Public hearing shall be conducted as per EIA notification, 2006 (as amended).

4- SEIAA opined that the project proponent shall submit permission of CGWA or proposal
for alternative source of fresh water.

5- KML file for the area and mining lease area should be provided.

6- Status of leases granted/to be granted in various mining khands along with production
since the formulation of DSR, duly certified by the competent authority should be
submitted.

7- In case project proponent intends to temporarily store mined out material or any tools,
equipment’s or other material outside mine lease area then NOC from competent
authority for doing so should be submitted and details of such area and associated
Environmental impacts should be included in EIA-EMP report. This should also be clearly
mentioned during public hearing.

8- Road network to be used by the project should be clearly shown on Survey of India
toposheet in 1:50,000 scale, In case road network involves forest road, permission should
be obtained from Forest Department and a copy of the same should be submitted at the
time of appraisal of EIA-EMP report.

9- The project proponent should clearly spell out whether it is a green field or brown field
project. In case it is a brown field project and -

(1) If the earlier and present lease holder are same then compliance report of
previous EC should be submitted.

(i} If the earlier and present lease holder are different then environmental footprint
of the site and mitigation measures should be included in EIA-EMP report.

10- In case of expansion [ renewal of earlier EC, following information should be submitted

a. Status of compliance of earlier EC conditions by Integrated Regional Office,
MoEFCC; Gol, Lucknow.
f
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Minutes of EE“' SEAC-2 Mecting Dated 19092023

L6, Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within 30
davs as preseribed under Section 16 of the National Green Tribunal Act, 2010.

12, Common_Bio Medical Waste Treatment Facility (CBWTF) at Plot No. C-20 at Sathariva

Indusirial Development Authority (SIDA) Sathariva, District- Jaunpur, U.P., M/s R.S.
BMW Services, 8220/7574/SIA/UP/INFRA2/435159/2023

I,

The consultant informed the committee that they are strictly following the rules, regulations
and other instructions of QCI/NABET, A presentation was made by the project proponent along with
thetr consultant M/s Rian Enviro Pvt. Limited, Patna. Based on the documents submitted and
presentation made by the project proponent along with the consuliant, the lollowing facts have

emerged: -

The environmental elearance is sought for Common Blomedical Waste Treatment Facility at Plot
No- C-20 al Sathariya Industrial Developmeni Auwthority (S1DA) Sathariya Jaunpur, Utar
Pradesh, M/s B 5 BMW Services.

2. The standard terms ol relerence in the matter were ssued through online Parivesh Portal on
31012023 and ELA report submitted through online Parivesh Portal on 07092023,
3. Salient features of the project as submitted by the project propenent;
| SNo. Parameters Deseription
| L Tdentitication of The Proposed project of CBWTE falls under Category B-1, schedule 7{da)
Project as per the ETA Notification 14th Sep, 2006 and subsequent amendments
dated Tt Decomber, 2009 & 17th April, 20145,
¥4 Project Proponent Mis RS BMW Services
L Brnel deseription of Biomedical waste js generaled from all health care institubions; nursing
mature of the project homes, clinies,  dispensaries,  vetetimary  institutions,  ammal  hooses,
patholagical lahoratories, blood hanks ete. The responsibility of collection,
treatment and safc disposal of all 1ypes of solid wasies resis with the
ZENEratoT,
A Common Bio-medical Waste Trestment Facility (CBWTFE) is proposed 1o
he s¢t np where bic-medical waste, generated from a2 number of kealthcare
umits, will be suitably treated as per the preseribed procedure & norms laid
dowwn in the regulition.
Proposed project of setting up of the Common Bio- medical Waste
Treatment Facility includes Ineinerator, Autoclave, Shredder ond Effluent
Treatmenl Plant, The present propost] is o utilize 0,58 ha land For setling
up of Biomedical Waste Treatment Facilioy,
4, Salient Features of the Project
[ Proposed plant. Proposed Capacity of CBWTF:
capacity Equipment Capacity Number
[mcinerator (Ome + one standby) 250 kg'hr 2
Autoclave [0 Litre/Baich 2
. Shredder 150 kg/hr '
Chemical Dhisinfection Tank 1500 Tir |
EfMuent Treabment Plant 10 KLD i
i, Category of Projects Category “B 17 and Schedule- 7ida)
T Nusmber of working I6s
davs
A lotal Plot Area (.3% Ha
9. Khasrm Number Plut No.- C-20
i Lucalion Plot No- C-20 ol Satheriva Indusinal Developmenl Authority (SIDA)
Suthariva Jaunpur, Uttar Pradesh
1 Coordinates of the 1. 25°38'58,506"N #2°15'54.25"F
Plant 2 23 3R'SE. 59N R2°13'57.07"E
3 JIVIEASUHN BIU1 354 30"
4 J5R3E56, 117N 82°13'56.36"F
12, Elevation 108meter-1 10 meter
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13. Nearest habilupled area | Sarai Dingur, Approx. |23 km towards North-West
I, Mearest Main Public NH-31 is about Appros, 1,12 Km towards North,
Road
15, Mearest Ranlway Budshahpur Balway Stabon, approx, 4.13 km o West direction.
station’ Airport Chavdhery Charan Singh Infernational Airport, approx, 182 km in North
West direchion.
I, Medrest water body Yama River. approx. #.13 km in SSW direction
7. Warter requirement Water requirement for the proposed CBWTF projectis | KLD.
Fresh- 7.10 KLD
- Recycled- 3 KLD _— R S
I8, Source of wuler Crround water Supply (Water will be abstracted only after getling NOC from
COW AL
14, Wastewater Waste water generated from the treatment of Biomedieal waste during
Creneralion autoclaving, washing of Moors, and domestic purpose et is 5.25 KLD and
it shall be treated 1n effTuent treatment plant and revse 0 process
2a Man Power During Construction phase. the labors and workers will be hired from
nearty villages, Total 20 persons are proposed to hire for plant operation
. o including officers, skilled and unskilled workers.
FAE Adr Pollution Comtrol Wet Serubber, Cyelone and Bag Filter
Deviee
22, Mos, of Slack 2
. Power requirement DG Set of 825 KVA is proposed for the project and lines will be taken
from the authorvized elecericity board. — 1%, of the total power load will meet
through solar encrpy.
24 Altermative site No Adternative site is examincd
25, Land form, Land use The land for project 15 Plot No, C-20 at Sathariva Industial Development
and tand ownership Authority (SIDA) Satharive Jaunpur, Unar Pradesh,
26, | Project Cost The estimated cost of the Project is Rs. 4,85 Cr.
4, Waler caleulation details;
5. Requirement for Water Process Waste water | ETP | Reeveled!
No. Cansumption Logses generanon losses Rewse
A, Process {Scrubbing) 240 1.40 LG edl] (.50
3. Stearn Greneration 0.20 .03 (.15 .05 I8 EH]
{Autoclaving)
C. Miscellaneous i.e., Floor 330 .20 360 {1641 in
washing, Vehicle woshing e,
[, Domestic Purpose (.66 0,140 (.50 (.00 0.0}
E. Gireen Belt 4.0 4.0 ()04} (.08 URLL
Total {KL/Day) 1.0 375 5.25 (.85 3
T.10 {Fresh) + 3,90
(Reeyele)

Waste water (4.75 KLD) is being penerated (rom the Indusirial Process will be subjected to
Proposed ETP (Capacity- 1000 KLY, Treated water from (3.90 KLDY will be reused in
serubber for cooling purpose and green belt purpose,

The entire system shall be a zero discharge system in terms of wastewater discharge from the
process as recirculated through ETP.

Domestic Wastewater shall be treated in 2 soak pit'septic tank.

5. Solid wasle details:

[ Totsl No. of Emplovees

[ 20

: Assuming per capita solid waste generation raie as .2 ke/capitw/day
| Chuantity of solid waste gencrated

4.0k g/day

total waste

| D-isrmﬁ.&]- of domestic solid waste

| Orgamie solid waste: 60 % of the tolal | 2.40 ke/day
| waste
| Inorganic solid waste ; 40 % of the 160 kg/day

Dornestic wastes are *x:glrgﬂt::ri at source, collected in bins and
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| | composted. |
6. llazardous waste details:
s Souroe Chunntity of heardoos Cutcgory sccording to Trestment’ Disposal
Mo wasle Schedule 1 of hazardows
Gienerated (Approx. ) waste
I, Spent Ol From DG 50MTPA 5. Handed over e
st wuthorred recyelersire-
W i I — . PrOCCsSOrs
Z Discarded Conminers 100 N osd Annum 33.1 Handed over to
Burrels authorized recyelersine-
processon
EN Shadpe from Wet 1O MTEA i7 Send o TSDF / Ca
Serubbers processing indusiries.
4, Ash from imemerator 5.0 MTPA 37.2 Send o TSDF [ Co
and e gas cleaning processing mdusines,
residue

7. Theré iz no any litigation pending against project Gl dated 19/09/2023.
8. The project proposal falls under category—7{da) of EIA Notification, 2006 (as mmended therzof).

The project proponent also submitted a letter dated 30/08/:2023 issued by UPPCB, Lucknow.
UPPCE in its letter dated 30/08/2023 mentioned is as follows;

v s dodoszuodionse & weifde we @ Feead sAvel § saiten il § suee
I W e fefhmert # 9vee dga W e e g

TGS A fafeeATed] 7 Ul 497 o 6 929 & WU idied W9 Riden
amiime &t W (oo /

HETE] 237 591.75
g 7561 189025
FIRATR 3443 860.75
JUTT 15471 3867.75
el 5085 127125
et 2865 716.25
TS 4310 1077.5

AT | 41102 | 102755

GWTHHﬂ‘ﬂlEﬁ'iﬁﬂﬂﬁﬂﬂﬂﬁ%ﬂﬂ%ﬁﬁﬂﬁﬂﬁﬁwﬁ?ﬁﬁ;ﬁmm{ﬁmﬁm?

03 Hodlozspodiowro HaE W A8, g, g, Aed sl B (e o T, 83V, Hel
e, A, WS U e de UieEe droie s, eyl @ued e ol d9an uel
ﬁnﬂu@@nﬂnﬁnﬁfmﬁmm&mMFw?l

AT g A forr @ 7% Modosspdiorho ¥ §RAFNST @ Heles 12 WU g # g
Wi @8 WA fafden smfine 260 W /e A B € @ dia ud St SO @1 80 g |
FIIIGE FUATE ¥ AW & O 99 I W G wia ANRTE g9 102755 fhowo /e o et eREe
it as204 foomo /fBa &q wwlied ot W dodiogepdiotso gF dfieed 7200 f@0w /R
g e @1 FRewo fea @ Fad g der Wik #URE gen 0204 0w /RS @ Famo
= afifle Fodosegdouse @ smeygam g9

The consuliant {E1A Coordimator) also submitied an affidavit dated 05/08/2023 mentiomng 1s
as follows:

1. L Muzaffar Ahmad. S0 Sho Slgbal Almad s EIA Coordinator of M/s Environment
Management Division of M/s India Glyeols Limited, Kashipur,
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Minutes of 788™ SEAC-2 Meeting Dated 19/09202

I have prepared the EIA/EMP report for the proposal (EC) in Name of Common Biomedical
Waste Treatment Faciliy at Plot No.- C-20 at Sathariva Industrial Development Aunthoriy
(5IDA) Sathariya Jaunpur, Uttar Pradesh, M/s R 5 BMW Services with my team.

| have personally visited the site of proposal and certify thal no construction activity has been
undertaken on the project site for the present proposal,

I am satisfied with thai all the necessary dato/information submilied along with application
EIATEMP dre true and correct.

[ certity that expansion of this project has been uploaded for the first ime on Parivesh Poral,

I eertify that there is no mismatch between information/data provided on enline application and
hard copy/presentation which will be submitted afler acceplance of application.

[ state that all the TOR points have been complied and all the issues raised during public hearing
have been properly addressed m EIA report,

The EIA/EMP repert for the proposal is prepared by my team as per guidelines laid down by
QUINABET.,

RESOLUTION AGAINST AGENDA NO-12

The committee discussed the matter and recommended grant of environmental

clenrance on the proposal as above along with standard environmental clearance conditions
preseribed by MoEF&CC, Gol and following additional conditions:

Additional Conditions:

1z

Proposed CBWTF shall comply with the revised guidelines (location criteria) for Common Bio-
medical Waste Treatment and Disposal Facilities issued by CPCB on December 215t 2016 with
respect 1o establishment of new CBWTE,

In compliance with the Hon'ble Supreme Court order dated 137012020 m 1A no. 1581282019
and 138 129200% in Wit petition no, 130299985 (MC Mehta Vs, Gol and others) anti-smog guns
shall be mstalled to reduce dust during excavation.

Proponent shall comply with the action plan for CSR submitted by PP oal the time of ELA
presentation. Compliance report of investment under TSR 1w be submitted regularly 1o the
Directorate, UPPCE and District Adminisiration,

The project proponent should develop green bell in the premises of CBWTE unit as per the plan
submitted. PP shall also follow the guidelines of CPCR/UPPCB/Developmeant authority for green
belt as per the norms,

Proposed CBWTF shall comply with the guidelines for Bio-medical Waste Treatment and
Disposal, transportation & storage facilities ete. issued by CPCEB from time to time.

Standard Environmental Clearance Conditions prescribed by MoEF&CC:

Srarutory compliance:
. The project proponent shall obtain forest clearance under the prowvisions of the Forest
(Conservation) Act, 1986, in case of the diversion of Torest land for non-forest purpose
involved in the project.

2. The project proponent shall obtain clearance from the National Board for Wildhife, if

applicable.
3. The project proponent shall prepare o Site-Specific Conservation Plan &  Wildlile

Management Plan snd be approved by the Chief Wildhife Warden, The recommendations of

the approved Site-Specific Conservation Plan /[ Wildlife Mapagement Plan shall be
implemented m consultation with the State Forest Department. The implementation report

shall be furpished along with the six-monthly compliance report, (in case of the presence of

schedule-1 species in the study area)
4. The project proponent shiall obtain Consent to establish/Operate under the provisions of the
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Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of
Pallution) Act. 1974 from the concerned State Pollution Coentrol Board’ Committee.
Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Wasies
(Management and Handling) Rules, 20006 including section 129 to137 of Central Motor
Wehicle Rules| 989,

The project shall fulfill all the provisions of hazardous Wastes (Management, Handling and
Transhoundary Movement) Rules, 2016 imcluding collection and transporiaiion design elc
and also guidelines for Common Hazardows Waste Incmeration — 2003, issucd by CPCB
Guidelines of CPCB/MPPCR for Hio-medical Waste Common  Hazardous Wastes
incinerators shall be followed.

The project proponent shall ohtain the necessary permission from the Central Ground Water
Authoriry, in case of drawl of ground water © from the competent authority concerned in case
ol drawl of surface water required for the project.

A gertificate of adequacy of available power from the agency supplving power to the project
along with the load allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department shall be obtained, as
applicable by project proponents from the respective competent authorities

Adr quality monitoring and preservation:

The project proponent shall mstall an emission monitoring system including Dioxin and
furans in menitor stack emission with respect to standards preseribed in Enviromment
iProtection) Rules 1986 and connecied to SPCB and CPCB online serves and calibrate ihese
systems from time to time according to equipment supplier specification through labs
recogmized under Environment ( Protection) Act, 1986 or NABL accredited laboratories.
Perodical air guality monitoring in and around the site including VO, HC shall be carried
oul.

lncineration plants shall be operaled {(combustion chambers) with such lemperature,
retention time and turbulence, (o achieve Total Organic Carbon (TOC) content in the slag
and bottom ashes less than 3% or their loss on igmiton 15 less than 3% of the dry weight of
the material.

Venture serubber (alkaling) should be provided with the incinerator with stack of adequate
height (Minimum 30 meters) to control particulale emission within 50 mg/Nma,

Appropriate Air Pollution Control {APC) system shall be provided for fugitive dust From all
vulnerable sources, so as to comply with prescribed standards, All necessary air pollution
control devices (quenching, Venturi scrubber, mist eliminator) should he provided for
complianee with ermission standards,

Masking agents should be used for odour eontral.

Water quality monitoring and preservation:

The project proponent shall install effluenl monitoring system with respect to slandards
preseribed in Environment (Protection) Rules 1986 through labs recognized under
Environment (Protection) Act, 1986 or NAB L accredited laboratories.

Waste water generated from the facility shall be treated i the ETP and treated waste water
shall e reused in the APCD connected to the incinerator, The water quality of (reated
elMuent shall meet the norms prescribed by State Pollution Control Beard. Zero discharge
should be maintained.

Process effluent/any waste water should not be allowed to mix with storm water,

Total lresh water use shall not exceed the proposed reguirement as provided in the projeci
details. Prior permission from the competent authority shall be obtained for use of fresh
waler.
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A sewage Treatment Plant shall be provided to treat the wastewater generated from the
project. Treated water shall be reosed within the project.
A certilieate from the competent authority for discharging treated elffluent’ untreated
eftfluents into the Public sewer! disposal/drainage systems along with the final disposal point
should be obtained.
The leachate from the facility shall be collected and treated to meet the prescribed standards
belore disposal.
Magmetic flow meters shall be provided at the inlet and outlet of the ETP & all ground water
abstraction points and records for the same shall be maintained regularly,
Rain water runefT from the hozardous waste storage arca shall be collected and treated in the
etiluent treatment plant.

Noise monitoring and prevention:
The amhbient noise levels should conform to the standards prescribed under E{P1A Rules,
LUh vie 73 dB{A) duning daytime and 70 dB{A) during night-time,

Fnergy Conservalion measures:
Provide solar power gencration on roof tops of buildings, for the solar light system for all
common areas, street lights, parking around the project ares and maintain the same
repularly;
Provide LED lights in their offices and residential areas

Waste management:
Incinerated ash shall be disposed of at approved TSDF and Mol) made in this regard shall
be submitted to the Mmistry prior to the commencement.
The solid wastes shall be segregated as per the norms of the Solid Waste Management
Rules, 2016,
A cerlilicate from the competent authority handling municrpal solid wastes should be
oblained, indicating the existing civic capacities ol handling and their adequacy 1o cater 1o
the M.S.W. penerated from the project.
Any wastes from construction and demolition activities related thereto shall be managed so
as to strictly conform to the Construction and Demolition Rules, 2016
Mo landfill site is allowed within the CBWTF site.
The Project proponent shall oot store the Hazardous Wastes more than the quantity that has
been permitted by the CPCR/SPCR.

Green Belr:
Green belt shall be developed in the area as provided in project details, with native free
Gireen belt shall be developed in an area equal to 33%, of the plant area with a native tree
species 1n accordance with CPCB guidelines, The greenbelt shall inter alia cover the entire
periphery of the plant.

Public bearimg and Human health issues:
Feeding of materals Bio-medical waste should be mechanized and automatic no manmial
feeding 15 permitted,
Proper parking facility should be provided for employees & transport used for collection &
disposal of waste materials,
Mecessary provision shall be made [or fre-fighting facilities within the complex.
An emergency preparedness plan based on the Hazard Identification and Risk Assessmeni
(HIRA) and Disaster Management Plan shall be implemented.
An emergency plan shall be drawn in consultation with SPCB/CPUB and implemented in
order to mimimize the hazards to human health or the environment from fires, explosions or
any unplanned sudden or gradual release of hazordous waste or hazardous waste constituents
1o air, soil or surface water.
Provision shall he made for the housing of construction labour within the site with all
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necessary infrastructure and facilities such as fuel for cooking, mobile wilets, mobile STP,
safe drinking water, medical health care, creche ete. The housing may be in the form of
temporary structures to be removed after the complelion of the project.
Occupational hearth surveillance of the workers shall be done on a regular basis,

Corporate Environment Responsibility:
The project proponent shall comply with the provisions contained in this Mmistry's OM
vide F-Mo. 22-65/2007-1A. 11 | dated 1st May 2008, as applicable, regarding Corporate
Environment Responsibility.
The company shall have a well laid down environmental policy duly approved by the Board
of Directors. The environmental policy should preseribe standard operating procedures fo
have proper checks and  balances and o bring  intoe focus  any
infringements/deviation/violation of the eovironmental / forest ‘wildlife norms’ conditions,
The company shall have defined sysiem of reporting infringements / deviation | violation of
the environmental | forest | wildlife norms / conditions and / or shareholders | stake holders,
A copy of the board resolution in this regard shall be submitied to the MoEF&CT as a par
of the six-monthly Teport.
A separate Environmental Cell both at the project and company head quarier level, with
gualified personnet shall be set up under the control of senior Execunve, who will diveetly o
the head of the organization.
Action plan for mmplementng EMP and environmental conditions along with  the
responsibility matrix of the company shall be prepared and shall be duly approved by the
competent authority, The year-wise funds earmarked for environmental protection measures
shall be kept in a separate account and not be diverted for any other purpose. Year rise
progress of implementation of action plan shall be reported to the Ministry/Regional OfTice
along with the Six Monthly Compliance Repart.
A selfenvironmental audit shall be conducted anpually, Tvery three years third-party
environmental audit shall be carried out.

Miscellancous:
The project proponent shall prominently advertise it ar least in two local newspapers of the
District or State, of which one shall be in the vernscular language within seven days
indicating that the project has been accorded environment clearance and the details of
MoEFCC/SEIAA website where it is displaved
The copies of the environmental clearance shall be submitred by the project proponents to
the Heads of local bodies, Panchayats and Mumicipal Bodies in addion o the relevant
offices of the Government who in wrn has to display the same for 30 days from the date of
receipt.
The project proponent shall upload the stats of compliance with the stipulated environment
clearance conditions, including resulls of monitored data on their website and update the
same on half=yearly basis,
The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the Minstry of Emaronment,
Forest and Climale Change at the environment clearance porial.
The project proponent shall submit the environmental statement for cach financial year in
Form-% 1o the concerned State Pollution Control Board as prescribed under the
Environment { Protection) Rules. 1986, as amended subsequently and put on the website of
the company.
I'he criteria pollutant levels namely, SPM, RSPM, SP, NOx (ambient levels as well as stack
emmissions) or ¢ritical sectoral parameters, indicated for the project shall be monitored and
digplayed at a convenient location near the main gate of the company in the public domain,
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7. The project proponent shall inform the Regional Office as well as the Mimistry, the date of
financial closure and final approval of the project by the concerned authorities, commencing
the land development work and start of production operation by the project.

8. The project authoritics must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Governmenl.

Y. The project proponent shall abide by all the commitments and reecommendations made in the
EIAEMP report. commitments made during Public hearings and also that durimg their
presentation to the xpert Appraisal Commitree,

L0, No further expansion or modifications in the plant shall be carmied out without prior
spproval of the Ministry of Eovironment, Forests and Climate Chamge (MoEF&CC).

1, Concealing factual data or submission of false/fabricated data may result in revocation of
this envirommental clearance and atiract action under the provisions of the Environmeni
(Protection) Act, 986,

12, The Ministry may revoke or suspend the clearance il the implementation of any of the above
conditions is not satisfactory.

L3, The Mimsiry reserves the might o stipulate additional conditions if found necessary, The
Company ina time-bound manner shall implement these conditions,

14, The Regional Office of this Ministry shall monitor compliance with the stipulated
conditiens. The project authorities should extend full cooperation to the officer (s) of the
Regional Office by furnishing the requisite data/information/ monitoring reports.

15 The sbove conditions shall be enforced, mter-ulia under the provisions of the Waler
i Prevention & Contrel of Pollution) Act, 1974, the Air (Prevention & Controd of Pollution)
Aet, 19810 the Environment (Protection) Act. 1986, Harardows and Other Wastes
(Management and Trans boundary Movement) Rules, 2016 and the Public Liability
Insurance Act, 1991 along with their amendments and rules and any other orders passed by
the Hon'ble Supreme Court of India / High Courts/NGT and any other Court of Law relating
to the subject matter,

16, Any appeal sgainst this EC shall lie with the Natwnal Green Tribunal, if prelerred, withan 30
days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

(Prof, Jaswant Singh) (Dr. Amrit L.al Haldar} {Dr. Shiv Om Singh)
Member Member Member

{Tamzar Ullah Khan) (Ashish Tiwari) (Dr. Harikesh Bahadur Singh)
Member Member-Secretary Chairman

Nodal. SEAC-2

Maohd prepored by Secretarian in corulintion with
Chnirman & Memnberd on the basis of decmions
taken by SEAC-D duning the mesting
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project.

In light of discussion held in SEIAA meeting no. 597 dated 05.05.2022. SEIAA opined to
accept the recommendation of SEAC and grant EC to the said project along with all the general
and specific conditions as suggested by SEAC. In addition to the conditions imposed by SEAC,
SEIAA added following additional specific conditions:-

1-

21‘

9.

The project proponent shall submit within the next 3 manths the details of solar power
plant and solar electrification details within the project.

The project proponent shall ensure to plant broad leaf trees and their maintenance. The
CPCB guidelines in this regard shall be followed.

The project proponent shall submit within the next 3 months the details on
quantification of year wise CER activities along with cost and other details. CER activities
must not be less 2% of the project cost. The CER activities should be related to mitigation
of Environmental Pollution and awareness for the same,

The project proponent shall submit within the next 3 months the details of estimated
construction waste generated during the construction period and its management plan.
The project proponent shall submit within the next 3 months the details of segregation
plan of MSW.

The project proponent shall ensure that waste water is properly treated in STP and
maximum amount should be reused for gardening flushing system and washing etc. For
reuse of water for irrigation sprinkler and drip irrigation system shall be installed and
maintained for proper function. Part of the treated sewage, if discharged to sewer line,
shall meet the prescribed standards for the discharge.

Under any circumstances untreated sewage shall not be discharged to municipal sewer
line.

The project proponent will ensure that proper dust control arrangements are made
during construction and proper display board is installed at the site to inform the public
the steps taken to control air pollution as per air act 1981 (as amended) and the
Construction and Demolition Waste Management Rules, CAQM guidelines.

The project proponent shall install micro solar power plants

10- The project proponent shall install micro solar power plants, toilets in nearby villages,
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1486 ANNEXURE-14

Government of India
Ministry of Environment, Forest and Climate Change
(lIssued by the State Environment Impact Assessment
Authority(SEIAA), UTTAR PRADESH)

The Director
VREBA BIO WASTE SOLUTION PRIVATE LIMITED

Lane Mo- 3, N1/66-R-25
Shiv Prasad Gupt Colony Lanka -221005

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance gEC% to the proposaed Project Activity
under the provision of EIA MNotification 2006-regarding

SirMadam

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted <to the-SE|AA vide proposal number
SIA/UP/INFRAZ2/417371/2023 dated B8 Egb 2023 The particulars of the

environmental clearance granted to the project are as below.

1. EC Identification No. EC23B057UP110406

2.  File No. 16247222

3. Project Type Meaw

4. Category B

5. Project/Activity including Ttd)(a)Commen Bio-Medical Waste
Schedule No. y Treatment Facility

6. MName of Project Proposed Common Bio Medical Waste

Treatment Facility (CEBWTF) by VRBA Bio
\Waste Solution Pyt Lid at E-46,
Industrial area, Ramnagar. Phase-1,
Chandauli, Uttar Prad=esh, 221110

1. Name of Company/Organization VRBA BIO WASTE SOLUTION
PRIVATE LIMITED

Location of Project UTTAR PRADESH
9. TOR Date MIA

us Environmental Single-Window Hub)

=

The project details along with lerms and conditions are appended herewith from page
no 2 onwards.

and Virtuo

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

Eg-signed}

Ajay Kumar Sharma

Date: 2211172023 Member Secretﬂg
SEIAA - (UTTAR PRADESH)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH Please quote identification
number in all future correspondence.

This is a computer generafed cover page.
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Magar, Lucknow- 226010
E-Mail- dosuplkoEvyahoo.com, seizaup@yaboo.com
Phons no- 05221-2300541

Reference- MoEFCC Proposal no-SIA/UP/INFRAZ/417371/2023 & SEIAA, U.P. & File no-7624-7222

Sub: Environmental Clearance for Proposed Common Biomedical Waste Treatment Facility at Khasra
Mo.- E-46, Industrial Area, Ramnagar, Phase-1, Chandauli, Uttar Pradesh, M/s VRBA Bio Waste Solution
Pvt. Lid.

Dear Sir,

This is with reference to your application / letter dated 08-02-2023 & 20-02-2023 on ahove
mentioned subject. The matter was considered by 788" SEAC in meeting held on 19-09-2023 and 7677
SEIAA meeting held on 26-10-2023.

A presentation was made by the project proponentalong with their consultant M/s Environment
Management Division of M/s India Glycols Limited, Kashipur to SEAC on 19-05-2023.

Project Details Informed by the Project Proponent and their Consultant
The project propanent, through the documents and presentation gave following details about
their project —

1. The environmental cléarance is sought for Common Blomedical Waste Treatment Facility at Khasra
MNo.- E-46, Industrial Area, Ramnagar, Phase-1, Chandauli, Uttar Pradesh, M/s VRBA Bio Waste
Solution Pvt. Lid.
Standard terms of reference in the matter were issued through online Farivesh Portal on 24/08/2022
and EIA report submitted on 08/02/2023.
3. Salient features of the project 3s submitted by the project proponent:
5.MNo. Parameters Description

1 ldentification of Project The Proposed project of CBWTF falls under Category B-1,
schedule 7{da} as per the EIA Notification 14th Sep, 2006
and subsequent amendments dated 1st December, 2009
& 17th April, 2015,

[

2 Project Proponent MJs VRBA Bio Waste Solution Pvi. Etd.
3. Brief description of nature of the Biomedical waste 5 generzted from all health care
project institutions; nursing  homes, clinics, dispensaries,

veterinary institutions, animal houses, pathological
laboratories, blood banks etc. The responsibility of
collection, treatment and safe disposal of all types of
solid wastes rests with the generator.

A Common  Blo-medical Waste Treatment Facility
(CBWTF) is proposed to be set up where bio-medical
waste, generated from & number of healthcare units, will
be suitably treated as per the prescribed procedure &
norms laid down in the regulation.

Proposed project of setting up of the Common Bio-
medical Waste Treatment Facility includes incinerator,
Autoclave, Shredder and Effluent Treatment Plant.

5. Proposed plant capacity Proposed Capacity of CBWTE:

| Equipment | Capacity | Mumber |

EC Identification Mo. - EC23BO5TUP110406 . File No. - 7624-7222 Date of lssue EC - 2211142023 Page 2 of 8
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Incinerator 300 kgfhr
Autoclave 1000
Litre/Batch
Shredder 150 kg/hr
Chemical 1500 L
Disinfection
Tank
Effluent 10 KLD 1
Treatmeant
Plant
G: Category of Projects Category "B1" and Schedule- 7{da)
7. Number of working days 365
8. | Total Plot Area - |oss3aces
g, Khasra Number E-46 & Khasra no. 148/5

10. Location E-46, Industrial area, Rampagar, Phase-1, Chandauli,
Uttar Pradesh & Khasra no. 148/5, Singhitali Ramnagar,
Industrial Estate, Phase-2, Chandauli.

11. Coordinates of the Plant 1. 25°14'51.96"N 83 3'34.33"E
2. 25714'51.66"N 83" 3'35.31"E
3. 25714'50.22"N 83%3'34.70"E
4. 25714'50,14"N 83" 3'33.53"E

12. Elevation | 78m-80m a W A Y

13. Measrest nabituated area Hamidpur, &pprox. 1.09 km towards West

14, Mesrest Main Public Road SH-18 is about Approx. 0.57 Km towards North.

15. MNearest Railway station/&irport leanathpur Railway Station, approx. 1.68 km in SSE
direction.

Pi. Deen Dayal Upadhyaya Railway Station, approx. 7.22
ke 'in NNE direction

Lal Bahadur Shastri International Airport, approx. 30.15
krm in North West direction

16. MNearest water body Ganga River, approx. 2.9% km in West direction

17. Water reguirement Water requirement for the proposed CBWTF project is 11
KLD.

Fresh- 7.10 KILD
Recycled- 3.30 KLD

18. Source of watsr Ground water Supply [Water will be abstracted only after
getting NOC fram CGWA).

19, Wastewater Generation Waste water generated from the treatment of
Bicmedical waste during autoclaving, washing of floors,
and domestic purpose ete is 5.25% KLD and it shall be
treated in effluent treatment plant and reuse in process

20, Man Power During Construction phase, the labors and workers will
be hired from nearby villages. Total 20 persons are
proposed to hire for plant operation including officers,
skilled and unskilled workers,

21. Air Pollution Control Device Wet Scrubber, Cyclone and Bag Filter

22 Mas. of Stack 2

23. Power reqguirement DG Set of B2.5 KVA 15 proposed for the project and lines
will be taken from the authorized electricity board. ~ 1%
of the total power load will meet through solar energy.

24, Alternative site MNo Alternative site is examined

EC Identification Mo. - EC23BO5TUP110406 . File No. - 7624-7222 Date of lssue EC - 2211142023

Fage 30f 9

100



1489

25. Land form, Land use and land The land for project Is E-46, Industrial area, Ramnagar,
ownership Phase-1, Chandauli, Uttar Pradesh.
26. ohclusion T The estimated cost of the Project is Rs. 2.80 Cr.
4. Water calculation details: - o - B
S Requirement for Warter Process Waste water | ETP | Recycled/
Mo. - __ Consumption | Llosses | generation | losses | Reuse
Al Process (Scrubbing) 240 1.40 1.00 0.20 0.80
B. Steam Generation Q.20 0.05 015 0.05 0.10
| (Autoclaving) - R N
C. Miscellaneous Le., Floor 3.80 0.20 3.60 0.60 3.0
washing, Vehicle washing
etr.
D. Domestic Purpose Q.60 00 0.50 0.00 0.00
E Green Belt Ll "R &A Bid B0y o800 0.00 | 0.0
Total (KL/Day) 11.0 5.75 LT 0.85 3.90
710 [Fresh) +3.90
{Recycle)

=  Waste water (4.75 KLD) is being generated from the Indusirial Process will be subjected to
Proposed ETP |(Eapacity- 10.0 ¥LD). Treated water from (3:90 KLD) will be reused in scrubber for
cooling purpose and green belt purpose.
=  The entire system shall be a zero discharge system in termis of wastewater discharge from the
process as recirculated through ETP,
= [Oomestic Wastewater shall be treated in a soak pit/septic tank.
3. Solid waste details:

Total No. of Empin-yees ' | 20
Assuming per capita solid waste generation rate a5 0.2 kg/capita/day

Quantity of solid waste generated 4.0 kg/day
Organic solid waste: 60 % of the 2.40 kgfday
total waste
Inorganic solid waste ; 40 % of the 1,60 ka/day
total waste
Disposal of domiestic solid waste Dormestic wastes are segregated at source, collected in bins and
composted.,
0. Hazardous waste details;
b Source Quantity of hazardeus | Category according (o Treatment/ Disposal
M. Wwaste Schedule | of
Generated (Approx.) hazardous waste
1. Spent Ol from DG 5.0 MTPA L Handed over to
set authorized recyclers/re-
processors
2. Discarded 100 Nos.fAnnum 331 Handed over to
Containers /Barrels authorized recyclers/re-
Drocessors
3. Sludge from Wet 1.0 MTRPA 37.1 Send to TSDF f Co
Scrubbers processing industries.
4. Ash from incinerator S.OMTPRA 37.2 Send ta TSDF f Co
and flue gas processing industries,
cleaning
residue

7. There Is no any litigation pending against project till dated 19/08/2023.
8. The project proposal falls under category—7{da) of EIA Notification, 2006 (as amended thereof).
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Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC)

held on 19-09-2023 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting
held 26-10-2023 discussed the matter and recommended grant of environmental clearance on the
proposal as above alongwith specific and following standard environmental clearance conditions: -

Additional Conditicns:

Proposed CBWTF shall comply with the revised guidelines (location criteria) for Common Bio-medical
Waste Treatment and Disposal Facilities icsued by CPCB on December 217 2016 with respect to
establishment of new CBWTF.

In compliance with the Hon'ble Supreme Court order dated 13/01/2020 in |A no. 158128/2019 and
158129/201% in Writ petition no. 13029/1985 [MC Mehta Vs Gol and others] anti-smog guns shall be
installed to reduce dust during e}cavation.

Propanent shall comply with the action plan for C5R submitted by PP at the time of EIA presentation.
Compliance report of investment under C5R to be submitted regularly to the Directorate, UPPCE and
District Administration.

The project proponent should develop green belt in the premises of CBWTF unit as per the plan
submitted. PP shall also follow the guidelines of CPCB/UPPCB for green belt as per the norms.
Proposed CBWTF shall comply with the guidelings for Biosmedical Waste Treatment and Disposal,
transportation & storage facilities ete. issued by CPCB from time 1o time:

standard Environmental Clearance Conditions prescribed by MoEF&CC:

Statutory compliamce:

1. The project proponent shall -obtain forest clearance under the provisions of the Forest
(Conservation) Act, 1886, in case of the diversion of forest land for non-forest purpose involved in
the project.

2, The project proponent shall obtain clearance from the National Board for Wildlife, if applicable,

3. The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management
Plan and be zpproved by the Chief Wildlife Warden. The recommendations of the approved Site-
Specific Conservation Plan / Wildlife Management Plan shall be implemented in consultation with
the State Forest Department. The implementation report shall be furnished along with the six-
mionthly compliance report. {in case of the presence of schedule-| species in the study area)

4. The project proponent shall obtain Consent to establish/Operate under the provisions of the Alr
(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution)
Act, 1974 from the concerned State Pollution Control Board/ Committes,

5. Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Wastes
(Management and Handling) Rules, 20016 including section 129 tol137 of Central Motor Vehicle
Rules1989.

6. The project shall fulfill all the provisions of hazardous Wastes (Management, Handling and
Transhoundary Movement) Rules, 2016 including collection and transportation design ete and
alsa guidelines for Common Hazardous Wasté Incineration — 2005, issued by CPCB Guidelines
of CPCB/MPPCE for Bio-medical Waste Common Hazardous Wastes incinerators shall be
followed,.

7. The project proponent shall obtain the mecessary permission from the Central Ground Water
Authority, in case of drawl of ground water [ from the competent authotity concerned In case of
drawl of surface water required for the project.

8, A certificate of adequacy of available power from the agency supplying power to the project
along with the load allowed for the project should be obtained.

9. All other statutory clearances such as the approvals for storage of diesel from Chief Controlier
of Explosives, Fire Department, Civil Aviation Department shall be obtained, as applicable by
project proponents from the respective competent authorities
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Air quality monitoring and preservation:
The project proponent shall install an emission monitoring system including Dioxin and furans
in monitor stack emission with respect to standards prescribed in Environment (Protection)
Rules 1986 and connected to SPCB and CPCB online serves and calibrate these systems from
time to time according to equipment supplier specification through labs recognized under
Environment {Pratection) Act, 1986 or NABL accredited laboratories.
Periodical air guality monitoring in and around the site including VOC, HC shall be carried out,
Incineration plants shall be operated (combustion chambers) with such temperature, retention
time and turbulepnce, to achieve Total Organic Carbon (TOC) content In the slag and bottom
ashes less than 3% or their loss on ignition is less than 5% of the dry weight of the material.
Venture scrubber (alkaling) should be provided with the incinerator with stack of adequate
height (Minimum 30 meters} to control particulate emission within 30 mg/Nm3.
Appropriate. Air Pollution Control (APC) system shall be provided for fugitive dust from all
vulrerable sources, so as to comply with preseribed standards. All necessary air pollution
control devices [guenching, Venturi scrubber, mist eliminater) should be provided for
compliance with emission standards.
Masking agents should be used for odour control,

Water quality monitoring and preservation:
The project proponent shall install effluent monitoring system with respect to standards
prescribed in Environment {Protection) Rules 1986 through labs recognized under Environment
(Protection) Act, 1986 or NAB L accredited laboratories.
Waste water generated from the facility shall be treated in the ETP and treated wasie water
shall be reused inthe APCD connected to the incinerator. The water guality of treated effluent
shall meet the norms prescribed by State Pollution Control Board. Zero discharge should be
maintained.
Process effluent/any waste water should not be allowesd to mix with storm water.
Total fresh water use shall not exceed the proposed requirement as provided in the project
details. Prior permission from the competent authority:shall be obtained for use of fresh water.
& sewage Treatment Plant shall be provided to treat the wastewater generated from the
project. Treated water shall be reused within the project.
Acertificate from the competent authority for discharging treated effluent/ untreated effluents
into the Public sewer/ disposal/drainage systems along with the final disposal point should be
ohtained.
The leschate from the facility shall be collected and treated to meet the prescribed standards
bhefore disposal.
Magnetic flow meters shall be provided at the inlet and outlet of the ETP & all ground water
abstraction points and records for the same shall be maintained regularly,
Rain water runoff from the hazardeus wasie storage area shall be collected and treated in the
effluent treatinent plant.

Maoise monitoring and prevention:
The ambient noise levels should conform to the standards preseribed under E{P}A Rules, 1986
viz. 75 dBl4) during daytime and 70 dB{A) during night-time.

Energy Conservation measures:
Provide solar power generation on roof tops of buildings, for the solar light system for all
common areas, street lights, parking around the project area and maintain the same regularly;
Provide LED lights in their offices and residential areas

Waste management:
Incinerated ash shatl be disposed of at approved TSDF and Moll made in this regard shall be
submitted to the Ministry prior to the commencament.
The solid wastes shall be segregatéd as per the norms of the Solid Waste Management Rules,
2016.
& certificate from the competent authority handling municipal solid wastes should be obtained,
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indicating the existing civic capacities of handling and their adequacy to cater to the M.SW.
generated from the project.
Aryy wastes from construction and demolition activities related thereto shall be managed so as
to strictly conform to the Construction and Demolition Rules, 2016
Mo landfill site is allowed within the CBWTF site.
The Project proponsnt shall not store the Hazardous Wastes more than the guantity that has
been permitted by the CPCR/SPCB.

Green Belt:
Green belt shall be developed in the area as provided in project details, with native tree Green
belt shall be developed in an area equal to 33% of the plant area with a native tree species in
accordance with CPCB guidelines. The greenbelt shall inter alia cover the entire periphery of the
plant.

Public bearing and Human health ssues;
Feeding of materials/Bio-miedical waste should ‘be mechanized and automatic no manual
feeding is permitted,
Proper parking facility should be provided for employees & transport used for collection &
disposal of waste materials.
Mecesszary provision shall be made for fire-fighting facilities within the complex.
An emergency preparedress plan based on the Hazard ldentification and Risk Assessment
(HIRA) and Disaster Management Plan shall be implemented.
An emergency plan shall be drawn in consultation with SPCB/CPCE and implemented in order to
minimize the hazards to human health or the environment from fires, explosions or any
unplanned sudden or gradual release of hazardous waste or hazardous waste constituents to
air, soil or surface watear.
Provision shaill be made for the housing of construction labour within the site with all necessary
infrastructure and fadilities such as fuel for cocking, mobile toilets, mobile STP, safe drinking
water, medical health care, creche ete. The housing may be in the form of temporary structures
to be removed after the completion of the project.
Occupational hearth surveillance of the workers shall be done on a regular basis.

Cnrpnra te Environment Responsibility:
The project proponent shall comply with the provisions contained in thizs Ministry's OM vide
F.Mo. 22-65/2017-14.11 | dated 1st May 2018, as applicable, regarding Corporate Environment
Responsibility.
The company shall have a well laid down environmental policy duly approved by the Board of
Directors. The environmental policy should prescribe standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the
emvironmental f forest fwildlife norms/ conditions. The company shall have defined system of
reporting infringements / deviation / violation of the environmental / forest / wildlife norms /
conditions and / or sharehalders / stake holders. A copy of the board resolution in this regard
shall be submitted to the MoEF&CC a4 a part of the si-monthly report.
A separate Environmental Cell both at the project and company head guarter level, with
gualified personnel shall be set up under the control of senior Executive, who will directly to the
head of the organization.
Action plan for implementing EMP and environmental conditions along with the responsibility
matrix of the company shall be prepared and shall be duly approved by the competent
suthority. The year-wise funds earmarked for environmental protection measures shall be kept
in a separate account and not be diverted for any other purpose, Year rise progress of
implementation of action plan shall be reported 1o the Ministry/Regional Office along with the
Six Monthly Compliance Report.
A self-environmental audit shall be conducted annually, Every three years third-party
environmental sudit shall be carried out.

Miscellaneous:
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1, The project proponent shall prominently advertise it at least in two local newspapers of the
District or State, of which one shall be in the vernacular language within seven days indicating
that the project has been accorded environment clearance and the details of MoEFCC/SEIAA
website where' it is displayed

2. The copies of the environmental clearance shall be submitted by the project proponerits to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the refevant offices of the
Government who in turn has to display the same for 30 days from the date of receipt.

3. The project proponent shall upload the status of compliance with the stipulated environment
clearance conditions, including results of monitored data on thelr website and update the same
o half-yearly basis,

4, The project proponent shall submit six-monthly reports on the status of the compliance of the
stpulated environmental conditions on the website of the Ministry of Environment, Forest and
Climate Change at the environment clearance porial.

5. The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the Enviroriment
[Protection) Rules, 1986, as amended subseguently and put on the website of the company.

6. The criteria pollutant levels namely; SPM, BSPM, SP, NOx (ambient levels as well as stack
emissions) or critical sectoral parameters, indicated for the project shall be monitored and
displayed at a convenient location near the miain gate of the company in the pubiic domain.

7. The project proponent shall inform the Regional Office as well as the Ministry, the date of
financial closure and final approval of the project by the concerned authorities, commencing the
land development work and start of production operation by the project.

8. The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government.

9, The project proponent shall abide by all the commitments and recommendations made in the
EIA/JEMP report, commitments made during Public hearings and also that during their
presentation to the Expert Appraisal Commities.

10. Mo further expansion or modifications In the plant shall becarried out without prior approval of
the Ministry of Environment, Forests and Climate Change (MoEFECC).

11. Concealing factual data or submission of false/fabricated data may result in revocation of this
environmental clearance and attract -action under the provisions of the Environment
{Protection) Act, 1986.

12. The Ministry may revoke or suspend the clearance if the implementation of any of the above
conditions is not satisfactory.

13. The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time-bound manner shall implement these conditions.

14, The Regional Office of this Ministry shall monitor compliance with the stipulated conditions. The
project authorities should extend full cooperation te-the officer (5] of the Regional Office by
furnishing the requisite datafinformation/monitoring reports.

15, The ahaove conditions shall be enforced, inter-alia under the provisions of the Water (Prevention
& Control of Pollution) Act, 1974, the Air {Preventicn & Control of Pollution) Act, 1931, the
Environment {Protection) Act, 1986, Hazardous and Other Wastes (Management and Trans
boundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with their
amendments and rules and any other orders passed by the Hon'ble Supreme Court of lndia [
High Courts/NGT and any ather Court of Law relating to the subject matter.

16. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within 30 days
as prescribed under Section 16 of the National Green Tribunal Act, 20100

Concealing factual data and information or submission of false/fabricated data and failure to comply

with any of the conditions stipulated in the Prior Environmental Clearance attract action under the
pravision of Environmental {Protection) Act, 1986,

Thiz Environmental Clearance is subject to ownership of the site by the project proponents in
confirmation with approved Master Plan for Chandauli In case of violation; it would not be effective and

EC Identification Mo. - EC23BO5TUP110406 . File No. - 7624-7222 Date of lssue EC - 2211142023 Page & of 8
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would autamatically be stand cancelled.

The project proponent has to ensure that the proposed site in not a part of any no-
development zone as reguired/prescribed/identified under law. In case of the violation this permission
shall automatically deemed to be cancelled. Also, in the event of any dispute on ownership or land use
of the proposed site, this Clearance shall automatically deemed to be cancelled.

Further project proponent has to submit the regular & monthly compliance report regarding
general & specific conditions as specified in the E.C. letter and comply the provision of ElA notification
2008 (as Amended).

These stipulations would be enforced amiong others under the provisions of Water (Prevention
and Control of Pollution) Act, 1974, the Alr [Prevention and Control of Pollution) Act, 1981, the
Ervironment (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and ElA Notification, 2006
including the amendments and rules made thereafter.

Copy, through email, for information and necessary action to —

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — psforest2015@gmail.com)

2. loint Secretary, Ministry of Environment, Forest and Climate Change, Government of India, 3rd
Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 {email —
sudheer.chi@gov.in)

3. Deputy Director General of Forests [C], Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H", Aliganj, Lucknow —
226020 (email — rocz. lko-mef@nic.in)

4. District Magistrate, Chandauli.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Magar, Lucknow-226010 (email - ms@uppch.com)

6. Copy to Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA

Signature Not \Verified

Digitally signed Ty A; Kumar Sharma
Designation; Mempb ecretary
Date and Time: 1 2023 5:32-31 PM

EC Identification Mo. - EC23BO5TUP110406 . File No. - 7624-7222 Date of lssue EC - 2211142023 Page 8 of &
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ANNEXURE-15

File No.7762
Goverment of India
State Level Environment Impact Assessment Authority
Uttar Pradesh

hkE

To,

M/s M/S AV BIOMEDICAL WASTE SERVICES
1 F 964 Vardan Khand, Gomti Nagar Extension,
Lucknow-226010

Uttar Pradesh

Tel.No.-; Email:avbmwservices@gmail.com

Sub. Terms of Reference to the Common Bio Medical Waste Treatment Facility (CBWTF)
M/s AV Bio Medical Waste Services Plot No. A-2/36 Sector 15 at Gorakhpur Industrial
Development Authority (GIDA) Gorakhpur, 1 F 964 Vardan Khand, Gomti Nagar Extension

Dear SirfMadam,

This has reference to the proposal submitted in the Ministry of Environment, Forest
and Climate Change to prescribe the Terms of Reference (TOR) for undertaking detailed EIA
study for the purpose of obtaining Environmental Clearance in accordance with the provisions of
the EIA Notification, 2006. For this purpose, the proponent had submitted online information in the
prescribed format (Form-1 ) along with a Pre-feasibility Report. The details of the proposal are

given below:
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1. Proposal No.: SIA/UP/INFRA2/423582/2023

Common Bio Medical Waste Treatment Facility
(CBWTF) M/s AV Bio Medical Waste Services

2. Name of the Proposal: Plot No. A-2/36 Sector 15 at Gorakhpur
Industrial Development Authority (GIDA)
Gorakhpur

3. Category of the Proposal: INFRA-2

4. Project/Activity applied for: 7(d)(a)Common Bio-Medical Waste Treatment
Facility

5. Date of submission for TOR: 04 Apr 2023

Date : 06-04-2023

Member Secretary
( Member-Secretary, SEIAA )

Office : Uttar Pradesh Pollution Control Board
Phone No : Maobile : 7007265289
Email id : msseiaaup@gmail.com

Note : This is auto tor granted letter.

In this regard, under the provisions of the EIA Notification 2006 as amended, the Standard TOR
for the purpose of preparing environment impact assessment report and environment
management plan for obtaining prior environment clearance is prescribed with public consultation
as follows:
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7(da):

STANDARD TERMS OF REFERENCE FOR CONDUCTING

ENVIRONMENT IMPACT ASSESSMENT STUDY FOR BIO-MEDICAL
WASTE TREATMENT FACILITIES AND INFORMATION TO BE INCLUDED
IN EIA/EMP REPORT

ii.

iil.

v,

vi.

VIL.

LML

K.

Project Details
Importance and benefits of the project.

Reasons for selecting the site with details of alternate sites
examined/rejected/selected on merit with comparative statement and
reason/basis for selection. The examination should justify site
suitability in terms of environmental damages, resources
sustainability associated with selected site as compared to rejected
sites. The analysis should include parameters considered along with
weightage criteria for short-listing selected site.

The cost of the Project (capital cost and recurring cost) as well as the
cost towards implementation of EMP should be clearly spelt out.

Details of various waste management units with capacities for the
proposed project. Details of utilities indicating size and capacity to be
provided.

List of waste to be handled and their characteristics. Details of
temporary storage facility for storage of Bio-medical waste at project
site.

Other chemicals and materials required with quantities and storage
capacities.

Detailed design of pre-treatment and waste stabilization facility of Bio-
medical waste.

Project proponents would also submit a write up on how their project
proposal conform to the stipulations made in the " Bio-Medical Waste
Management Rules, 2016 ", notified by the MoEF&CC on 28" March,
2016.

Process description along with major equipment and machineries,
process flow sheet (quantitative) from Bio-Medical waste material to
disposal to be provided.

Details of man-power requirement (regular and contract).

A detailed layout of the project site indicating all the project
components.
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II.

il

Xiii.

III.

xiv.

XV,

xviii,

N,

Road and Traffic

Submit the details of the road/rail connectivity along with the likely
impacts and mitigative measures

Examine the details of transportation of Bio-Medical wastes, and its
safety in handling.

Land Environment

Detailed soil analysis of the site including its permeability, water
holding capacity be included.

Submit the present land use and permission required for any
conversion such as forest, agriculture etc.

Specify the land area and space allotted for each activity proposed
within the facility. The area requirements for each activity shall be
calculated as per the CPCB guidelines for the specilied activity.

Status of the land purchases in terms of land acquisition Act. If
acquisition is not complete, stage of the acquisition process and
expected time of complete possession of the land.

The EIA would address to the conformity of site to the stipulations as
made in the Bio-Medical Waste Management Rules, 2016 and
Hazardous and Other Wastes (Management and Trans-boundary
Movement) Rules, 2016 and will have a complete chapter indicating
conformity to the said rules. NOC shall be obtained from State
Pollution Control Board/Committee (SPCB/SPCC) regarding site
suitability for establishment of Bio-Medical Waste Treatment
Facilities.

Post project reclamation management program with financial
allocation.

Environmental Monitoring and Management
Examine and submit the details of on line pollutant monitoring.

Project proponent must ensure Good Combustion Practice (GCP) to
reduce the possibilities of formation of ‘Total dioxins and furans’. In
addition, GCP must be coupled with appropriate End-of-the-pipe
treatment at low temperature to reduce the emission of ‘Total dioxins
and furans’ below the standards. Further, the project proponent must
provide detailed Standard operating procedure [SOPs) for sampling
and monitoring of ‘Total dioxins and furans’.
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XXii.

Mxidi.

iV,

KXVI.

HXVil.

xxviii.

X,

XK.

NN,

i,

¥RHIV:

Environmental Management Plan should be accompanied with
Environmental Monitoring Plan and environmental cost and benefit
assessment. Regular monitoring shall be carried out for odour control

Water quality around the landfill site shall be monitored regularly to
examine the impact on the ground water.

A detailed draft EIA/EMP report should be prepared in accordance
with the above additional TOR and should be submitted to the
Ministry in accordance with the Notification.

Air Quality Index shall be calculated for base level air quality.

Baseline data on Ground water quality is required.

Possible carbon footprint contribution from each activities and
mitigation measures proposed shall be included as part of
Environment Management Plan.

Waste Management
Examine and submit details of the proposed odour control measures.

The storage and handling of Bio-Medical wastes shall be as per the
Bio-Medical Waste Management Rules, 2016.

Details of storage and disposal of pre-processing and post-processing
regjects/inerts and products. List of proposed end receivers for the
rejects /inerts/products should be provided. MoUs to be submitted in
this regard.

Details of hazardous/solid waste generation and their management.

Water Environment

Detailed hydro-geological studies and possible impact if any accidental
contamination occurs shall be included.

Examine and submit details of monitoring of water quality around the
landfill site.

Examine and submit details of impact on water body and mitigative
measures during rainy season.

Details of Drainage of the project up to 5 km radius of study area. If
the site is within 1 km radius of any major river, peak and lean
season river discharge as well as flood occurrence frequency based on
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VII.

v,

HEFVL,

VIIL.

NNXVILLL

HExIX,

xl.

XI.

xlii.

xlifi.

peak rainfall data of the past 30 years. Details of Flood Level of the
project site and maximum Flood Level of the river shall also be
provided.

Water Management
Details of effluent treatment and recycling process.

A certificate from the local body supplying water, specifying the total
annual water availability with the local authority, the quantity of
water already committed, the quantity of water allotted to the project
under consideration and the balance water available. This should be
specified separately for ground water and surface water sources,
ensuring that there is no impact on other users.

Energy Management

A certificate of adequacy of available power from the agency supplving
power to the project along with the load allowed for the project.

Disaster Management Plan

Submit details of a comprehensive Disaster Management Plan
including emergency evacuation during natural and man-made
disaster.

Hazard identification and proposed mitigation measures.
Green Belt

A detailed Plan for green belt development.
Socioeconomic Environment

Public hearing to be conducted for the project in accordance with
provisions of Environmental Impact Assessment Notification, 2006
and the issues raised by the public should be addressed in the
Environmental Management Plan. The Public Hearing should be
conducted based on the ToR letter issued by the Ministry and not on
the basis of Minutes of the Meeting available on the web-site.

The project proponents shall satisfactorily address all the
complaints/suggestions that have been received against the project till
the date of submission of proposals for Appraisal.
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XII.

xliv.

XIII.

xlv,

Court Cases

Details of litigation pending against the project, if any, with direction
Jjorder passed by any Court of Law against the Project should be
given.

Miscellaneous

Any further clarification on carrying out the above studies including
anticipated impacts due to the project and mitigative measure. project
proponent can refer to the model ToR available on Ministry wehsite
http:/ /moef.nic.in/Manual/Incinerator

kEErbkkeE ik ki
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ANNEXURE-16

CIVIL LINES, GORAKHPUR (U P) - 273 001
Tel. No. | 0551-2334486, 2200504 Fax : 2336342
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Adlotted / Licence [ Lessee after preuse demarcatinn. *Plot ks lying vacant / There are construction elc. on
the plot
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ANNEXURE-18

Minutes of 761 SEAC-2 Meeting Dated 07/06/2023

3. Common Bio Medical Waste Treatment Facility (CBWTF) at Plot No. A-2/36, Sector-15,

Gorakhpur Industrial Development Authority (GIDA) District- Gorakhpur, Uttar Pradesh

M/s AV Biomedical Waste Services.. 7866/7762/SIA/UP/INFRA2/428481/2023

The consultant informed the committee that they are strictly following the rules, regulations
and other instructions of QCI/NABET. A presentation was made by the project proponent along with
their consultant M/s Environment Management Division of M/s India Glycols Limited, Kashipur.
Based on the documents submitted and presentation made by the project proponent along with the
consultant, the following facts have emerged: -

1. The environmental clearance is sought for Common Bio Medical Waste Treatment Facility
(CBWTF) at Plot No. A-2/36, Sector-15, Gorakhpur Industrial Development Authority (GIDA)
District- Gorakhpur, Uttar Pradesh M/s AV Biomedical Waste Services.

2. The standard terms of reference in the matter were issued through online Parivesh Portal on

06/04/2023.

3. The public hearing for project was exempted due to location falling under the Industrial Area as
per MoEF&CC, Govt. of India O.M. Dated 04/04/2016.

4. Final EIA report submitted by the project proponent on 08/05/2023.

5. The proposed project of setting up the Common Bio-medical Waste Treatment Facility (CBWTF)
having an capacity of 5 tons per day and which includes Incinerator with Air Pollution Control
Device (APCD), Autoclave, Shredder and Effluent Treatment Plant.

6. Brief project details:

Category of Projects

Category “B” and Schedule- 7(da)

Proposed plant capacity Equipment Capacity Number
Incinerator 300 kg/hr 2
Autoclave 1000 kg/Batch 2
Shredder 150 kg/hr 1
Chemical Disinfection Tank 1500 Ltr 1
Effluent Treatment Plant 10 KLD 1
Number of working days 365
Total Plot Area 0.28 Ha.
Plot Number Plot No.A-2/36
Location Plot No.A-2/36 Sector 15 at Gorakhpur Industrial Development Authority

(GIDA) Gorakhpur, Uttar Pradesh.

Coordinates of the Plant

26°44'53.39"N 83°13'48.66"E
26°44'55.65"N 83°13'49.01"E
26°44'55.86"N 83°13'47.87"E
26°44'53.53"N 83°13'47.49"E

Elevation

94 meter- 101 meter

Nearest habituated area

Bokta, Approx. 0.64 km towards NNE

Nearest Main Public Road

Gorakhpur Road, approx. 0.19 km in North direction

Nearest Railway
station/Airport

Sahjanwa Railway Station, approx. 2.15 km towards North direction.
Gorakhpur Airport is located at 21.15 Km in ESE direction

Nearest water body

Rapti River, approx. 2.12 km in East direction
Ami River, approx. 3.56 km in SSW direction

Water requirement

Water requirement for the proposed CBWTF project is 11 KLD.
Fresh- 7.10 KLD
Recycled- 3.90 KLD

Source of water

Water requirement will be met through bore wells

Wastewater Generation

Waste water generated from the treatment of Biomedical waste during
autoclaving, washing of floors, and domestic purpose etc. is 5.25 KLD and it
shall be treated in effluent treatment plant and reuse in process.

Man Power

During Construction phase, the labors and workers will be hired from nearby
villages.

Total 20 persons are proposed to hire for plant operation including officers,
skilled and unskilled workers.

Air Pollution Control Device

Wet Scrubber, Cyclone and Bag Filter, Venturi Scrubber

Page 11 of 72
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Minutes of 761" SEAC-2 Meeting Dated 07/06/2023

Nos. of Stack 2

Power requirement DG Set of 82.5 KVA is proposed for the project and lines will be taken from

the authorized electricity board. ~ 1% of the total power load will meet
through solar energy.

Alternative site No Alternative site is examined
Land form, Land use and land | The land for project is Plot No.A-2/36 Sector 15 at Gorakhpur Industrial
ownership Development Authority (GIDA) Gorakhpur, Uttar Pradesh.
Estimated cost Rs. 3.87 Cr.
7. Water requirement details:
S. No. Requirement for Water Process Waste water | ETP Recycled/
Consumption Losses generation losses Reuse
A. Process (Scrubbing) | 2.40 1.40 1.00 0.20 0.80
B. Steam  Generation | 0.20 0.05 0.15 0.05 0.10
(Autoclaving)
C. Miscellaneous  i.e., | 3.80 0.20 3.60 0.60 3.0
Floor washing,
Vehicle washing etc.
D. Domestic Purpose 0.60 0.10 0.50 0.00 0.00
E. Green Belt 4.0 4.0 0.00 0.00 0.00
Total (KL/Day) 11.0 5.75 5.25 0.85 3.90
7.10 (Fresh) + 3.90
(Recycle)

= Wastewater (4.75 KLD) is being generated from the Industrial Process will be subjected to
Proposed ETP (Capacity- 10.0 KLD). Treated water from (3.90 KLD) will be reused in scrubber
for cooling purpose and green belt purpose.

= The entire system shall be a zero discharge system in terms of wastewater discharge from the
process as recirculated through ETP.

=  Domestic Wastewater shall be treated in a soak pit/septic tank.

8. Solid/hazardous waste details:

Total No. of Employees [ 20

Assuming per capita solid waste generation rate as 0.2 kg/capita/day

Quantity of solid waste generated 4.0 kg/day

Organic solid waste : 60 % of the total waste 2.40 kg/day

Inorganic solid waste : 40 % of the total waste 1.60 kg/day

Disposal of domestic solid waste Domestic wastes are segregated at source, collected in

bins and composted.

9. The project proposal falls under category—7(da) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 07/06/2023 mentioning is
as follows:

1. I, Muzaffar Ahmad, S/o S. Igbal Ahmad is EIA Coordinator of M/s IMD IGL.

I have prepared the EIA/EMP report for the proposal in name of M/s AV Bio Medical Waste
Services, Common Bio Medical Waste Treatment Facility (CBWTF) at Plot No. A-2/36, Sector-
15, Gorakhpur Industrial Development Authority (GIDA) District- Gorakhpur, Uttar Pradesh M/s
AV Biomedical Waste Services with my team.

3. T have personally visited the site of proposal and certify that no mining/construction activity has
been undertaken on the project site for the present proposal.

4. 1 am satisfied with that all the necessary data/information submitted along with Application/
EIA/EMP are true and correct.

5. T certify that this project proposal has been uploaded for the second time that is only after the
withdrawal of previous project has been accepted by SEIAA, UP.

6. 1 certify that there will be no mismatch between information/data provided on the online
application submitted on Parivesh Portal and the hard copy/presentation which will be submitted
after acceptance of application.

7. 1 state that all the TOR points have been complied and all the issues raised during public hearing

have been properly addressed in EIA report.

Page 12 of 72
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Minutes of 761* SEAC-2 Meeting Dated 07/06/2023

8. The EIA/EMP report for the Proposal is prepared by my team as per guidelines laid down by
QCI/NABET.

During the presentation the Secretariat informed the committee that a compliant letters dated
23/05/2023 & 06/06/2023 of Dr. Vinay Kumar Verma, Secretary, Medical Pollution Control
Committee and compliant letter dated 05/06/2023 of Mr. Arun Kumar Awasthi, Manager/Secretary,
Gorakhpur Kalyan Samiti has been received at Directorate of Environment regarding the above
project proposal. The committee has gone through the above complaint letters and opined that the
aforesaid complaint letters is being shared with project proponent with the direction to submit reply
on the issues raised in above complaint letters.

The project proponent submitted their point wise reply of the complaint letters dated
23/05/2023 & 06/06/2023 of Medical Pollution Control Committee wherein:

GST : BRARIFREST1RIG

PAN - ABUFAESLIR

Hiead ONGca - Virdan Khird, Comti Kagar Extension, Luckeew, Uttar Pradesh
Mistile Wy OOMIES I | Eewd - avbrewoeversfigred o

Fal Ko Date: ﬁ'-?.il.aill[.i.a.

File Mo THEG-TTH]

T,

The kMember Scorctary,

SEAC-Z, LUP

(Ermmil: dessepliooirrhoa oom )

Sabject Sutmission of Reply Agaisal Complsinls daised by MPOD daed 00 062003 ficar qaar
proposed coeniin beorredoal wies eatmens plang in Goraldapor

Relferescr: Lotier Srem MPCC Astedl T05. 3007 & (4606 2121
Dear Sir,

With referencs o e gueries rased by MPOC dated 35053030 & 0606 2003, the Peinl Wise
Pegly of the Tharigs rised by BPOC is an Sollowi:

“Rhe. | Objecica ty by PP

g e galgor Sawaic MGl | The Land wes originally purchased by

Plasd Addriik

| ey TSR ERT St Py ¥ )
| wpe w s g o i R
|t wofsa S wR o owmwl
| (Pl ) et

e afired coapas TRER T

Chri Pamji Mahrs wha pot expinad.

| Al his dew®  mie  lend  was

irmnsfermed in hin only son Shn Vijay

| Math Mishim Being the onhy chikd of

Shei Ramji Mahre e Vijgy Nath |
Mishra becomes the wole owrer of the
property of hai loe Tather Shei Ramji

o wfty fireell o wfiey am fidt i | Mithm | -
The FElEY Sl ':“-‘-I'Mtl"lh;i
m'ﬂ'ﬂnfﬂwﬁ'.r i 'i’T.I decumesia are aftached ad Anbrimre-

mﬂﬂmaﬂhmq:ﬂnﬂ\ﬁ
#xwn e wifm oo T yft m
cawTF AEE B e T owedE
ﬂldrﬂllﬂﬂ‘ﬂ!mﬂddr‘qﬁﬂmﬂﬂl
= wd Afwwe A wity = ﬂ:,

1. Pl Wipay Meuih Mishra is & pariner in
the MS A WV Beomedsal Wasie
Servioes Pyt Lad

As the CHWTF plard s uiscd For
iresimeent of Hiomedical wasie coming
ol off hospital asd other pllhr\-!-u!n_

1. Village Mulrra Tehad Saadils. Dixtect - Heedo, it Prosbimb

T, Vilwge Fapdian, Pred! Maaleawd, Doase) Murggasg ULF.

3 Piet He. A 3736 Seenor 15 80 G abhga indusioal Dewsdopmes|
Agtterity 00001 Garaldge

o e " -

AV BIOMEDICAL Wag

A Pge

ERVICES
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G5T : ISABUFAESE1R1G

PAN - RHUFAGRATR

Head Offica - Verdan Khand, Gomti Magar Exteamn, Lucknew, Uttar Pradesh

Mable No. : PO0TIES2R8 | E-mail ; svhevesevicesBgmail com

Fiel Na. [ -
ETE W1 AR § S AHEN R | zoed, there is no dumping or lasdfilling e
ision im the propesed CEWTE
vEfemn FmeuEr AN (oipa | POVEOT W
v ) | plant, henge 1|I'¢I""'J'|."-"’PEI‘!]1|H'I1 canmeod
mmﬂmwﬁﬂ'ﬂt: only he ienmed a5 & unit of Haeardoas
e{fiy & S -2 CRIEONY-
As far = the QIDA guidelines. we
would like 1 subm#él that the
Ervironmental Clearance by SELAA
UP mnd NOC from UPPCE has been
given 1o Distiflery Plam of 1GL whach
is locaked ai Plot Mo E-1/Sector-15, @ |
unit of B-R category, The inter-
distance  betwesn  the  peopossd
CHWIT Plant and existing distillery
plant is within 100 mete. (EC
nttmched as Annesure-2)
B TTEA CRWTF A3 0 R B gH 0% | As per the WGT Ovder daied
T e e e 13.04. 2023 {antached a3 Anmewine-
S 13, the inler-distence resimiction
weitamar, el w1 CBWTF T ¥ | bepween two CBWTF of 75 km is not
#1 waie & Fer ooty wedE & | o compulson any moee. Mese than ons
- B CBWTF can be established ia one
Fetan W A dw W digtricl hased on (he peed to cxier the
Froeger B o T8 B md Tm W | demand o trent the bicenedical waste,
CowTF #1 P ame o sl o
w As far = the existing CHWTF of
T € b R T G AR U3 | \iprc, Khalilabad; we would like o
=i ey Exyedorn e (opom) GAVETR | submit that the existing CBWTF,
: E E | Khakilabsd &= on nefficient pland
: wim g invcived s malprectices and penalized
{8 by LPPCIE in two conseoulive yoars of

Plust Addresy

1, Vilage Maleya Tehsd Sandila, District - Haedios, Utiae Pendesh

2. Vilage Rajdhasi, Post Naulames, Diadicl Maharageng, ULP,

3. Fion Mg B-2136 Seciod 15 a1 Gorskhger indusinal Devslopment
Rethorily (GI0A), Gorsichpur

A BIONEDICAL WASTE SERVICES

fwn?t.- [
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E8T : CR4E S AGRRIRIE PAN - ABUFAGSETR

Read Offica : Yandan Khand, Gomts Nagar Ertengion, Leckeaw, Llitar Fradoesh
Mebie Na, : TO07265289 | E-mel ; awbmwesevices@gmad.com

{1771 — i

Covernge area of CBWTF - A CEWTF | 2019 and 2020, UPPCE has issued a_
|.|:'l'.'l1|!1.1 'ﬁ'.ﬂhih ﬂ'ld' H__‘rﬁh“:, Eﬁnn-Lll' Fﬂni"}'ﬂfﬁ:l‘ﬂ.?ﬂ L.I.H"l'! il1 1':':';' Inl]
|Fa 1344 lakbe i 2020, (Fenalty
ehall be nlloswed 1o camer kealihcase unies | Letter t0 MPOC b aftacked as

siluated ar a radial disanees of T8 KM, | Annezare-d)

However, in a oowirape drcd whess
1000 beds are not availabile within a
odial distence of 75 KM, existing
CBWTF in the locality {bscaied within
the respective StaleUT) may be allowed
to cater the healthcare units situated wpio

150 KM radius ¥ 3R 98 7wl
o 150 Bt ofifr o B =
TN Green India § 0 75 Fvedt ofefi
H o w fawit =50 sy oft e St
& #ft el o o g & enfte v
) Prawm e g T4 §@ al
o dododiodte  mzmg.
2016 ®eH.4)

T4 w3 w1 mIn i =i oge
At &y (crom g o ok
Hotefledle TEEOE=-2016 ¥

o e
1. Vilage Mabeya Tetsd Sarcil, District - Haedoi, Urtae Pracesh A0 SIOMEDH RVICES

2, Wlage Rajdband, Poxt Naetarws, Disirict Maharaigan], ULP, _hia
4. Plot No. 82036 Secier 15 @l Goralchpar Indusirial Development | g
Rathority |BIOAL Gorakhpu PARTHER
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GST : BRABUFARERIRIS

Hasd Offie : Yardan Khand, Gembi Nagar Extension, Lucknow, UHtar Pradesh

Mobile Na. - 7007265289 | E-mail - sebmmasevicetSgmal com

PAN - ABUFABREIH

Raf N

Plant hddress

1 e

Pt sl o JHu e o 78]
#
) T T A1 (CPcs) BT ERE | Al the guidelines of CPCE are being

frarfa TR & U A T by
Applicability of these puidelines - These
guidelines are applicable io all the upcoming

or new CRWTES T 1) 797 (21
e & wrE w=lE § W R
ifrmfa dodicdfiofs mizmya.2ns
w5

folkrwed and complied.

TR MW 100 A8 (CPCE) G AT
Framfa e & i vwe 1 e
ib) SPCEPCC o rsguingd 1o oandict gap
anakysis wrio coverage ares of the bic-
madical waite genaration and alo
projected over & perniod of ned ten pears,
Edpguacy of exithing Trealmenl capacity
of the CBWTF in esch coversge area of
racdis 15 KM, as given in Arneonne-1 w
HEAR 7w it ' i TR e
wme Prigw & gro o ofafie =
AT wom aE g
Hedfletfiedte mizam=g-2016 990 -5

The gep anelysis report issued by RO |
Gomnkhpur in prescribed  format i |
artached 22 Anmewure-5.

F0 TguY PO A1S (CPCE) T
ardt e Tl i v v 3

HI (e} The SPCRFCC or comsemed

1. Village Maleya Tehsd Sandila, District - Hardol, UMia Pradesh

2. Willage Raplicesi, Potl Mautanmas, Districl Mehsragang UL.P.

3. Piod Na. A-2038 Sectoe 15 a1 Garkbper Infusirial Devalopment
Fshaeity DER0AL, Geornkipun

Lamed document iz aitached as
Annexure-|.

1511

i smmmmss

fﬂf—amﬁ-—_

PARTHER
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GET : HARUIFAESA1RIG PAN - ABUFAESSTR

Haad Offies - Vardan Khand, Gomsi Sagar Extension, Lucknaw, Uttar Pradash

Mdubile Ne. : TOOP2G5288 | E-mad : awbmwaevicasgmadl com

Red No, 111 N
| deparement in the buginess allocation of —
land assignment in the respective Stale
Gowvernment or UT  Administration.
SE wuN o) RO Y O W
Tl M g Y amEEE @t
wmt @t w1 (franw
Hhefioftedte THEEEE 2016 H9E 73

1 F0IT WU RPN 418 (CPCB) 1 | The praject proponcas M/S AV

: E E Bicmmedical Waste Services B hsell
it fe % U T} planning eo install the new CAWTF. Ie

TR (2} expression of isserest fram the | has bad land in its possession and
oblained ToB fom SEIAA, UF for

e s e i Lo o abtaineng Environmental Clersnce,

CBWTF. ¥ arpar =1 we ot aren
B Expression of Interest (B0 %
HPTH F Ha veE w1 9 B e
ofty o oft Sm wer T am & o
AT v 2 e e A e
T T (FEme wedie wHefic
T EE=5-20 16 Ha1 - 3)

3 T UGN T 418 (CPCE) i | Uur projeet is located in Industrial
'ﬂm ﬁmﬁu ’lﬁ_ﬁﬁﬂi;ﬂ & ;"a-m_s | Arca nolaled by DA

AN 63 A CEWTF shall preferably be

developed in a notified industrial

arga without! any requirement of

buffer zone 3 WEN HOT A0TE
Plant Address mﬁ
1, Village Maleys Tehsd Sandds, Disbrei - Haedol, Uhiiar Pradesh M RIOHE ZERVCES
2, Vifage Rajdhasd, Pext Mautamws, Dissrict Maharajgang ULP, ,{;L_
3. Fion Na. A-2038 Secior 15 at Gorakhper infusinial Develapment {]JQE; =
Aesharity (5H0A}, Gorakhpur PARTMER
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FAN - ABUFRGSHTR

GET : DBABUFASSRIRG

Haad Ofiliea : Yardan Khand, Bormti Nagar Extensien, Liscknow, Litar Pradesh

Mebsle Wa. - TO0TTES200 | E-madl : svbemwenswicesfigmal com

Aef Na.

Hiodtesftedle TmEmErE-E - 2015

8 0 mfag Y W (s
l Hem-5)

Ic TR ] "ITe fee T G S | Cur proposed CHWTF i rogquired i

T W AR onor2017 FWEE |

iy o g T @ P it el v
d ol &7 1 & 2l ool Peann |

o gan wds ol ' oEEm
(AT T e AT SR
HTER o -1

v R o O T A od T |

comply the sid eeder of Hoo ble High
Cornt of Telsmpana 0 the existing
Mant of MPOC Khalilabad hos been
contimuously floating the nomns of
CPCR/AUPPCE  and have |hetn

penalized by UPRCH.

I such eosditions, our plam is must in
the mrea 1o cater the need of efficient
treaiment of biomedical waste.

i TR o T S e ST
TAEEE F 9SS aEE H
Tt wae e Ao dvdee e
Afgme &% W o wWe 8
ardafie s @1 W =
F W F MHEE 0T USW UgHT

The gap analvsls repoet ixsued by RO
Gomkhpur in prescribed format s
pitached s Ammexmre-5. The gap
analysis nopart clearly shows the need
i install sesgher CEWTT o caser the
e of demand 1o et the bsomedical

ILELE.

i ard oy fre wn) el sl
T T ugem PreEm d s
T g gamey W o amem 2
i Tl T e 1 -
Parm s sl e gl =l
TAfEm anh = w2 arawas T
1 et e s SETEEE R
WA Smea 1wl EE - 1)

Flam Address
1. Willsge Maleya Tehsd Sarcdila, District - Heedod, Utine Pradesh
1. Viliage Rapdhasd, Poni Nsetamas, Obsirici Maharaigang, UL,

I HIDHEWES
3. iot W, A-2135 Sector 15 at Goraehpar ndustrial Developmnt

el
PARTHER
Agshority (EHIAL Gorakhpur

1513
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ST : BAASUFABES RIS PAN - ABLIFAESSIR
‘l"
‘\ ﬁ‘/ Hend Oifice : Vardan Kkand, Genti Hapee Eatension, Lucknéw, Uttar Pradesfy
u
Mobile No. : TOOT265283 | E-mad: svbemansvcesBgnsl cm
Red Mo. 11— .
2 YT E18 T B ad W W ol 511 | Mo plast con be esmblished or run in |

mm m vislalicn of the norms. Hemee, the CTE
# cEwTF T J:.Tmm;;fm for Jai Mata Di CAWTF Plana wnf
I T T i, A T T T rejected and, IHI-"L'L' Khaillshed has |
ot il vater o R g
P &, rimage oo Pl &
fieg wnen g o % o P
wt fm mm o e BEl o
ST TR O T e a2

The qeeties ralsed by MPOC seem malicious in nature. On one hand. MPCC has hoen imvedved in
flouing the noms and fail 1o pay S beed 1o the peidelines and regulation: ssd reccived peeahies foe
iz Khalilabad CEWTT planl, on the ofher they dne Irying 15 crédle Unfesestary compliintt aiaar &
progosed unit

In view ol the above, il is reguemed wo plerss aocept o sabmission and close the matter.

Thanking ¥eu
RERVICTS
o UL ST

§ A=
"Lf{'_ﬂ PAATHER
Mr Vinsy Kumes Ral
Aunhioized Signasery
M A Y Blomedionl Wasie Services

Enclossd - All Annexwre

PLant Address ; k
1. Village Misleya Tebsd Sandila, District - Harded, Uttar Pradash - 5'UUEumﬁs
2. Wiage Rajekani, Post Naataswa, District Maharsigasi, 1P ‘/Lﬁﬁftn-ﬁl )
3. Plat Mo &-2/35 Sector 15 21 Goeakhpur Indestrial Gevelopmant

Auihariry |GICAL Gerakhpor PARTMER
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e Reply submitted by PP of the complaint letter dated 05/06/2023 of Gorakhpur Kalyan Samiti

wherein:

i i iz |

Pdohil Mo : POOTEESIES | Emad:

avbmecasncesBpre. com

Ref Mo,

Datg: 7 npbn 22,
File Mo THG6-7762
Ta,
The Member Secresary,
SEAC-Z, UFP
{Email: doeuplkai@yahoo.com)

Subject; Submizsion of Reply Against Complaints mised by Shei Anen Kumar Awasthi,
Manaper ol the Gorakbgur Kalyan Samiti dated 0506 H02Y against owr proposed common
bioanisdicad waste tnsalment plant in Gocakhpur.

Reference: Complaint Letier of Gorakhpur Kalyan Samiti dated 05.06. 35023,
Deas Bir,

With reference io the queries raised by Gosakhpur Kalyan Samitl dated 05.06.2023, the Point
Wisz Reply of the Clueries missd are &5 follows:

[ SN Dbjection Reply by PP

1 TR YBT SauGtT HIGNTe | Our plat is n CEWTF. As per 5.1,
(GIDA) 3 Framsft 3 92 o 3 99w | Page No 28 of List of Industries
Rejeotion of Appleati mentioned in UPPCE order dated
ﬁ E:pmﬁ pmi;tu be sel q;;z- 18.04.2016; CBWTF falls ander Red
hazardous as eategorized by Up, [ COEEOTY. (Annexure-1)
Pallution Control Board 3 7RI a9
i, sta o I3 Bt & e f i
tmmm s | ot < A, i o
ke o A o 31 5@ gy | T O B Rl fard o el
P W T & o ooimn our plant can be established as itls

T 3 o 3 & (P ey, | ©f Red Category.

PLasd Address
1, Wilage Madeya Tehsd Sandia, Disirict - Haedes, Ui Prasdesh # a

2. Vilage Radhasi, Post Nautawwa, Disirict Malaragan, ULP, AV SIOMERICAT WASTE ssmvices
3 Plad Mo B-2035 Sector 15 ot Gerakhpur ndhtiinl Devebaprany /'U:'.? i ?2
Aytherity (GEIA), Girepkbpar T
PARTKER
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Wy

Wabils Ho. : TO07265289 | Email : evbrewsevicesfigmedl com

I "W UGEM eem A gl
ke e § adEA w7 ol
Han % am e d gufn mm aw
T A-21 36 Secrar 15 H 3 ey ol
#1 TR W A2 Secior 15 T
udiedc Bl a0 =f e & = §
P o A w0 Ao 3 i
(T 7 T HeT Hew)

The Land was criginally purchased by
Shri Ramji Mishm who got expired
Afer his death, the lond was
tranaferred 1o his only son Shri Vijay
Math Mishea. Being the caly child of
Shei Ramji Mishra, Mr Vijmy Math
Meshra besoenes the sale ovwner of the
peopenty of his labe father Shei Ramiji
BT

The relevant  law!  ownership
documents mre amached ax Annezure-
2, Mir Vijmy Math Mishra is a pastoer in
the ME A WV Blomedical '‘Wape
Services Pvi Ll

TETE T A-236 Sector 15 B MFE
o HI O T YR e
e o) TR Rt 2 e
] o fem T w @ W
TR YEiTe dEaaie wfifd
(G ® FFE & fom w1 o e
amefier ff fem mm w ueR am
i & T i e ) e
=, W g

As for e the GIDA pedelines, we
would fike to subsit that e
Environmnemin]l Clearsmce by - SELAA
UP and ROC from UPPCE has besn
jiven b Distillery Plant of TGL which
if located at Plot Mo B-1/Sector-13;
unit of H-F cotegory (Horardous)
The imer-dizsiance between e
proposed CEWTF Flenl and existing
ddistillery plant is within 100 meter,
{EC attached as Annevure-3)

Pluet Adfengs
1. Willago Makirys Tohs® Swndila, Digivici - Haedes, nar Pradesh

e
2, Yillage Rajdhani, Past Naulaswa, Diaiteici Maherajgeny, P

3. Plot Ko, A-2136 Sectar 15 44 Goeakbyur Industrial Devebagment At D
Rathority (GIDAL, Gorskhper PASTHER
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1, |1 e e

In addstion fo the shove we FRave
submatied a letter to (DA intimaling.
that a COWTF & proposed on the
alloted land om 10122009, {Copy is
attached &% Annexure-d)

TR fEfmm Emwwiz
i (GIoa) ¥ g A R m i
e wie i dag qo fo w

Wo have ssbmifted & letter to GIDA
intimating that & CEWTF is proposad
on the allotfed land on 10022009,

A e i g Ty e | (COPY 8 astached as Amnexure-d)
TRy aimite & T o & ot Fvomgen

e

3 AT e U0 B BT A T8 | A CBWIF iz o pls to treat the
ﬁﬂmﬂmﬂmw biomedical wasts I a scienfific

AT manmer which wouald have thromm
kbl by e otherwise over the damping ground or
ary ather vacant land if CRWTF had
il bgemy eatabiished.

ALy TN with COmmon
understanding of scienes cin concluds
that CEAWTF iz a solulica ool the
peoblem:.

Alsa, the compliasnce of conditions
stipulmied | EC laiew, CTECTO
letters and galdelines afl
CMCBUPPCE make nee that no

Flant Rddmss
1, Villagn Maleyn Takail Sasdls, District - Hardai, itar Pradesh
2. Villagn Rajghare, Pest Wewtara, Disteicl Muhseajgan), ILP.

eV
A 2 ‘a.t# SERVICES
3, Pl Ra, A-2136 Saceer 15 o1 Gotelkhper lndusirial Drvelopment

Hutbarity BGIDA), Gorakhow % e HER
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Miokile Ho. : 7007265289 | Email ; avbrwsevicesSymail com
Rel Ha. 111 N <
pollution i crealed by the CBWTF
disring Gporation,

Fn virw off e above, il is rogacsted to plesse acoept our submission and close the maner.

Thanking ¥'ou
Yinzs Sinceraly,

G<

Mtr Vinay Femar Fai
Autharined Sigsatory
S A W Biomedical Waste Services

Fincicacd : All Ammexure

PLant Adlass
1, Villagn Mokryn Toksil Saadide, Distexl - Hasdoi, Uhear Pradesh # a

2, Villagn Btajéhars, Pasa Natamun, Diantict Maharsjgani. LLP. Al ERMEBTCRCWASTE SERVICES
3, Pigi M, A-2136 Sacser 15 g1 Gotskbper Indursirs! Developseni -
Kbty (GI0AL Gorathpir
PARTNER

- EESSSSEE e
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e The project proponent vide its letter dated 07/06/2023 also submitted gap analysis report
issued by RO, UPPCB, Gorakhpur as per the revised guidelines for Common Bio-medical
Waste Treatment and Disposal Facilities of Central Pollution Control Board wherein:

S

[T
Cirpt=nge irnm whie [a2 ansiyuis Jar SPLLNG SBGGRS] W [opsd Frend Lty iegusramane
"o eremrind e ] Bilmicd O gy el ey ey
. R -
(T S——- e gl SN —Cy ey .| i
ried [l et [er N [y S A ™ = |
e I |
1 i L 1 i i | [ [ H m 7] i T o
. i i Tmn] et PO VA,
EEUTEEL ST EEEN ey
inie FLU ] —
uﬂﬁnmnuml_.
W
T [  rag
Emian s o
|
G0 Ciomornaies of EC § CTE (e COWTF anita in Diwirci lshvaigan L Deva
1, WS N PURVAHCHAL CIWTF WORKS, DECALL
MR j Diartally rignest
BYUSM E Pa nkanl Iy Farii) Yl
1 LAY Boredic Winde Serviors. M, Wahmjgen| Dale: KOLE424
w TR ?ada\l’ TFO%IT 05
— O BYINGLBE
'\r\. T
=
[
=y F
3 =
ra
m
., A
E_} I
AN

WANLHYA
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RESOLUTION AGAINST AGENDA NO. 03

The committee discussed the matter on the basis of documents and presentation made

before SEAC and reply dated 07/06/2023 submitted by the project proponent on the above
complaints letters and it seems satisfactory. Hence, the committee recommended grant of
environmental clearance for the project proposal as above along with standard environmental
clearance conditions prescribed by MoEF&CC, Gol and following additional conditions:

Additional Conditions:

1.

2.

Proposed CBWTF shall comply with the revised guidelines issued by CPCB on December 21st
2016 with respect to location criteria.

In case, the number of beds is exceeding >10,000 beds in a locality and the existing treatment
capacity is not adequate, in such a case, a new CBWTF may be allowed in such a locality in
compliance with various provisions notified under the location. Environment (Protection) Act,
1986, to cater services only to such additional bed strength of the HCFs.

In compliance to Hon’ble Supreme Court order dated 13/01/2020 in IA no. 158128/2019 and
158129/2019 in Writ petition no. 13029/1985 (MC Mehta Vs. Gol and others) anti-smog guns
shall be installed to reduce dust during excavation.

Proponent shall comply with the action plan and CSR plan submitted by PP/consultant at the time
of EIA presentation.

The project proponent should develop green belt in the CBWTF unit as per the plan submitted and
also follow the guidelines of CPCB/Development authority for green belt as per the norms.
Project proponent should invest the CSR amount as per the proposal and submit the compliance
report regularly to the concerned authority/Directorate of environment.

Standard Environmental Clearance Conditions prescribed by MoEF&CC:

Statutory compliance:

1. The project proponent shall obtain forest clearance under the provisions of the Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
involved in the project.

2. The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

3. The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and be approved by the Chief Wildlife Warden. The recommendations of
the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation report
shall be furnished along with the six-monthly compliance report. (in case of the presence of
schedule-I species in the study area)

4. The project proponent shall obtain Consent to establish/Operate under the provisions of the
Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of
Pollution) Act, 1974 from the concerned State Pollution Control Board/ Committee.

5. Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Wastes
(Management and Handling) Rules, 20016 including section 129 to137 of Central Motor
Vehicle Rules1989.

6. The project shall fulfill all the provisions of hazardous Wastes (Management, Handling and
Transboundary Movement) Rules, 2016 including collection and transportation design etc
and also guidelines for Common Hazardous Waste Incineration — 2005, issued by CPCB
Guidelines of CPCB/MPPCB for Bio-medical Waste Common Hazardous Wastes
incinerators shall be followed.

7. The project proponent shall obtain the necessary permission from the Central Ground Water
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Authority, in case of drawl of ground water / from the competent authority concerned in case
of drawl of surface water required for the project.

A certificate of adequacy of available power from the agency supplying power to the project
along with the load allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department shall be obtained, as
applicable by project proponents from the respective competent authorities

Air quality monitoring and preservation:
The project proponent shall install an emission monitoring system including Dioxin and

furans in monitor stack emission with respect to standards prescribed in Environment
(Protection) Rules 1986 and connected to SPCB and CPCB online serves and calibrate these
systems from time to time according to equipment supplier specification through labs
recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories.
Periodical air quality monitoring in and around the site including VOC, HC shall be carried
out.

Incineration plants shall be operated (combustion chambers) with such temperature,
retention time and turbulence, to achieve Total Organic Carbon (TOC) content in the slag
and bottom ashes less than 3% or their loss on ignition is less than 5% of the dry weight of
the material.

Venture scrubber (alkaline) should be provided with the incinerator with stack of adequate
height (Minimum 30 meters) to control particulate emission within 50 mg/Nm3.

Appropriate Air Pollution Control (APC) system shall be provided for fugitive dust from all
vulnerable sources, so as to comply with prescribed standards. All necessary air pollution
control devices (quenching, Venturi scrubber, mist eliminator) should be provided for
compliance with emission standards.

Masking agents should be used for odour control.

Water quality monitoring and preservation:

The project proponent shall install effluent monitoring system with respect to standards
prescribed in Environment (Protection) Rules 1986 through labs recognized under
Environment (Protection) Act, 1986 or NABL accredited laboratories.

Waste water generated from the facility shall be treated in the ETP and treated waste water
shall be reused in the APCD connected to the incinerator. The water quality of treated
effluent shall meet the norms prescribed by State Pollution Control Board. Zero discharge
should be maintained.

Process effluent/any waste water should not be allowed to mix with storm water.

Total fresh water use shall not exceed the proposed requirement as provided in the project
details. Prior permission from the competent authority shall be obtained for use of fresh
water.

A sewage Treatment Plant shall be provided to treat the wastewater generated from the
project. Treated water shall be reused within the project.

A certificate from the competent authority for discharging treated effluent/ untreated
effluents into the Public sewer/ disposal/drainage systems along with the final disposal point
should be obtained.

The leachate from the facility shall be collected and treated to meet the prescribed standards
before disposal.

Magnetic flow meters shall be provided at the inlet and outlet of the ETP & all ground water
abstraction points and records for the same shall be maintained regularly.

Rain water runoff from the hazardous waste storage area shall be collected and treated in the
effluent treatment plant.
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Noise monitoring and prevention:
The ambient noise levels should conform to the standards prescribed under E(P)A Rules,

1986 viz. 75 dB(A) during daytime and 70 dB(A) during night-time.

Energy Conservation measures:
Provide solar power generation on roof tops of buildings, for the solar light system for all

common areas, street lights, parking around the project area and maintain the same
regularly;
Provide LED lights in their offices and residential areas

Waste management:
Incinerated ash shall be disposed of at approved TSDF and MoU made in this regard shall

be submitted to the Ministry prior to the commencement.
The solid wastes shall be segregated as per the norms of the Solid Waste Management
Rules, 2016.
A certificate from the competent authority handling municipal solid wastes should be
obtained, indicating the existing civic capacities of handling and their adequacy to cater to
the M.S.W. generated from the project.
Any wastes from construction and demolition activities related thereto shall be managed so
as to strictly conform to the Construction and Demolition Rules, 2016
No landfill site is allowed within the CBWTF site.
The Project proponent shall not store the Hazardous Wastes more than the quantity that has
been permitted by the CPCR/SPCB.

Green Belt:
Green belt shall be developed in the area as provided in project details, with native tree
Green belt shall be developed in an area equal to 33% of the plant area with a native tree
species in accordance with CPCB guidelines. The greenbelt shall inter alia cover the entire
periphery of the plant.

Public bearing and Human health issues:
Feeding of materials/Bio-medical waste should be mechanized and automatic no manual

feeding is permitted.

Proper parking facility should be provided for employees & transport used for collection &
disposal of waste materials.

Necessary provision shall be made for fire-fighting facilities within the complex.

An emergency preparedness plan based on the Hazard Identification and Risk Assessment
(HIRA) and Disaster Management Plan shall be implemented.

An emergency plan shall be drawn in consultation with SPCB/CPCB and implemented in
order to minimize the hazards to human health or the environment from fires, explosions or
any unplanned sudden or gradual release of hazardous waste or hazardous waste constituents
to air, soil or surface water.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP,
safe drinking water, medical health care, creche etc. The housing may be in the form of
temporary structures to be removed after the completion of the project.

Occupational hearth surveillance of the workers shall be done on a regular basis.

Corporate Environment Responsibility:

The project proponent shall comply with the provisions contained in this Ministry’s OM
vide F.No. 22-65/2017-IA.11 1 dated 1st May 2018, as applicable, regarding Corporate
Environment Responsibility.

The company shall have a well laid down environmental policy duly approved by the Board
of Directors. The environmental policy should prescribe standard operating procedures to
have proper checks and Dbalances and to bring into focus any
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infringements/deviation/violation of the environmental / forest /wildlife norms/ conditions.
The company shall have defined system of reporting infringements / deviation / violation of
the environmental / forest / wildlife norms / conditions and / or shareholders / stake holders.
A copy of the board resolution in this regard shall be submitted to the MoEF&CC as a part
of the six-monthly report.

A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will directly to
the head of the organization.

Action plan for implementing EMP and environmental conditions along with the
responsibility matrix of the company shall be prepared and shall be duly approved by the
competent authority. The year-wise funds earmarked for environmental protection measures
shall be kept in a separate account and not be diverted for any other purpose. Year rise
progress of implementation of action plan shall be reported to the Ministry/Regional Office
along with the Six Monthly Compliance Report.

A self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out.

Miscellaneous:
The project proponent shall prominently advertise it at least in two local newspapers of the
District or State, of which one shall be in the vernacular language within seven days
indicating that the project has been accorded environment clearance and the details of
MoEFCC/SEIAA website where it is displayed
The copies of the environmental clearance shall be submitted by the project proponents to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date of
receipt.
The project proponent shall upload the status of compliance with the stipulated environment
clearance conditions, including results of monitored data on their website and update the
same on half-yearly basis.
The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the Ministry of Environment,
Forest and Climate Change at the environment clearance portal.
The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently and put on the website of
the company.
The criteria pollutant levels namely; SPM, RSPM, SP, NOx (ambient levels as well as stack
emissions) or critical sectoral parameters, indicated for the project shall be monitored and
displayed at a convenient location near the main gate of the company in the public domain.
The project proponent shall inform the Regional Office as well as the Ministry, the date of
financial closure and final approval of the project by the concerned authorities, commencing
the land development work and start of production operation by the project.
The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government.
The project proponent shall abide by all the commitments and recommendations made in the
EIA/EMP report, commitments made during Public hearings and also that during their
presentation to the Expert Appraisal Committee.

10. No further expansion or modifications in the plant shall be carried out without prior

11.

approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).
Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and attract action under the provisions of the Environment
(Protection) Act, 1986.
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12. The Ministry may revoke or suspend the clearance if the implementation of any of the above
conditions is not satisfactory.

13. The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time-bound manner shall implement these conditions.

14. The Regional Office of this Ministry shall monitor compliance with the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of the
Regional Office by furnishing the requisite data/information/monitoring reports.

15. The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes
(Management and Trans boundary Movement) Rules, 2016 and the Public Liability
Insurance Act, 1991 along with their amendments and rules and any other orders passed by
the Hon'ble Supreme Court of India / High Courts/NGT and any other Court of Law relating
to the subject matter.

16. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within 30
days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

4. “Building Stone (Granite Khanda, Boulder, Bailast (Gitti))” Project at Gata No.- 332
(Khand No.- 02), Village- Kurauradang, Tehsil- Charkhari, District- Mahoba, Shri Privank
Mishra, Area : 1.416 ha., 7868/SIA/UP/MIN/428497/2023

The consultant informed the committee that they are strictly following the rules, regulations
and other instructions of QCI/NABET. A presentation was made by the project proponent along with
their consultant M/s Paramarsh Servicing Environment and Development, Lucknow, U.P. Based on
the documents submitted and presentation made by the project proponent along with the consultant,
the following facts have emerged: -

1. The terms of reference is sought for Building Stone (Granite Khanda, Boulder, Bailast (Gitti))
Mining at Gata No.- 332 (Khand No.- 02), Village- Kurauradang, Tehsil- Charkhari, District-
Mahoba, U.P. (Leased Area- 1.416 ha.).

2. Salient features of the project as submitted by the project proponent:
1. On-line proposal No. SIA/UP/MIN/428497/2023
2. File No. allotted by SEIAA, UP 7868
3 Name of Proponent Shri Priyank Mishra S/o Shri Rakesh Kumar Mishra
4 Full correspondence address of proponent R/o- Muhal Mugalpura, Tehsil-Rath, District-
Hamirpur, U.P.
5. Name of Project Building Stone (Granite Khanda, Boulder, Bailast
(Gitti)) Mining Project
6 Project location (Plot/ Khasra /Gata No.) Gata No.- 332 (Khand No.- 02)
7. Name of Village Kurauradang
8. Tehsil Charkhari
9. District Mahoba
10. | Name of Minor Mineral Building Stone (Granite Khanda, Boulder, Bailast
(Gitti))
11. | Sanctioned Lease Area (in Ha.) 1.416 ha.
12. | Max.& Min mRL within lease area 192 mRL- 181 mRL
13. | Pillar Coordinates (Verified by DMO) Pillars Latitude (N) Longitude (E)
A 25°22'59.18"N 79° 48' 03.84"E
B 25°22'56.84"N 79° 48' 07.43"E
C 25°22'53.49"N 79° 48'05.91"E
D 25°22'56.22"N 79° 48' 01.90"E
14. | Total Geological Reserves 1625587 m’
15. | Total Mineable Reserves 323527 m’
16. | Total Proposed Production (in five year) 226560 m’
17. | Proposed Production / year 45312 m°
18. | Sanctioned Period of Mine lease 10 Years
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Three tier green shelter belt of 7.5m width should be developed on the periphery of
mine lease area. Local and native specles should be planted in consultation with
Forest/Horticulture Department/Agriculture University.

Plan for using the mine void for productive use in consultation with local
administration and gram-panchayat.

If the proposed project Is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of fresh
water shall be met from alternate water sources other than ground water or legally
valid source and permission from the competent authority shall be obtained to use it.
Praject Proponent should submit action plan for carrying out plantation at least
@1,000 plants / ha of lease area. In this case, PP should prepare a plan, duly approved
either by Forest Department or Horticulture Department, for planting at least 1,000
plants, either on government land or community land, within a periphery of 5 km from
the buundary ol L lease ated alung with provision ot malilendance fur 5 years.
Survival of plants should not be less than the survival rate notified by Uttar Pradesh
Forest Department atherwise it will be treated as violation of EC condition.

In consultation with District Environment Authority or an Authority nominated by
concerned DM, project proponent will prepared a conservation and managament plan
for rejuvenation and management of water bodies having total surface area of more
thian 5 ha. Funds for the same will be kept in a separate bank account and six monthly
compliance status will be presented by project proponent before the nominated
autharity in the District.

Department of Geology and Mines, Government of Uttar Pradesh and / or concernad
district administration, before releasing the security deposit to Project Proponent will
ensure that Project Proponent has fully complied with the EC conditions. Non-
compliance, if any, should be reported to UPSPCB for appropriate legal action and
recovery of compensation.

Any application for transfer of this EC, during its validity period unless it is cancelled
by a competent authority, has to be necessarily accompanied with status of
compliance of EC conditions duly certified by IRD, MoEFCC, Gol, Lucknow.

Number of mining projects are coming up in district. Department of Geology & Mines,
GoUP to carry out regional EIA-EMP report including carrying capacity of
environmental components to assess the capacity to further bear the pollution load
for such areas within a period of 1 year and submit the same to SEIAA, UP for
evaluation.

. Department of Geology & Mines, GoUP in consultation with UPSPCB will establish

required number of CAAQMS in district within a period of one year and submit geo-
referenced map of these stations along with data. Details of existing CAAQMS, if any,
be submitted within a period of three months.

Large number of mining projects are ongoing as well as new mining leases are coming
up in the district. A reference be sent to DGM and MS, SPCB for preparing mitigation
plan for controlling air pollution in the district especially in mining areas.

. If the air quality deteriorates due to mining, then District Administration & Directorate

of Mining should ensure that mining be stopped immediately. Adequate measures be
taken for restoring air quality and mining should commence only when air quality
attains the prescribed standards.

D f I 0 pu Prad
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SEIAA agreed with the recommendation of the SEAC to grant EC to the above project
adding ane condition:-
1. Real time emission monitoring system to be Installed on stack.

ishra, Area : 1.416 N3 Bo8/ 518 ; -
SEIAA agreed with the recommendation of SEAC to issue additional ToR to the title
proposal for conducting EIA studies, SEIAA added following points to ToR-

1- Since no intimation has been submitted regarding avallable monitoring data, hence
data will be collected after issuance of ToR.

2- All pages of technical documents/EIAJEMP etc, should be signed by the consultant
and project propanent both.

3- The lease area its address and production per annum should match with as
mentioned in DSR and Lol. In case there is any difference clarification/ amendment
letter from competent authority shall be submitted along with EIA, EIA and public
hearing shall be conducted as per the lease area its address and production per
annum mentioned in DSR and Lol.

4- Public hearing shall be conducted as per EIA notification, 2006 (as amended).

5- Plan for using the mine void for productive use in consultation with local
administration and gram-panchayat.

&- SEIAA opined that the project proponent shall submit permission of CGWA or
proposal for alternative source of fresh water,

7- KML file for the area and mining lease area should be provided.

8- Status of leases granted/to be granted in various mining khands along with
production since the formulation of DSR, duly certified by the competent authority
should be submitted.

9- In case project proponent intends to temporarily store mined out material or any
tools, equipment or other material outside mine lease area then NOC from
competent authority for doing so should be submitted and details of such area and
associated Emvironmental impacts should be included in EIA-EMP report. This should
also be clearly mentioned during public hearing.

10- Road network to be used by the project should be clearly shawn on Survey of Indla
topa sheet in 1:50,000 scale. In case road network involves forest road, permission
should be obtained from Forest Department and a copy of the same should be
submitted at the time of appraisal of EIA-EMP report,

11- The project proponent should clearly spell out whether it is a green field or brown
field project. In case it is a brown field project and -

(i} ¥ the earlier and present lease holder are same then compliance report of previous EC
should be submitted.

(ii) i the earlier and present lease holder are different then environmental footprint of the
site and mitigation measures should be included in EIA-EMP report.

12- In case of expansion / renewal of earlier EC, following information should be

submitted

a. Status of compliance of earlier EC conditions by Integrated Regional Office, MOEFCC,
Gol, Lucknow.

b. Copyof CTE and CTO tssued by SPCA.
Status of submission of six-monthly comgpliance report to EC granted earlier

Court cases, if any.
é& Page 3 of 17
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Government of India
Ministry of Environment, Forest and Climate Change
(lIssued by the State Environment Impact Assessment
Authority(SEIAA), UTTAR PRADESH)

The Pariner
M/5 AV BIOMEDICAL WASTE SERVICES
1 F 964 Vardan Khand, Gomti Nagar Extension -226010

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

SirMMadam,

This is in reference to your application for Environmental Clearance (EC)

in respect of project submitted to the SEIAA wvide proposal number
SIA/UP/INFRA2/428481/2023 dated 08 May, 2023 The particulars of the
environmental clearance granted io.ihe project are as below

1. EC ldentification No. EC23B057TUP110682

2. File No. 180867762

3. Project Type News

4. Category B

3. Project/Activity including T{d)(a}Common Bio-Medical Waste
Schedule No. Treatment Facility

6. MName of Project Common Bio Medical Waste Treatment

Faeility (CEWTF) Mis AV Bio Medical
VWasteServices Plot No. A-2/36 Sector 15
at Gorakhpur Industrial Development
Autherity (GIDA) Gorakhpur

7. Name of Company/Organization M/S AV BIOMEDICAL WASTE

us Environmental Single-Window Hub)

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

SERVICES

8. Location of Project UTTAR PRADESH
g 9. TOR Date A,
=
> The project details along with terms and conditions are appended herewith from page
E% no 2 onwards
L

(e-signed)
Member Secretary
Date: 01/07/2023 Member Secretary

SEIAA - (UTTAR PRADESH)

MNote: A valid environmental clearance shall be one that has EC identification

number & E-Sign generated from PARIVESH. Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification Mo. - EC23BO5TUFP110682  File No. - 7866-T762 Date of lssue EC - D1/07/2023 Page 1of 8
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Magar, Lucknow- 226010
E-Mail- dosuplkoEvyahoo.com, seizaup@yaboo.com
Phone no- 05221-2300541

Reference- MoEFCC Proposal no- SIA/UP/INFRA2/428481/2023 & SEIAA, U.P File no-7866-7762

Sub: Environmental Clearance for Proposed Common Bio Medical Waste Treatment Facility

(CBWTF] at Plot No. A-2/36, Sector-15, Gorakhpur Industrial Development Authority [GIDA)
District- Gorakhpur, Uttar Pradesh M/s AV Biomedical Waste Services.

Dear Sir,

This is with reference to your application / Ietter dated 04-04-2023, 05-05-2023, 16-05-2023,
08-06-2023 on above mentioned subject. The matter was considered by 7617 SEAC in meeting held
on 07-06-2023 and 744™ SEIAA meeting held on 16-06-2023.

A presentation was made by the project proponent along with their consultant M/s
Environment Management Division of M/s India Glycols Limited, Kashipur to SEAC on 07-06-2023.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details
about their project —
1. The environmental clearance is sought for Common Bio Medical Waste Treatment Facility
[CBWTF) at Plot No. A-2/36, Sector-15, Gorakhpur Industrial Development Authority (GIDA)
District- Garakhpur, Uttar Pradesh M/s AV Biomedical Waste Services.
The standard terms of reference in the matter were issued through online Parivesh Portal on
06/04/2023.
3. The public hearing for project was exempted due to location falling under the Industrial Area as
per MoEF&CC, Govt. of india O.M. Dated 04/04/20156.
Final EIA report submitted by the project proponent on 08/05/2023.
The proposed project of setting up the Common Bio-medical Waste Treatment Facility (CBWTF)
having an capacity of 5 tons per day and which includes Incinerator with Alr Pollution Control
Device [APCD), Autoclave, Shredder and Effluent Treatment Flant.
6. Brief project details:

[

s

Category of Projects Category "B" and Schedule- 7{da)

Proposed plant capacity Equipment Capacity Mumber
Incineratar 300 kg/hr 2
Autoclave 1000 kg/Batch | 2
Shredder 150 kg/hr 1
Chemical Disinfection Tank 1500 Lir 1
Effluent Treatment Plant 10 KLD 1

Number of working days 365

Total Plot Area 0.28 Ha.

Plot Number Plot No.A-2/36

Location Plot No.A-2/36 Sector 15 at Gorakhpur Industrial Development

Authority (GIDA) Gorakhpur, Uttar Pradesh.
Coordinates of the Plant 26°44'53.39"N 83°13'48.65"E

EC Identification Mo. - EC23BO5TUFP110682  File No. - 7866-T762 Date of lssue EC - D1/07/2023 Page 2 of 8
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26°44'55,65"N 83713'49.01"E
26°44'55.86"N 83°13'47.87"E
26°44'53 . 53"N B83713'47 49"E

Elevation

84 meter- 101 meter

Mearest habituated area

Bokta, Approx. 0.64 km towards NNE

Mearest Main Public Road

Gorakhpur Road, approx. 0.19 km in North direction

Mearast Railway
station/Airport
MNearest water body

Sahjanwa Railway Station, approx. 2,15 km towards North direction.
Gorakhpur Airport is located at 21.15 Km in ESE direction

Rapti River, approx. 2.12 km in East direction

Ami River, approx. 3.56 km In 55W direction

Water requirement

Source of watar

Water reguirement for the proposed CBWTF project is 11 KLD.
Fresh- 7.10 KLD

Recycled- 3.90KLD

Water requrrement will be met thmugh bora wells

Wastewater Generation

Man Power

Woaste water generated from the treatment of Biomedical waste
during autoclaving, washing of floors, and domestic purpose etc. is
5 25 KLD and it shall be treated in effluent treatment plant and reuse

-IDurmg {Zt}nstructmn phase, the labors and workers will be hired from

nearby villages.
Total 20 persons are proposed to hire for plant operation including
officers, skilled and unskilled workers.

Air Pollution Control Device

Wet Scrubber, Cyclone and Bag Filter, Venturi Scrubber

Mos. of Stack

2

Power requirement

Alternative site L
Land form, Land use and
land ownership

| meet thmugh EGJEF energy.

DG Set of B2.5 KVA is proposed for the project and lines will be taken
from the authorized electricity board. = 1% of the total power load will

No Alternative site is ex Examined
The land for project s Plot NDAE}'SE Sector 15 at Gﬂrakhpur
Industrial Development Authority (GIDA) Gorakhpur, Uttar Pradesh.

Estimated cost

Rs. 3.87 Cr.

7. Water reguirement details:

5. No. Requirement far Water Process Waste ETP Recycled/
Consumption Losses water losses Reuse
2 S | __| generation |
A Process 2,40 1.40 1.00 0.20 0.80
{Scrubbing)
B. Steam Generation | 0.20 0.05 0.15 0.05 0.10
{Autoclaving)
C. Miscellaneous e, | 3.80 0.20 3.60 0.60 3.0
Floor washing,
Vehicle  washing
L.
D. Domestic Purpose | 0.60 0.10 0.50 0.00 0.00
E. Green Balt 4.0 4.0 0.00 0.00 0.00
Total (KL/Day) 11.0 5.75 5.25 0.85 3.90
7.10 {Fresh) =+
3.90 {Recycle)}

= ‘Wastewater (4.75

KLD) is being generated from the Industrial Process will be subjected

EC Identification Mo. - EC23B05TUFP110682

File No. - 7366-T762 Date of issue EC - 01/07/2023 Fage 30f 9
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to Proposed ETP (Capacity- 10.0 KLD}, Treated water from (3.90 KLD) will be reused in
scrubber for cocling purpose and green belf purpose.

=  The entire system shall be a zero discharge system in terms of wastewater discharge
from the process as recirculated through ETP.

= Domestic Wastewater shall ba treated in a soak pit/septic tank.

8. Splid/hazardous waste details:

Total No. of Employees | 20

Assuming per capita solid waste generation rate as 0.2 kg/capita/day
Quantity of solid waste generated 4.0 kg/day
Organic solid waste : 60 % of the total waste 2.40 kg/day
Inorganic solid waste : 40 % of the total waste 1.60 kg/day

Disposal of domestic solid waste

Domestic wastes are segregated at source,
collected in bins and composted.

o]

The project proposal falls under category—7(da) of ElA Notification, 2006 (as amended).

Based on the recommendations of the 5tate Level Expert Appraisal Committee Meeting

[SEAC) held on 07-06-2023 the State Level Environment Impact Assessment Authority (SEIAA) in its
Meeting held 16-06-2023 and recommended grant of environmental clearance on the proposal as
above alongwith standard environmental clearance conditions prescribed by MoEF&CC, Gol and
following additional conditions:

Additional Conditions:

1

Proposed CBWTF shall comply with the revised guidalines issued by CPCB on December 21st
2016 with respect to location criteria.

In case, the number of beds is exceeding >10,000 beds in a locality and the existing treatment
capacity is not adeguate, in such a case, 3 new CBWTF may be allowed in such a locality in
compliance with various provisions notified under the location. Environment (Protection) Act,
1986, to cater services only to such additional bed strength of the HCFs,

In compliance to Hon'ble Supreme Court order dated 13/01/2020 in |& no. 158128/2019 and
158129/2019 in Writ petition no. 13023/1985 (MC Mehta Vs. Gol and others) anti-smog guns
shall be installed to reduce dust during excavation.

Proponent shall comply with the action plan and CSR plan submitted by PP/consultant at the
time of ElA presentation.

The project proponent should develop green belt in the CBWTF unit as per the plan submitted
and also follow the guidelines of CPCB/Development authority for green belt as per the norms.
Project proponent should invest the CSR amount as per the proposal and submit the compliance
raport regularly to the concernad authority/Directorate of environment.

Standard Environmental Clearance Conditions prescribed by MoEF&CC:

Statutory compliance:

1. The project proponent shall obtain forest clearance under the provisions of the Forest
{Conservation) Act, 1986; in case of the diversion of forest land for non-forest purpose
invalved in the project.

2. The project proponent shall obtain clearance from the Mational Board for Wildlife, if
applicable.

3. The project proponent shall prepare a Site-Specific Conservation Plan & Wildiife
hianagement Plan and be approved by the Chief Wildiife Warden. The recommendations of
the approved Site-Specific Conservation FPlan / Wildlife Management Plan shall be

EC Identification Mo. - EC23BO5TUFP110682  File No. - 7866-T762 Date of lssue EC - D1/07/2023 Page 4 of 8
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implemented in consultation with the State Forest Department. The implementation report
shall be furnished along with the six-monthly compliance report. (in case of the presence of
schedule-| species in the study area)

The project proponent shall obtain Consent to establish/Operate under the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and the Water [Prevention & Control of
Pollution) Act, 1974 from the concernad State Pollution Control Board/ Committee,
Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Wastes
{Management and Handling) Rules, 20016 including section 129 tol37 of Central Motor
Vehicle Rules1589.

The project shall fulfill all the provisions of hazardous Wastes (Management, Handling and
Transboundary Movement) Rules, 2016 including collection and transportation design etc
and also guidelines for Common Hazardous Waste Incineration — 2005, issued by CPCB
Guidelines of CPCB/MPPCB for Bio-medical Waste Common Hazardous Wastes incinerators
chall be followed.

The project proponent shall obtsin the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

A certificate of adeguacy of available power from the agency supplying power to the project
along with tha lead allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department shall be obtained, as
applicable by project proponents from the respective competent authorities

Air quality monitoring and preservation;

The project proponent shall install an emission monitoring system including Dioxin and
furans in monitor stack emission with respect to standards prescribed in Envircnment
(Protection) Rules 1586 and connected to 5PCB and CPCB online serves and calibrate these
systems from time to time according to equipment supplier specification through labs
recognized under Environment (Protection) Act, 1386 or NABL accredited laboratorias,
Periodical air quality monitoring in and around the site including VOC, HC shall be carried
out.

Incineration plants shall be operated (combustion chambers] with such temperature,
retention time and turbulence, to achieve Total Organic Carbon (TOC) content in the slag
and bottom ashes less than 3% or their loss on ignition is less than 5% of the dry weight of
the material,

Venture scrubber (alkaline) should be provided with the incinerator with stack of adequate
height (Minimum 30 meters) to control particulate emission within 50 mg/Nm3.
Appropriate Air Pollution Control (APC) system shall be provided for fugitive dust from all
vulnerable sources, so as to comply with prescribed standards. All necessary air pollution
control devices {quenching, Venturi scrubber, mist eliminator) should be provided for
compliance with emission standards.

Masking agents should be used for odour control.

Water quality monitoring and preservation:

The project proponent shall install effluent monitoring system with respect to standards
prescribed in Environment ([Protection) Rules 1986 through labs recognized under
Environment (Protection) Act, 1986 or NABL accredited labaratories.

Waste water generated from the facility shall be treated in the ETP and treated waste water
shall be reused in the APCD connected to the incinerator. The water guality of treated
effluent shall meet the norms prescribed by State Pollution Control Board. Zero discharge
chould be maintained.

Process effluent/any waste water should not be allowed to mix with storm water.
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Total fresh water use shall not exceed the proposed requirement as provided in the project
details. Prior permission from the competent authority shall be obtained for use of fresh
water,
A sewage Treatment Plant shall be provided to treat the wastewater generated from the
project. Treated water shall be reused within the project.
A certificate from the competent authority for discharging treated effluent/ untreated
effluents into the Public sewer/ disposal/drainage systems along with the final disposal
paoint should be obtained.
The leachate from the facility shall be collected and freated to meet the prescribed
standards before disposal.
Magnetic flow meters shall be provided at the inlet and outlet of the ETP & all ground water
abstraction points and records for the same shall be maintainad regularly.
Rain water runoff from the hazardous waste storage area shall be collected ang treated in
the effluent treatment plant.

Moise monitoring and prevention;
The ambient noise levels should conform to the standards prescribed under E(P]A Rules,
1986 viz, 75 dB(A) during daytime and 70 dB{A) during night-tima.

Energy Conservation measures;
Provide solar power generation on roof tops of buildings, for the solar light system for all
commaon areas, street lights, parking around the project area and maintain the same
regufarly;
Provide LED lights in their offices and residential areas

Waste managemaent:
Incinerated ash shall be disposed of at approved TS5DF and Mol made in this regard shall be
submitted to the Ministry prior to the commencement.
The solid wastes shall be segregated as per the norms of the Saolid Waste Management
Rules, 2016.
A certificate from the competent authority handling municipal solid wastes should be
obtained, indicating the existing civic capacities of handling and their adeguacy to cater to
the M.S.W. generated from the project.
Any wastes from construction and demolition activities related thereto shall be managed so
as to strictly conform te the Construction and Demolition Rules, 2016
Mo landfill site is allowed within the CBWTF site.
The Project proponent shall not store the Hazardous Wastes more than the guantity that
has been permitted by the CPCR/SPCB.

Green Belt:

1. Green belt shall be developed in the area as provided in project details, with native tree

Green belt shall be developed in an area equal to 33% of the plant area with a native tree
species in accordance with CPCB guidelines. The gresnbelt shall inter alia cover the entire
periphery of the plant.

Public bearing and Human health Issues:
Feeding of materials/Bio-medical waste should be mechanized and automatic no manual
feeding is permitted.
Proper parking facility should be provided for employees & transport used for collection &
disposal of waste materials.
Mecessary provision shall be made for fire-fighting facilities within the complex.
An emergency preparedness plan based on the Hazard |dentification and Risk Assessment
(HIRA) and Disaster Management Plan shall be implemented,
An emergency plan shall be drawn in consultation with SPCB/CPCE and implemented in
order to minimize the hazards to human health or the environment from fires, explosions or
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any unplanned sudden or gradual release of hazardous waste or hazardous waste
constituents to air, soil or surface water.

6. Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toflets, mobile STF,
safe drinking water, medical health care, creche etc. The housing may be in the form of
temporary structures to be remaoved after the completion of the project.

7. Occupational hearth surveillance of the warkers shall be done on a regular basis.

.  Corporate Environment Responsibility:

1. The project proponent shall comply with the provisions contained in this Ministry's OM vide
F.No. 22-65/2017-1A.11 | dated 1st May 2018, as applicable, regarding Corporate
Environment Responsibility,

2. The company shall have a well laid down enviremmental policy duly approved by the Board
of Directors. The environmental policy should prescribe standard operating procedures to
have proper checks and  balances and to  bring into  focus  any
infringements/deviation/violation of the environmental / forest /wildlife norms/ conditions.
The company shall have defined system of reparting infringements [ deviation / violation of
the environmental / forest / wildlife norms / conditions and / or shareholders [ stake
holders. A copy of the board reselution in this regard shall be submitted to the MoEF&CC as
a part of the six-monthly report.

3. A separate Environmental Cell both at the project and company head quarter leval, with
qualified personnel shall be set up under the control of senior Executive, who will directly to
the head of the organization.

4. Action plan for implementing EMP and environmental conditions along with the
responsibility matrix of the company shall be prepared and shall be duly approved by the
competent authority. The year-wise funds earmarked for environmental protection
measures shall be kept In 3 separate account and not be diverted for any other purpose.
Year rise progress of Implementation of actien plan shall be reported to the
Ministry/Regional Office along with the Six Menthly Compliance Report.

5. A seli-environmental audit shall be conducted annually. Every three years third-party
enviranmental audit shall be carried out.

% Miscellanegus:

1. The project proponent shall prominently advertise it at least.in two local newspapers of the
District or State, of which one shall be in the vernacular language within seven days
indicating that the project has been accorded environment clearance and the details of
MoEFCC/SEIAA website where It is displayed

2. The copies of the environmental clearance shall be submitted by the project proponents to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date of
receipt.

3. The project proponent shall upload the status of compliance with the stipulated
environment clearance conditions, including results of monitored data on their website and
update the same on half-yearly basis.

4. The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the Ministry of Environment,
Forest and Climate Change at the environment clearance portal.

5. The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently and put on the website of
the company.

8. The criteria pollutant levels namely; SPM, R5PM, 5P, NOx (amblent levels as well as stack
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emissions) or critical sectoral parameters, indicated for the project shall be monitored and
displayed at a convenient location near the main gate of the company in the public domain.

7. The project proponent shall inform the Regional Office as well as the Ministry, the date of
financial closure and final approval of the project by the concerned authaorities,
commencing the land development work and start of production operation by the project.

8. The project authorities must strictly adhere to the stipulations made by the State Poliution
Control Board and the State Government.

9. The project proponent shall abide by all the commitments and recommendations made in
the EIA/EMP report, commitments made during Public hearings and also that during their
presentation to the Expert Appraisal Committee.

10. No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC),

11. Concealing factual data or submission of falseffabricated data may result in revocation of
this environmental clearance and attract action under the provisions of the Environment
(Protection) Act, 1986.

12, The Ministry may revoke or suspend the clearance if the implementation of any of the
gbove conditions is not satisfactory.

13. The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time-bound manner shall implement these conditions.

14, The Regional Office of this Ministry shall monitar compliance with the stipulated conditions.
The project authorities should extend full cooperation to the officer {s) of the Regional
Office by furnishing the requisite data/information/maonitoring reports.

15. The above conditions shall be enforced, inter-alia under the provisions of the Water
{Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Emnvironment (Protection) Act, 1986, Hazardous and Other Wastes
(Management and Trans boundary Movement] Rules, 2016 and the Public Liability
Insurance Act, 1551 along with their amendments and rules and any other orders passed by
the Hon'ble Supreme Court of India / High Courts/NGT and any other Court of Law relating
to the subject matter.

16. Any appeal against this ECshall lie with the National Green Tribunal, if preferred, within 30
days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

Concealing factual data and information or submission of false/fabricated data and failure to
comply with any of the conditions stipulated in the Prior Environmental Clearance attract action
under the provision of Environmental (Protection) Act, 1986.

This Environmental Clearance is subject to ownership of the site by the project proponents
in confirmation with approved Master Plan for-Gorakhpur. In case of violation; it would not be
effective and would automatically be stand cancelled.

The project proponent has to ensure that the proposed site in not a part of any no-
development zone as required/prescribed/identified under law. In case of the violation this
permission shall automatically deemed to be cancelled. Also, in the event of any dispute on
ownership or land use of the proposed site, this Clearance shall automatically deemed to be
cancelled.

Further project proponent has to submit the regular 6 monthly compliance report
regarding general & specific conditions as specified in the E.C. letter and comply the provision of
ElA notification 2006 {as Amended).

These stipulations would be enforced among others under the provisions of Water
(Prevention and Control of Pollution} Act, 1874, the Air (Prevention and Control of Pollution) Act,
1581, the Envirenment [Protection) Act, 1986, the Public Liability (Insurance) Act, 1591 and ElA
Motification, 2006 including the amendments and rules made thereafter.
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Copy, through email, for information and necessary action to —

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow [email — psforest2015@gmail.com)

2. loint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
[email — sudheer.ch@gov.in)

3. Deputy Director General of Fore8sts (C), Integ rated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H", Aliganj,
Lucknow — 226020 [email — rocz.lko-mef@nic.in)

4. District Magistrate, Gorakhpur.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email — ms@uppcb.com)

6. Copy to Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA

Signature Not Verified
Digitally signed b mber
Se%:retgryg ;

Member Secret

ez ) Date: 71172023 241:35 PM
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